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 AN 

ACT 
to provide for the constitution of Gram Panchayats,  Panchayat Samitis 
and Zila Parishads for better administration of the rural areas and for 

matters connected therewith or incidental thereto. 
            
           Be it enacted by the Legislature of the State of Haryana in the 
Forty-fifth Year of the Republic of India as follows:- 

 
 PART 1 

CHAPTER I 
Preliminary 

Short title, 
extent and 
commenceme
nt.  

1. (1) This Act may be called the Haryana Panchayati Raj Act, 1994. 
     (2) It extends to the whole of the State of Haryana. 
     (3) It shall come into force on such date as the State Government 
may, by notification, in the Official Gazette, appoint. 

Definitions. 2.  In this Act, unless the context otherwise requires, - 
(i) “Additional Director” means an officer appointed by the 

Government to perform the functions of an Additional 
Director under this Act; 

(ii) “Adult” means a person, male or female, who has attained the 
age of eighteen years; 

(iii) “Assembly” means the Haryana Legislative Assembly; 
(iv) “Backward Classes” means such classes of citizens as may be 

specified by the Government from time to time; 
(v) “block” means such local area in a district  as may be declared 

by the Government, by notification in the Official Gazette, to 
be a block at intermediate level; 

(vi) “Block Development and Panchayat Officer” means an officer 
appointed as such by the Government; 

(vii) “building” means any shop, house, hut, out-house, shed or 
stable, whether used for the purpose of human habitation or 
otherwise and whether of masonry, bricks, wood, mud, thatch, 
metal or any other material whatsoever and includes a wall 
and a well; 

(viii) “business” includes any trade, commerce or manufacture or 
an adventure or concern in the nature of trade, commerce or 
manufacture; 

(ix) “bye-laws” means the by-laws made by a Gram Panchayat, 
Panchayat Samiti or Zila Parishad under this Act; 

(x) “casual vacancy” means a vacancy occurring otherwise than 
by efflux of time;  

(xi) “cattle” means and includes bulls, bullocks, heifers, cows and 
their young’s, elephants, camels, buffaloes, horses, mares, 
ponies, colts, mules, asses, swine, sheep, ewes, rams, lambs, 



goats and kids; 
(xii) “Chairman” means a Chairman of Panchayat Samiti elected 

under this Act; 
(xiii) “Chief Executive Officer” means the Chief Executive Officer 

of a Zila Parishad; 
(xiv) “Collector” means the collector of a district in which the 

village is situated and includes any officer appointed by the 
Government to perform the functions of a Collector under this 
Act; 

(xv) “Committee” means any Standing Committee or Local 
Committee or Sub-Committee constituted under this Act; 

(xvi) “common land” means land which is not in the exclusive use 
of any individual and has, by usage, custom or prescription, 
been reserved for the common purposes of village community 
or has been acquired for such purposes; 

(xvii) “competent authority’ means such Government officer or 
authority as the Government may, by notification in the 
Official Gazette, appoint to perform the functions of 
competent authority under this Act; 

(xviii) “Deputy Commissioner” means the Deputy Commissioner of 
a district and includes any officer not below the rank of an 
Assistant Commissioner appointed by the Government to 
perform the functions of a Deputy Commissioner under this 
Act;  

(xix) “Director” means the Director of Panchayats appointed under 
this Act; 

(xx) “District” means a revenue district in the State of Haryana; 
(xxi) “District “ Development and Panchayat Officer” means an 

officer appointed by the Government to perform the functions 
of a District Development and Panchayat Officer under this 
Act; 

(xxii) “erection or re-erection or enlargement” of any building 
includes- 
(a)  any material alteration or enlargement of any building; 
(b)  the conversion, by structural alteration, into a place of 

human habitation of any building not originally 
constructed for human habitation;  

(c) the conversion of two or more places of human habitation 
into a lesser number of such places; 

(d) the conversion of one or more places of human habitation 
into a greater number of such places; 

(e) such alteration of a building as would affect a change in 
the drainage or sanitary arrangements or materially affect 
its security; 

(f) the addition of any rooms, buildings out-houses or their 
structures to any building; 



(g) the conversion, by any structural alteration into a place of 
religious worship or into a building used for a sacred 
purpose or any place or building not original meant or 
constituted for such purposes; 

(h) roofing or covering an eve space between walls or 
buildings, in respect of the structure which is formed by 
roofing or covering such space; 

(i) conversion into a stall, shop, warehouse or go down of 
any building not originally constructed for use as such or 
vice versa; and  

(j) construction of a door in a wall adjoining any street or 
land not vested in the owner of the wall and opening on 
such street or land; 

(xxiii) “Executive Officer” means an Executive Officer of a 
Panchayat Samiti; 

(xxiv) “factory” means a factory as defined in the Factories Act, 
1948 (Act 13 of 1984); 

(xxv) “Finance Commission” means the Finance Commission 
constituted under clause (1) of article 243-1 of the 
Constitution of India; 

(xxvi) “general election” means the election held under this Act 
for the constitution or reconstitution of  a Gram 
Panchayat, Panchayat Samiti or Zila Parishad, as the case 
may be, after the expiry of its term or otherwise; 

(xxvii) “Government” means the Government of the State of 
Haryana; 

(xxviii) “Gram Fund” means Gram Fund provided under this Act; 
(xxix) “Gram Panchayat” means the Panchayat constituted at 

village level under this Act; 
(xxx) “Gram Sabha” means a body consisting of persons 

registered as voters in the electoral rolls of a village 
comprised within the area of the Panchayat at the village 
level; 

(xxxi) “Gram Sachiv” means a Gram Sachiv of a Gram 
Panchayat or group of Gram Panchayats appointed by the 
Government; 

(xxxii) “Joint Director” means an officer appointed by the 
Government to perform the functions of a Joint Director 
under this Act; 

(xxxiii) “Local Authority” means a Municipal Corporation, 
Municipal Council, Municipal Committee, Co-operative 
Society, Market Society, Improvement Trust, 
Cantonment Board, Urban Development Authority, Gram 
Panchayat, Panchayat Samiti, Zila Parishad, a Board or 
Company or Corporation financed or aided by Central or 
State Government; 



(xxxiv) “market” means a place for the sale or purchase of goods 
or animals; 

(xxxv) “member” means a member of Panchayat Samiti or Zila 
Parishad, as the case may be; 

(xxxvi) “municipality” means municipality as defined in the 
Haryana Municipal Act, 1973; 

(xxxvii) “nuisance” includes any act, omission, place or thing 
which causes or is likely to cause injury, danger, 
annoyance or offence to the sense of sight, smell or 
hearing or disturbance to rest or sleep or which is or may 
be dangerous to life or injurious to the health or property 
of the public, or of the people in general, who dwell in 
the vicinity or of persons who may have occasion to 
exercise a public right; 

(xxxviii) “octrci” or “octrci duty” means a tax on the entry of 
goods into Panchayat, Panchayat Samiti or Zila Parishad 
area, for consumption, use or sale therein; 

(xxxix) “offensive or dangerous trade’ means any trade, business 
or industry dangerous to life, heath or property or likely 
to cause nuisance, and which is so notified by the 
Government; 

(xl) “owner” includes the person for the time being receiving 
the rent of any land or building or part thereof, whether 
on his own account or as agent, receiver or trustee or who 
would receive rent if the land or building or part thereof 
were let to a tenant; 

(xli) “Panch” means a member of a Gram Panchayat elected 
under this Act 1[ x  x  x  x   x  x]; 

(xlii) “Panchayat  area” means the territorial area of a Gram 
Panchayat; 

(xliii) “Panchayat Samiti” means a Panchayat Samiti 
constituted for a block under this Act and having 
jurisdiction over the block area as notified in the Official 
Gazette; 

(xliv) “population” means the population as ascertained at the 
last preceding census of which the relent figures have 
been published;  

(xlv) “prescribed” means prescribed by rules made under this 
Act; 

(xlvi) “prescribed authority” means such authority as may be 
prescribed by rules made under this Act; 

(xlvii) “president” means a president of a Zila Parishad elected 
under this Act; 

(xlviii) “private market” means a market other than a public 
market; 

                                                 
1 Omitted by Haryana Act 10 of 1999. 



(xlix) “public market” means any market owned by a Gram 
Panchayat, Panchayat Samiti or Zila Parishad acquired, 
constructed, maintained or managed by a Gram 
Panchayat or Panchayat Samiti or Zila Parishad; 

(l) “public place” means any place, building or structure 
situated within the jurisdiction of a Gram Panchayat, 
Panchayat Samiti, Zila Parishad area to which the public 
has free access or which is open to be used for enjoyment 
of the public, whether such place is vested in a Gram 
Panchayat, Panchayat Samiti, Zila Parishad or not; 

(li) “public servant’ means a public servant as defined in 
section 21 of the Indian penal Code, 1860 (Central Act 
45 of 1860) and shall include a Panch, 1[x  x  x x  x ] 
Sarpanch, member of Panchayat Samiti or Zila Parishad, 
Chairman or Vice-Chairman and President or Vice-
President; 

(lii) “public street” means a pathway, road, street, bridge-lane, 
square, court, alley or passage in a village, which the 
public has right to use, and includes the drains or gutters 
on either side and the land up to the defined boundary 
over such land of any verandah or other superstructure;  

(liii) “qualifying date” means the 1st day of January of the year 
in which the list of voters for the purposes of the general 
election of members for constituting or reconstituting a 
Gram Panchayat, Panchayat Samiti or Zila Parishad, as 
the case may be, is prepared or revised under the 
provisions of this Act; 

(liv) “sabha area’ means an area declared to be sabha are 
under this Act; 

(lv) “Samiti Fund” mans the Panchayat Samiti Fund under 
this Act; 

(lvi) “Sarpanch” means a Sarpanch of Gram Panchayat elected 
under this Act;  

(lvii) “Schedule” means the Schedule appended to this Act;  
(lviii) “Scheduled Castes” means such castes, races or tribes or 

parts of or groups within, such castes, races or tribes as 
are deemed to be Scheduled Castes in relation to the State 
of Haryana under article 341 of the Constitution of India; 

(lix) “Secretary” means the Secretary of Zila Parishad; 
(lx) “Social Education and Panchayat Officer” means a Social 

Education and Panchayat Officer and includes an officer 
appointed by the Government to perform the functions of 
a Social Education and Panchayat Officer under this Act; 

(lxi) “State Election Commission” means the State Election 
Commission constituted under article 243 K of the 
Constitution of India; 



(lxii) “street” means any road, footway, square, court, alley or 
passage accessible whether permanently or temporarily to 
the public, whether a thoroughfare or not; 

(lxiii) “Sub-Divisional Officer” means an officer-in-charge of a 
Sub-Division of a district constituted for revenue and 
general purposes; 

(lxiv) “tax” includes a cess, duty, fee, rate, toll or other impost 
livable under this Act;  

(lxv) “territorial constituency” means a ward in which a village 
or group of villages or a Block or a District is divided for 
the purposes of election of Gram Panchayat, Panchayat 
Samiti and Zila Parishad; 

(lxvi) “vehicle” means vehicle as defined in the Motor Vehicles 
Act, 1988 and includes a bicycle, tricycle, motor car and 
every wheeled conveyance which is used or capable of 
being used on a public street; 

(lxvii) “vice-Chairman” means a Vice-Chairman of a Panchayat 
Samiti elected under this Act; 

(lxviii) “vice-President” means a Vice-President of a Zila 
Parishad elected under this Act; 

(lxix) “village” means a revenue estate in the revenue records 
of a district in which it is situated or a village as may be 
specified, by notification, in the Official Gazette, by the 
Government; 

(lxx) “village level functionary’ means any person performing 
his official duties in the sabha area and includes patwari, 
school teacher, secretary of a co-operative society, forest 
guard, village extension worker, agriculture development 
officer, multi-health purpose worker, anganwari workers 
and supervisors, auxiliary nurse, midwife, tube well 
operator of Public Health Department, employees of civil 
and veterinary dispensaries, craft-teacher, gram sevika, 
lineman of Electricity Board etc;  

(lxxi) “watercourse” means any channel which is maintained at 
the cost of the irrigators and is supplied with water from 
any canal to which the Haryana Canal and Drainage Act, 
1974 (Haryana Act 29 of 1974), the Punjab Minor Canals 
Act, 1905 (Punjab Act 3 of 1905), or any other Act for 
the time being in force, applies and includes all 
subsidiary works connected with such channel except the 
sluice or outlet through which water is supplied to such 
channel; 

(lxxii) “Zila Parishad” means a Zila Parishad constituted at 
district level under this Act; 

(lxxiii) “Zila Parishad Fund” means the Zila Parishad Fund under 
this Act. 



 
 CHAPTER II 

General provisions applicable to Gram Panchayats, Panchayat 
Samitis and Zila Parishads 

 
Duration of 
Gram 
Panchayat, 
Panchayat 
Samiti and 
Zila Parishad. 

3.  (1) Every Gram Panchayat, Panchayat Samiti and Zila Parishad, 
unless sooner dissolved under any law for the time being in force, shall 
continue for five years from the date appointed for its first meeting and 
no longer: 
       Provided that all the Gram Panchayats and Panchayat Samitis 
existing immediately on the commencement of the Constitution 
(Seventy-third Amendment) Act, 1992, shall continue till the expiration 
of their duration, unless sooner dissolved by a resolution passed to that 
affect by the Assembly.  
    (2) An election to constitute a Gram Panchayat, Panchayat Samiti 
and Zila Parishad, as the case may be, shall be completed- 

(a) before the expiry of its duration specified in sub-section (1); 
(b) before the expiry of a period of six months from the date of its 

dissolution: 
    Provided that where the remainder of the period for which the 
dissolved Gram Panchayat, Panchayat [Samiti or Zila Parishad, as the 
case may be, would have continued is less than six months, it shall not 
be necessary to hold any election for constituting the Gram Panchayat, 
Panchayat Samiti or Zila Parishad for such period, as the case may be. 
    (3) A Gram Panchayat, Panchayat Samiti or Zila Parishad constituted 
upon the dissolution of a Gram Panchayat, Panchayat Samiti or Zila 
Parishad before the expiration of its duration shall continue only for the 
remainder of the period for which the dissolved Gram Panchayat, 
Panchayat Samiti or Zila Parishad, as the case may be, would have 
continued under sub-section (1) had it not been so dissolved.  
      

Oath. 1[“(4) if a Gram Panchayat, Panchayat Samiti or Zila Parishad, as the 
case may be, is not reconstituted before the expiration of its duration 
laid down in subsection (1), it shall be deemed to have been dissolved 
on the expiry of the said duration and, thereupon, provisions of sub-
section (2) of section 52, sub-section (1) of section 111 or sub-section 
(4) of section 158, as the case may be, shall be applicable.” 
    (2) If any person mentioned in sub-section (1) refuses to take or 
make oath or affirmation, his election shall be deemed to be invalid and 
a fresh election shall be held. 
    (3) No person whose election is deemed to be invalid under this 
section, shall be eligible for election to any Gram Panchayat, Panchayat 
Samiti or Zila Parishad, as the case may be, for a period of two years 
from the date on which he ought to have taken or made oath or 
affirmation.  

                                                 
1 Added by Haryana Act 11 of 2000. 



Resignation.  5.  A Panch, Sarpanch, Member, Chairman, Vice-Chairman, President 
of Vice-President, as the case may be, may resign his office by giving 
in writing his intention to do so to the Director and on such resignation 
being accepted he shall be deemed to have vacated his office. 

Filling of 
casual 
vacancy. 

6.  (1) Whenever a vacancy occurs by death, resignation, removal or 
otherwise of a Panch, Sarpanch, Member, Chairman, Vice-Chairman; 
President or Vice-President, as the case may be, shall be elected in the 
manner as may be prescribed.  
      (2) Any person elected to fill up a vacancy under this section shall 
hold office for the un expired portion of the term for which the person 
in whose place he is elected would have otherwise continued in office.  

 PART II 
CHAPTER III 

Sabha Area Establishment and Constitution of Gram Sabha and 
Gram Panchayats 

Demarcation 
of sabha area. 

7.    (1) The Government may, by notification, declare any village or a 
part of a village or group of contiguous villages with a population of 
not less than five hundred to constitute one or more sabha areas: 
    Provided that Government may in exceptional cases, by reasons to be 
recorded in writing, relax the limit of population of 500: 
    Provided further that neither the whole or any part of a- 

(a) municipality constituted under the Haryana Municipal Act, 1973; 
(b) cantonment; 

shall be included in a sabha area unless the majority of voters in any 
municipality desire the establishment of Gram Panchayat in which case 
the assets and liabilities, if any, of the municipality shall vest in the 
Gram Panchayat and the municipality shall cease to exist.  
     (2) The population shall be ascertained on basis of last preceding 
decennial census of which the relevant figures have been published. 
     (3) Government may, by notification, include any area in or exclude 
any area from the sabha area. 
      (4) If the whole of the sabha area is included in a municipality or a 
cantonment, the Gram Panchayat shall cease to exist and the assets and 
liabilities of it shall vest in the municipality or cantonment, as the case 
may be. 
   (5) If the whole of the sabha area is included in the Faridabad 
Complex under the Faridabad Complex (Regulation and Development) 
Act, 1971, the Gram Panchayat shall cease to exist and its assets and 
liabilities shall vest in the Faridabad Complex.  

Establishment 
and 
constitution 
of Gram 
Panchayat.  

8.  (1) The Government may, by notification, establish a Gram 
Panchayat by name in every sabha area. 
        (2) Every Gram Panchayat shall consist of- 

(a) Sarpanch who shall be elected by the Gram Sabha from 
amongst its voters, by secret ballot; 

(b) Six to twenty Panches from wards in a Panchayat area in the 
manner prescribed. 



1[    X      X      X     X      X      X      X       X      X      X      ] 
 

          (3) All the above seats referred to in clause (b) of sub-section (2) 
shall be filled in by persons chosen by direct election from the wards in 
the Panchayat area and for this purpose each Panchayat area shall be 
divided into wards in such manner that the ratio between the population 
of each ward and the number of the seats of Panches allotted to it shall, 
so for as possible, be the same throughout the Panchayat area.  

Reservation 
of seats in 
Gram 
Panchayat. 

9.   (1) Seats shall be reserved for the Scheduled Castes in every Gram 
Panchayat and the number of seats so reserved shall bear, as nearly as 
may be, the same proportion to the total number of seats to be filled by 
election in that Panchayat as the Population of the Scheduled Castes in 
the Panchayat area bears to the total population of that area and such 
seats may be allotted to such wards having maximum population of 
persons belonging to Scheduled Castes. 
    (2) Not less than one-third of the total number of seats reserved 
under sub-section (1) shall be reserved for women belonging to the 
Scheduled Castes and such seats may be allotted by rotation and by lots 
to different wards reserved under sub-section (1). 
    (3) Not less than one-third (including the number of seats reserved 
for women belonging to the Scheduled Castes) of the total number of 
seats to be filled by direct election in every Panchayat, shall be reserved 
for women and such seats may be allotted by rotation and by lots to 
different wards in a Panchayat except those falling under sub-sections 
(1) and (2). 
    (4) The offices of the Sarpanches in the Gram Panchayat in a block 
shall be reserved for the Scheduled Castes and women: 
    Provided that the number of offices of Sarpanches reserved for the 
Scheduled Castes in the block shall bear, as may be, the same 
proportion to the total number of such offices in the block as the 
population of the Scheduled Castes in the State bears to the total 
population of the State: 
    Provided further that not less than one-third of the total number of 
offices of Sarpanches in the block shall be reserved for women 
including one-third offices of women Sarpanches from Scheduled 
Castes: 
    Provided further that the number of offices of Sarpanches reserved 
under this sub-section shall be rotated to different Gram Panchayats 
first having the largest maximum population of Scheduled Castes and 
secondly having the second largest maximum population of such 
classes and so on. 
  (5) The reservation of the seats under sub-sections (1) and (2) and the 
reservation of offices of Sarpanches (other than the reservation of 
women) under subsection (4) shall cease to have effect on the 
expiration of the period specified in article 334 of the Constitution of 

                                                 
1 Omitted by Haryana Act 10 of 1999. 



India. 
   (6) Every Panchayat shall have one Panch belonging to Backward 
Classes if their population is two per centum or more of the total 
population of the sabha area and such seat shall be allotted to such ward 
having maximum population of persons belonging to Backward 
Classes. 
   (7) Reservation of seats as mentioned in aforesaid sub-sections shall 
be reviewed after every decennial census.  

Term of 
office. 

1[10. The term of office of Sarpanch shall be five years unless removed 
otherwise.] 

Meeting and 
quorum of 
Gram Sabha. 

11.  1[(1) Every Gram Sabha shall hold minimum three general 
meetings each year at such date, time and venue, as may be fixed by 
Block Development and Panchayat Officer concerned.] 
         (2) In the event of the Sarpanch failing to hold two consecutive 
general meetings of the Gram Sabha on the dates fixed 2[ X    X   X] 
under sub-section (1), he shall automatically cease to hold office from 
the date on which the second meeting was to be held. The Block 
Development and Panchayat Officer shall immediately intimate the 
happening of such cessation to the Director who shall accordingly 
notify this fact to the Zila Parishad, Panchayat Samiti, Gram Panchayat 
and the Sarpanch.  
     (3) The Director may reinstate the Sarpanch on his showing 
sufficient cause for the default within a period of thirty days from the 
date of the notification of his cessation as Sarpanch.  
     (4) The Sarpanch may, at any time and where a requisition in 
writing of the Panchayat Samiti or of not less than 1[one-tenth] of the 
total number of members of the Gram Sabha has been received by him, 
shall within thirty days from the receipt of such requisition, call an 
extraordinary general meeting of the Gram Sabha. 
   (5) If a general meeting as required by sub-section (1), or an 
extraordinary general meeting as required by sub-section (4) is not 
called, the Block Development and Panchayat Officer shall call such 
meeting. 
   (6) The meetings of the Gram Sabha shall be conducted and the time 
and place of such meeting shall be published in such manner as may be 
prescribed. 
  3[(7)  For any extraordinary meeting of the Gram Sabha one-tenth of 
the total number of its members shall from a quorum.] 
    (8) The Block Development and Panchayat Officer and the Gram 
Sachiv, as the case may be, of a Gram Panchayat shall attend every 
general meeting of the Gram Sabha; and if for any reason beyond his 
control the Block Development and Panchayat Officer is unable to 
attend any meeting, the Social Education and Panchayat Officer or such 

                                                 
1 Substituted by Haryana Act 10 of 1999 in further Substituted by Haryana Act 28 of 2006 
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3 Substituted by Haryana Act 10 of 1999. in further Substituted by Haryana Act 28 of 2006 



Block Extension Officer as may be deputed by the Block Development 
and Panchayat Officer shall attend the meeting. The Gram Panchayat 
may call every village level functionary serving in the sabha area to 
attend such a meeting and tender advice in respect of any matter 
coming up before it. 
  1[(9) Save in the circumstances beyond human control, every Panch 
shall attend the Gram Sabha meetings] 

Powers and 
functions of 
Gram Sabha. 

12.  The Gram Sabha shall exercise and perform the following powers 
and functions:- 

(i) it shall consider the budget prepared by the Gram Panchayat 
and the future development programmes and plans for the 
sabha area at its Sawani meeting. The Gram Sabha at its Hari 
meeting shall review the general progress of the development 
plans;  

(ii) it will consider the actual income and expenditure of the 
Panchayat concerning last financial year; 

(iii) it will consider and scrutinize the existing schemes and all 
kinds of activities of Panchayats; 

(iv) it shall maintain a complete register for all development 
works under taken by Gram Panchayat or by any other 
Government department specifying the costs, date of 
completion of work, name of assets etc.; 

(v) it will scrutinize the completed works and all kinds of 
activities of the Gram Panchayat; 

(vi) It can ask questions to the Sarpanch and Panches of the Gram 
Panchayat to clarify the particular activity, income, 
expenditure, scheme and other matters and Sarpanch and 
Panch of the Gram Panchayat shall be responsible to it; 

(vii) it shall locate the places of schemes and other works; 
(viii) it shall consider audit reports and their compliances; 
(ix) it shall consider the progress report of every kind of Gram 

Panchayat works; and 
(x) it shall exercise and perform such other powers and functions 

as may be prescribed. 
 CHAPTER IV 

GRAM PANCHAYATS- CONDUCT OF BUSINESS, DUTIES, 
FUNCTIONS AND POWERS 

Meetings of 
Gram 
Panchayat 
and quorum.  

13.  2[(1) The meeting of a Gram Panchayat shall be public and shall be 
held at least twice a  month at a public place within the sabha area for 
which it is established, whenever called by the Sarpanch or during the 
vacancy of his office by Gram Sachiv: 
       Provided that the Sarpanch when required in writing by majority of 
the Panches to call a meeting, shall do so within three days, failing 
which Panches shall, with the previous approval of the prescribed 
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authority, be entitled to call a meeting after giving a week’s notice to 
the Sarpanch and other Panches. Save as otherwise provided by or 
under this Act, at every meeting of Gram Panchayat, the Sarpanch shall 
preside over the meeting or in his absence the members present shall 
choose one from amongst themselves to preside over the meeting].  
    (2) Majority of Panches including Sarpanch, for the time being 
holding office shall form a quorum. If at the time appointed for the 
meeting, there is no quorum, the presiding authority shall wait for one 
hour and if within such period there is no quorum, the presiding 
authority shall adjourn the meeting to such time on the following day or 
such future day as he may decide. The business which could have been 
brought before the original meeting if there has been a quorum shall be 
brought before, and transacted at the adjourned meeting . 
 1[  X       X        X        X      X       X        X        X    X       X        ]. 
   (3) The decisions of the Gram Panchayat shall be by majority and 
when the voting is equal, the presiding authority shall have an 
additional or casting vote.       

Appointment 
of Gram 
Sachives 

 2[“14.  There shall be a Gram Sachiv for every Gram Panchayat or 
group of Gram Panchayat, who shall be appointed by Government. 
   15. Duties of Gram Sachives.- (1) It shall be the duty of the Gram 
Sachiv to- 

(i) maintain accurate and up-to-date entries in accounts, record 
and other property of the Gram Panchayat under the general 
supervision of the Sarpanch and to assist the Gram 
Panchayat in the discharge of its duties and functions under 
this Act or under any other law for the time being in force; 

(ii) assist in carrying out the resolutions of the Gram Panchayats; 
and  

(iii) perform such other duties as may be prescribed. 
  (2) A Gram Sachiv, subject to the control of the Sarpanch- 

(a) after recording the proceedings, shall appends his 
signatures in the proceeding book; 

(b) shall prepare the replies of audit notes and submit the 
same to the Block Development and Panchayat Officer 
after approval of the Gram Sabha, within one month of 
the receipt of such notes; and  

(c) shall sign daily balances in cash book.”] 
   3[“(3) No person who is less than thirty-two years and more than fifty 
years of age on the date of application to the prescribed authority for 
appointment to the office of Gram Vikas Sahayak, shall be appointed if 
he is not inhabitant of the concerned sabha area: 
   Provided that inhabitants of nearby village within the same block 
having the prescribed qualification may be considered if no candidate, 
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having the prescribed qualification, is available in the concerned sabha 
area.”] 
 

Appointment 
of Gram 
Vikas 
Sahayak. 

1[“14A. (1) For each Gram Panchayat there will be an office of Gram 
Vikas Sahayak which will be filled up on such terms and conditions 
and in such manner as may be prescribed. Gram Vikas Sahayak shall 
assist the Gram Panchayat in maintaining record of the Gram 
Panchayat and perform such other duties as may be assigned by the 
Gram Panchayat or prescribed by the Government. He will also act as a 
link between the Gram Panchayat and the Government and will assist 
in effecting recoveries of dues relating to Government or State 
enterprises on commission basis which shall be determined by the 
Government from time to time. He will be paid such honorarium by the 
Gram Panchayat as may be prescribed 
     (2) Gram Vikas Sahayak shall not be an employee of the 
Government and consequently he shall have no claim for regular pay 
scale or benefit of service conditions as applicable in case of 
Government servant or for any type of post retrial benefits.  

Appointment 
of Circle 
Supervisors 
for a Group of 
Gram 
Panchayats 

  2[15. For a group of Gram Panchayats there may be a Circle 
Supervisor from amongst the existing Gram Sachives to supervise the 
work of Gram Vikas Sahayaks and to discharge such other duties and 
perform such other functions as may be assigned to him by the Gram 
Panchayat or by the Government from time to time or as may be 
prescribed. The groups of Gram Panchayats shall be formed in the 
manner prescribed.”] 

Employment 
of other 
servant. 

16.  (1) Subject to such rules as may be made in this behalf and with the 
previous approval of the Panchayat Samiti, a Gram Panchayat may 
employ such other servants other than the Gram Sachiv as are 
considered necessary for carrying out the duties imposed on it by this 
Act and may suspend, dismiss or otherwise punish such servants. 
    (2) Gram Panchayat shall pay the remuneration, provident fund and 
gratuity as may be prescribed to such servants out of the Gram Fund. 

Modification 
or 
cancellation 
of resolution.  

17.  No resolution of a Gram Panchayat shall be modified, amended, 
varied or cancelled by a Gram Panchayat within a period of three 
months from the date of the passing thereof, except by a resolution 
supported by three-fourth of the total number of Panches of such Gram 
Panchayat. 

Custody of 
Gram 
Panchayat 
record 
property and 
liability to 
hand them 

18.  3[(1) The Sarpanch and in his absence the Panch] elected by the 
Gram Panchayat or authorised by the Block Development and 
Panchayat Officer in this behalf shall be responsible for the custody and 
charge of such movable or immovable property of the Gram Panchayat 
and such of its records as may be prescribed. 
        (2) Notwithstanding anything contained in sub-section (1), the 
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over.  Block Development and Panchayat Officer may, within a period of 
seven days prior to the publication of election programme of the Gram 
Panchayat or in the event of suspension or removal of a 1[Sarpanch or 
Panch, as the case may be, require, by a general or special order, a 
Sarpanch or a Panch, as the case may be,] to hand over the records, 
registers and other property referred to in the said sub-section to the 
Social Education and Panchayat Officer or Gram Sachiv, who shall 
hold them in his custody on behalf of the Gram Panchayat and shall had 
over the same to the person authorised for the custody of the record and 
property.  
     (3) If on a requisition made in this behalf by the Block Development 
and Panchayat Officer, any person within a period of ten days of such 
requisition 1[or within seven days of the publication of the election 
schedule, whichever is earlier,] fails under sin-section (1) or sub-
section (2), as the case may be, to hand over the prescribed records and 
registers and other property belonging to or vested in the Gram 
Panchayat to the Sarpanch 2[  X       X        X     ] or Panch referred to in 
sub-section (1) or to the Social Education and Panchayat Officer or 
Gram Sachiv referred to in sub-section (2),  2[and to get a certificate to 
that effect from the concerned Block Development and Panchayat 
Officer, the Block Development and Panchayat Officer shall apply to 
an Executive Magistrate within whose jurisdiction the sabha area is 
situated for securing from such person such records, registers and other 
property. 
    (4) On receiving an application under sub-section (3) the Executive 
Magistrate may, by a warrant, authorise any police officer not below 
the rank of a Sub-Inspector to enter and search any place where such 
records and registers and other property are kept or are belived to be 
dept and to seize them; and the records, registers and other property as 
seized shall be handed over to the Sarpanch 3[  ]  or Panch authorised 
by the Block Development and Panchayat Officer referred to in sub-
section (1) or the Social Education and Panchayat Officer or Gram 
Sachiv referred to in sub-section (2), as the case may be. 
    (5) Whoever, willfully evades under this section the handing over of 
the prescribed records and registers or other property belonging to or 
vested in the Gram Panchayat, shall, on conviction by the Judicial 
Magistrate be punishable with imprisonment which may extend to six 
months, or with fine or with both not with-standing anything to the 
contrary contained in this Act. 
   (6) The Judicial Magistrate shall not take cognizance of an offence 
under this section save on a complaint made by the Block Development 
and Panchayat Officer or such other officer as may be authorised in 
writing in this behalf by the Block Development and Panchayat Officer.
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Powers, 
functions and 
duties of 
Sarpanch 1[   
]. 

19. Omitted by Haryana Act 11 of 2007 the Sarpanch shall- 
(i) convene meeting of Gram Sabha and Gram Panchayat; 
(ii) preside over the meetings of Gram Sabha and Gram 

Panchayat; 
(iii) have the general responsibility for the executive and 

financial administration of the Gram Panchayat; 
(iv) exercise administrative supervision and control over the 

work of the staff of the Gram Panchayat and the 
officers and employees whose services may be placed 
at the disposal of the Gram Panchayat by any other 
authority; and  

(v) for the transaction of business connected with this Act 
or for the purpose of making any order authorised 
thereby, exercise such powers, perform such functions 
and discharge such duties as may be exercised, 
performed or discharged by the Gram Panchayat under 
this Act or the rules made there under;  

(vi) exercise such other powers, perform such other 
functions and discharge such other duties as the Gram 
Panchayat may, by general or special resolution, direct 
or as the Government may, by rules made in this 
behalf, prescribe. 

            (2)       1[  X       X        X        X      X    ]    
 

Report on 
work of Gram 
Panchayat.  

   20. (1) The Gram Panchayat shall prepare in the prescribed manner a 
report on the work done during the previous year and the work 
proposed to be done during the following year and submit to the 
prescribed authority and to the Panchayat Samiti concerned within the 
prescribed time.  
   (2) The Gram Panchayat shall in the months of December, and June 
every year, prepare a half yearly report showing the amount received 
by the Gram Panchayat during the previous half year from different 
sources including the pending balance and the amount actually spent on 
different items of work and a list of functionaries.  
    (3) The Gram Panchayat shall immediately after the preparation of 
the report and the list referred to in sub-section (2), publish the same in 
the prescribed manner in the office of the Gram Panchayat for the 
information of the general public. 

Functions and 
duties of 
Gram 
Panchayat. 

21.   Subject to such rules as may be made, it shall be the duty of the 
Gram Panchayat within the limits of the funds at its disposal, to make 
arrangements for carrying out the requirements of sabha area in respect 
of the following matters including all subsidiary works and building 
connected therewith. 
     I.  General Functions- 

(1) Every resolution adopted in a meeting of the Gram Sabha 
shall be duly considered by the Gram Panchayat and the 



decision and action taken by the Gram Panchayat shall form 
part of the report of Panchayat of the following year 

(2) Preparation of annual plans for the development of the 
Panchayat area. 

(3) Preparation of annual budget and submission thereof to Gram 
Sabha in its Sawani meeting for consideration.  

(4) Power for mobilizing relief’s in natural calamities. 
(5) Removal of encroachments on public place.  
(6) Organizing voluntary labor and contribution for community 

works. 
(7) Maintenance of essential statistics of villages(s).  

   II.    Agriculture, including Agriculture Extension- 
(1) Promotion and Development of agriculture and horticulture.  
(2) Development of waste lands. 
(3) Development and maintenance of grazing lands and 

preventing their unauthorized alienation and use. 
   III    Animal Husbandry, Dairying and Poultry- 

(1) Improvement of breed of cattle, poultry and other livestock. 
(2) Promotion of dairy farming, poultry and jiggery 
(3) Grass land development.  

   IV   Fisheries – Development of Fishes in the village(s). 
   V,   Social and Farm Forestry, Minor Forest Produce, Fuel Fodder- 

(1) Planting and preservation of trees on the sides of roads of roads 
and other public lands under its control. 

(2) Fuel plantations and fodder development. 
(3) Promotion of farm forestry. 
(4) Development of social forestry. 

VI. Khadi, Village and Cottage Industries- 
(1) Promotion of rural and cottage industries. 
(2) Organization of awareness camps, seminars and training 

programmes, agricultural and industrial exhibitions for the 
benefit of the rural areas. 

VII  Rural Housing- 
(1) Distribution of house sites within its jurisdiction. 
(2) Maintenance of records relating to the house, site and other 

private and public properties. 
VIII. Drinking Water- 

(1) Construction, repairs and maintenance of drinking water wells, 
tanks and ponds. 

(2) Prevention and control of water pollution.  
(3) Maintenance of rural water supply schemes. 

IX.    Buildings, Waterways- 
(1) Maintenance of buildings under its control or transferred to it 

by the Government or any public authority. 
(2) Maintenance of boats, ferries and waterways. 

X. Rural Electrification including distribution of Electricity providing 



for and maintenance of lighting of public Streets and other public 
places. 

XI. Non-conventional Energy Sources- 
(1) Promotion and Development of non-conventional energy 

schemes. 
(2) Maintenance of community non-conventional energy devices, 

including bio-gas plants and windmills. 
(3) Propagation of improved churl has and other efficient devices. 

 XII   Poverty Alleviation Programme- 
(1) Promotion of public awareness and participation in poverty 

alleviation programmes for full employment and creating of 
productive assets including employment assurance scheme.  

(2) Selection of beneficiaries under various programmes 
throughout Gram Sabhas.  

(3) Participation in effective implementation and monitoring. 
XIII.    Education including Primary and Secondary Schools- 

(1)  Promotion of public awareness and participation in  primary 
and secondary education. 

(2) Ensuring full enrolment and attendance in Primary and 
Middle Schools and its managements. 

XIV.     Adult and non-formal Education- 
             Promotion of Adult Literacy. 
XV.       Libraries- 
              Village Library and reading rooms. 
XVI.      Cultural Activities.- 
              Promotion of social and cultural activities. 
XVII.    Markets and fairs- 
              Regulation of fairs excluding cattle fairs and festivals other 
than religious. 
XVIII.   Rural Sanitation- 

(1) Maintenance of general sanitation. 
(2) Cleaning of public roads, drains, tanks, wells and other 

public places. 
(3) Maintenance and regulation of cremation and burial 

grounds. 
(4) Construction and maintenance of public latrines 
(5) Disposal and unclaimed corpses and carcasses. 
(6) Management and control of washing and bathing ghats. 

XIX.     Public Health and Family Welfare- 
(1) Implementation of family welfare programme. 
(2) Prevention and remedial measures against epidemics.  
(3) Regulation of sale of meat, fish and other perishable food 

articles. 
(4) Participation in programme of human and animal 

vaccination. 
(5) Licensing of eating and entertainment establishment.  



(6) Destruction of stray dogs. 
(7) Regulation of curing, tanning and dyeing of skins and hides. 
(8) Regulation of offensive and dangerous trades. 
 

  XX.    Women and child development- 
(1) Participation in the implementation of women and child 

welfare programme. 
(2) Promotion of child health and nutrition programmes. 

XXI.    Social welfare including welfare of the Handicapped and 
Mentally Retarded- 

(1) Participation in the implementation of the social welfare 
Programmes including welfare of the handicapped, 
mentally retarded and destitute. 

(2) Monitoring of the old age and widows pension scheme. 
XXII.    Welfare of the weaker sections and in particular the 

Scheduled Castes- 
              Promotion of public awareness with regard to welfare of 
Scheduled Castes and other weaker sections. 

XXIII.    Public Distribution System- 
(1) Promotion of public awareness with regard to the 

distribution of essential commodities. 
(2) Monitoring the public distribution system. 

XXIV. Maintenance of Community Assets. 
Construction and Maintenance of Dharamshalas and 
Similar Institutions. 

XXVI. Construction and Maintenance of Cattle Sheds, Ponds and 
Cart Stands.   

XXVII. Construction and Maintenance of Slaughterhouse. 
XXVIII. Maintenance of Public Parks, Play Grounds etc. 
XXIX. Regulation of manure Pits in Public Places. 
XXX. Other Functions- 

Such other functions as may be entrusted by the 
Government or any Local Authority 

 
Sub-
committee 
and local 
Committees. 

22.  (1) Every Gram Panchayat shall constitute the following sub-
committees, namely:- 

(i) Production sub-committee for performing functions relating 
to agriculture production, animal husbandry, rural industries 
and poverty alleviation programmes; 

(ii) Social Justice sub-committee for performing functions 
relating to- 

(a) Promotion of education, economic, social, cultural, 
sports, games and other interests of the Scheduled 
Castes and Backward Classes and other weaker 
sections;  

(b) Protection of such castes and classes from social 



injustice and any form of exploitation; 
(c) Promotion of welfare of women and children; 

(iii) Amenities sub-committee in respect of education, public 
health, public works and other functions of sub-committees 
of the Gram Panchayat; 

(iv) Where a Gram Panchayat is constituted for more than one 
village, it shall have a local committee comprising of 
Panches of the village concerned and appointed members 
from amongst Gram Sabha members; 

(v) Any other committee the Gram Panchayat may deem fit to 
constitute. 

     1[ (2) Each sub-committee and local committee shall consist of not 
less than five members, including Sarpanch. The Sarpanch shall be the 
ex-officio member and Chairman of Social Justice Committee: 
     Provided that the Social Justice Committee shall consist of at least 
one woman member and one member belonging to the Scheduled 
Caste.] 
      (3) Each Committee shall be competent to appoint in such manner 
as may be prescribed, members of farmers clubs, mahila mandals, 
yuvak mandals and other similar bodies. A representative of co-
operative societies in the Panchayat area shall be appointed in the 
Production Committee. The rights and liabilities of the appointed 
members shall be such as may be prescribed. 
      (4) Each sub-committee shall perform the functions referred to in 
sub-section (1) to the extent the powers are delegated to them by the 
gram Panchayat. 

 
Functions of 
Panchayat 
Samiti which 
may be 
delegated to 
Gram 
Panchayat. 

23. The Panchayat Samiti may and shall, if so required by Government, 
delegate any of the following functions and duties to the Gram 
Panchayat, namely:- 

(a) any matter under the direct administrative control of the 
Panchayat Samiti; 

(b) the maintenance or improvement of any property under the 
control or management of the Panchayat Samiti; and  

(c) the control and management of cattle pond which are under 
the control of the Panchayat Samiti: 

   Provided that funds necessary for the performance of the functions 
and duties so delegated shall be placed by the Panchayat Samiti at the 
disposal of the Gram Panchayat and in case of default, the Government 
may, by order in writing, direct the persons having the custody of the 
Panchayat Samiti Fund to place the funds at the disposal of the Gram 
Panchayat.  

 
Power to 
require 
remo al of

24.   (1) A Gram Panchayat either suo motu or on receiving a report or 
other information and on taking such evidence, if any, as it thinks fit, 

                                                 
1 Substituted by Haryana Act 10 of 1999. 



removal of 
encroachment 
and nuisance.  

may make a conditional order requiring within a time to be fixed in the 
order- 
     (a) the owner or the occupier of any building or land- 

(i) to remove any encroachment on a public street, place or 
drain; 

(ii) to close, remove, alter, repair, clean, disinfect or put in 
good order any latrine, urinal, water closet, drain, cesspool 
or other receptacle for filth, sullage  water, rubbish or 
refuse or to remove or alter any door or trap or construct 
any drain for any such latrine, urinal or water closet, by a 
sufficient roof and wall or fence from the view of persons 
passing by or dwelling in the neighborhood, 

(iii) to cleanse, repair, cover, fill up, drain off, deepen or to 
remove water from a private well, reservoir, pool, pit, 
ditch, depression or excavation therein which may appear 
to the Gram Panchayat to be injurious to health or 
offensive to the neighborhood;  

(iv) to remove any dirt, dung, night soil, manure or any noxious 
or offensive matter there from and to cleanse the land or 
building;  

     (b)  the owner of any wall or building which is deemed by the  
Gram Panchayat to be dangerous in any way to remove or 
repair any such wall or building; 

(c)  the owner or occupier of any building or property to keep his 
building or property in a sanitary condition; 

(d) the owner of any dog or other animal suffering or reasonably 
suspected to be suffering from rabies or which is dangerous, to 
destroy, confine or cause to be confined such dog or animal; 

(e) the owner or occupier of any agricultural land to destroy Phil 
or any other such harmful weed from such land; 

(f) the owner or occupier concerned to reclaim and unhealthy 
place; 

(g) the owner or occupier of any building or land to maintain in 
proper repair the level and surface of any road or street passing 
in front of the building or through his land; 

(h) the owner or person incharge of a private ‘khal’ to keep it in a 
state of reasonable repair, or if he objects so to do, to appear 
before it at a time and place to be fixed by the order, and to 
move to have the order set aside or modified in the manner 
hereinafter provided, If he does not perform such act or appear 
and show cause, the order shall be made absolute. If he appears 
and show cause against that the order the Gram Panchayat shall 
take evidence and if it is satisfied that the order is not 
reasonable and proper no further proceedings shall be taken in 
the case. If it is not satisfied the order shall be made absolute. 

                                                                                                                                                 
1 Added by Haryana Act of 10 of 1999. 



   (2) If any of the act mentioned in sub-section (1) is not performed 
within  the time fixed, the Gram Panchayat may cause it to be 
performed and may recover the costs of performing it from 
such person. 

    1[(3) No street or pavement in a village shall be dug, altered or 
damaged in any manner whatsoever by any person for any 
purpose except with prior permission of the Sarpanch or Block 
Development and Panchayat Officer concerned. No such 
permission shall be granted by the Sarpanch or Block 
Development and Panchayat Officer unless the person seeking 
permission has deposited with the Gram Panchayat or Block 
Development and Panchayat Officer an amount as may be 
prescribed, to restore the street or pavement to its original state. 

    (4)   Any person whoever contravenes any provision contained  in 
sub-section (3) shall be punishable with a fine which may 
extend to one thousand rupees and in addition to this an 
expenditure incurred by the Gram Panchayat in restoring the 
street or pavement to its original state, shall also be recoverable 
from him.] 

 
Power to 
make general 
orders. 

25.  A Gram Panchayat may, by general order to be published in the 
manner prescribed,- 

(a) prohibit the use of water of a well, pond or other 
excavation suspected to be dangerous to the public 
health; 

(b) regulate or prohibit the use of water by cattle or for 
bathing or washing at or near wells, ponds or other 
excavations reserved for drinking purposes; 

(c) regulate or prohibit the dyeing or tanning of skins 
within four hundred and forty meters of the residential 
area of a village: 

                    Provided that where the dyeing or tanning of skins was so 
practiced at the time when the Gram Panchayat under the Punjab 
Village Panchayat Act, 1939 (Punjab Act XI of 1939) or the Punjab 
Village Panchayat Act, 1922 (Act III of 1922) or any other Act was in 
force, its working shall not be prohibited unless the Gram Panchayat 
provide reasonable facilities of practicing it outside the four hundred 
and forty meters limits;  
(d) regulate or prohibit the excavation of earth or stone or other 

materials within two hundred and twenty meters of residential 
area of a village:  

    Provided that nothing shall be done under this clause to prevent 
excavation meant to be filled in by the foundation of buildings or other 
structure; 
(e) regulate or prohibit the establishment or brick kilns and 

charcoal kilns within eight hundred and eighty meters and 



pottery kilns within two hundred and twenty meters of the 
limits of residential area of a village:  

  Provided that where a pottery kiln was working at the time when 
Gram Panchayat under the Punjab Village Panchayat Act, 1939 (Punjab 
Act XI of 1939) and the Punjab Village Panchayat Act, 1922 (Punjab 
Act III of 1922) or any other Act was in force, its working shall not be 
prohibited unless the Gram Panchayat provides reasonable facilities for 
its working outside the two hundred and twenty meters limits;  

(f) direct the carrier of the carcasses of all animals dying within the 
village except the carcasses of animals slaughtered for 
consumption, shall not be disposed of within a radius of four 
hundred and forty meters of the limits of the residential area of 
the village; 

(g) regulate the construction of new building or the extension or 
alteration of any existing building in the abadi; 

(h) regulate with the previous permission of the Government, the 
parking of public vehicles;  

(i) regulate such matters as may be necessary for the general 
protection of standing crops and trees on common land and the 
planting of such trees;  

(j) regulate the conditions of sanitation and taking curative and 
preventive measures to remove and prevent the spread of 
epidemics; 

(k) regulate the maintenance of water courses meant for irrigation 
purposes; 

(l) regulate the killing of stray dogs; 
(m) regulate the slaughter of animals;  
(n) prohibit beggary; 
(o) direct the taking of measures for the prevention of water logging; 
(p) regulate the flaying and disposal of dead animals; 
(q) prohibit the sale of harmful eatables within the sabha area; 
(r) regulate the offensive and dangerous trades or practices; 
(s) prohibit the playing obscene gramophone records. 

 
Preparation of 
map of abadi 
deh.  

26.  (1) The Gram Panchayat shall cause to be prepared in the manner 
hereinafter appearing, a map of abadi deh in the sabha area showing 
therein the boundaries of the buildings, public streets and other public 
open spaces. 
      (2) After preparation of the map, the Gram Panchayat shall publish, 
in the manner prescribed, a notice stating therein-  

(i) that the map of the abadi deh has been prepared; 
(ii) the place at which the map may be inspected by the 
public; and 
(iii)  that the objections may be filed by any person within a 
period of thirty days of the date of publication of such notice 
in respect of the said map. 



   (3) After the expiry of the period specified in sub-section (2) the 
Gram Panchayat shall consider the objections or representations, if any, 
received by it and after giving a reasonable opportunity to the persons 
who have filed any objection or representation, shall finalize the map 
after making such modifications therein as it may consider necessary. 
   (4) The final map so prepared under sub-section (3), shall then be 
authenticated by the Gram Panchayat and the copies of this map shall 
be kept in the offices of Gram Panchayat, Block Development and 
Panchayat Officer, Chief Executive Officer for inspection by the 
public. A notice to the effect that the map has been finalized shall be 
published in the manner prescribed. 
   (5) Any person desiring to inspect the map may do so on payment of 
a fee of five rupees. A copy of final map may also be obtained by 
making a separate application and on payment of such fee, as may be 
prescribed. 

Penalty for 
disobedience 
of a special or 
general order 
of Gram 
Panchayat.  

27.   Any person who disobeys an orde4r passed under sections 24 and 
25 by the Gram Panchayat, shall be liable to a penalty which may 
extend to one hundred rupees and if the breach is continuous with a 
further penalty which may extend to ten rupees for everyday after the 
first during which the breach continues:  
      Provided that the penalty for recurring breach shall not exceed the 
sum of one thousand rupees. 

Appeal.  28.  Any person aggrieved by an order of the Gram Panchayat made 
under sections 24, and 27m may within a period of thirty days of such 
order, prefer an appeal to the Director whose decision shall be final and 
shall not be liable to be questioned in any court of law. 

Power to 
enquire and 
make report 
about 
misconduct of 
petty 
officials.  

29.  (1) On a complaint being made to the Gram Panchayat by any 
person that a peon, bailiff, constable, chowkidar, patrol of the Irrigation 
Department, forest guiard, patwari, vaccinator, canal overseer, head 
constable, game watcher or any other class of public servants to which 
Government may, by notification, extend the provisions of this section 
has misconduct himself in his official capacity, the Gram Panchayat 
may enquire into the matter and submit a report, along with the prima 
facie evidence to the superior officer whom it may concern or to the 
Chief Executive Officer, as the case may be. The authority shall after 
such further enquiry as may be required, take suitable action and 
inform the Gram Panchayat accordingly:  
    Provided that nothing in this section shall be construed as 
empowering the Gram Panchayat to summon any official or to exercise 
control or to take disciplinary action against such official or otherwise. 
   (2) On the report being made by any person that a patwari or 
chowkidar has failed to perform any duty imposed upon him by any 
law or rules, the Gram Panchayat may, by notice fixing a reasonable 
period, require him to perform the said duty and on his failure to do so, 
shall report the matter to the superior officer whom it may concern, or 
to the Chief Executive Officer, as the case may be. Result of the action 



taken thereon shall be communicated to Gram Panchayat.  
Power to 
contract for 
collection of 
taxes and 
other dues. 

30.  A Gram Panchayat may, notwithstanding any law to the contrary, 
in respect of any area within its jurisdiction, enter into contract with 
Government or a Local Authority to collect land revenue or any taxes 
or dues payable to Government or a Local Authority on being allowed 
such collection charges as may be prescribed. 

Power to 
introduce 
prohibition. 

31.   (1) A Gram Panchayat may, at any time, during the period 
commencing on the 1st day of April and ending with the 30th day of 
September of any year by resolution passed by majority of Panches 
holding office for the time being, direct that intoxicating liquor may not 
be sold at any licensed shop within the local area o the Gram 
Panchayat.  
       (2) When a resolution has been passed under sub-section (1) and is 
received in the office of the Excise and Taxation Commissioner, 
Haryana, on or before the 31st day of October, it shall take effect from 
the 1st day of April of the year next after such resolution. 
      (3) Notwithstanding anything contained in the Punjab Excise Act, 
1914 (Punjab Act 1 of 114) or any other Act for the time being in force 
and the rules made there under with regard to the powers and functions 
of the Collector under the said Act, such a resolution will be binding 
upon the Excise and Taxation Commissioner: 
     Provided that if the Excise and Taxation Commissioner is of the 
opinion for reasons to be recorded in writing that within such local area 
illicit distillation or smuggling of alcohal has been carried on or 
connived at, within  two years preceding the date of the passing of such 
resolution in such local area, such resolution shall not be binding upon 
him, unless the Government orders that it shall be so binding. 

Entry and 
inspection. 

32.  The Sarpanch, if authorised in writing in this behalf by the Gram 
Panchayat or any Panch, may enter into or upon any building or land, 
with or without assistants or workmen, in order to make an inspection 
or survey or to execute a work which a Gram Panchayat is authorised 
by this Act or by rules or by-laws made there under to make or execute, 
or which it is necessary for a Gram Panchayat for any of the purposes 
or in pursuance of any of the provisions of this act or of rules or bye-
laws to make or execute: 
    Provided that:- 

(a) except when it is otherwise expressly provided for 
under this Act, no such entry shall be made between 
sunset and sunrise; 

(b) sufficient notice, shall in every instance be given even 
when any premises can otherwise be entered without 
notice to enable the inmates of an apartment  occupied 
by women to remove themselves to some part of the 
premises where privacy shall not be disturbed; and 

(c) due regard shall always be had to the social and 
religious usages of the occupants of the premises 



entered. 
Power to 
manage fairs 
and markets. 

33. The Gram Panchayat may, with the consent of Panchayat Samiti 
manage, start and regulate new fairs and markets with such conditions 
as to the share of income occurring there form as may be mutually 
agreed upon. 

Power over 
waterways 
etc. 

34.  A Gram Panchayat shall have control of all public streets, 
waterways other than canals as defined in clause (i) of section 2 of the 
Haryana Canal and Drainage Act, 1974 (Haryana Act 29 of 1974), or 
any other Act for the time being in force, situated within its jurisdiction 
not being a private street or waterways and not being under the control 
of Government or Panchayat Samiti or any other authority specified by 
Government and may do all things necessary for the maintenance and 
repair thereof, any may- 

(a) construct new bridge or culverts; 
(b) divert, discontinue or close any public street, culvert or 

bridge; 
(c) Widen, open, enlarge or otherwise improve any public street, 

culvert or bridge with minimum damage to the neighboring 
fields;  

(d) deepen or otherwise improve waterways; 
(e) With the sanction of the prescribed authority and where a 

canal exists under the Haryana Canal and Drainage Act, 
1974, or any other Act for the time being in force with the 
sanction also of such officer of the IRRIGATION department 
as the Government may appoint to undertake small irrigation 
projects. 

(f) Cut any hedge or branch of any tree projecting on a public 
street; and 

(g) Notify the setting apart of any public watercourse for 
drinking or culinary purposes, and prohibit bathing, washing 
of clothes and animals or doing of other acts likely to pollute 
the course so set apart: 

       Provided that nothing shall be done under clause (g) which may 
affect a canal covered by the Haryana Canal and Drainage Act, 1974, 
or any other Act for the time being in force, without the prior 
permission of the authority prescribed by Government in this behalf. 

 
Power 
regarding 
naming of 
streets and 
numbering of 
buildings. 

35.   (1) A Gram Panchayat may- 
(a) cause a name to be given to a street by fixing it to or 

painting it on any building or otherwise in such a 
position or manner as it may think fit; and 

(b) cause a number to be fixed to or painted on any 
building in such a position or manner as it may think 
fit. 

       (2) The Gram Panchayat may require the owner or occupier of any 
building to paint thereon a number or itself cause such a number to be 



painted on any building. 
      (3) Any person destroying, pulling down, defacing or altering any 
name plate of street or number affixed to or painted on a building under 
sub-sections (1) and (2) or affixing to or painting on a building a 
different name or number other than that affixed or painted by or under 
the order of the Gram Panchayat shall, on conviction by the Gram 
Panchayat, be liable to a fine which may extend to fifty rupees. 

Power to take 
over 
management 
of 
institutions, 
etc. 

36.   Subject to rules made under this Act and the conditions agreed 
upon in writing, a Gram Panchayat may receive from any person any 
property vested in him, or the management of any institution, or the 
execution or maintenance of any work, or the performance of any duty, 
within its area: 
    Provided that no work costing more than five thousand rupees shall 
be entrusted to, or undertaken by a Gram Panchayat except with the 
previous approval of the Director. 

Help in main 
tenancy and 
improvement 
of schools 
and hospitals 
or 
dispensaries.  

37.   (1) The Gram Panchayat shall, subject to such terms and 
conditions as may be prescribed, give help to the educational 
institutions, hospitals and dispensaries in or near its jurisdiction for 
their maintenance, improvement or efficient running.  
         (2) Notwithstanding anything contained in this Act, a Gram 
Panchayat may contribute funds to- 

(a) any charitable or national cause or any work or scheme 
for removing distress and ameliorating the conditions of 
the people in the rural area in the State sponsored or 
approved by Government; or 

(b) the execution of any other scheme which, in the opinion 
of Gram Panchayat is likely to be beneficial to the 
inhabitants of the sabha area: 

        Provided that no contribution shall be made under clause (b) 
without the previous approval of the Government. 

Establishment 
of primary 
schools, 
hospitals or a 
dispensary for 
a group of 
Gram 
Panchayats.  

38.   Where a group of neighboring Gram Panchayats areas have no 
primary school, hospital or Ayurvedic or Unani dispensary, the Gram 
Panchayats thereof shall, if so directed by the prescribed authority, 
combine to help in establishing such a school, hospital or Ayurvedic or 
Unani dispensary and it shall be managed in the manner prescribed: 

 CHAPTER V 
FINANCE AND TAXATION 

Gram Fund.  39.  There shall be a Gram Fund for each Gram Panchayat and the same 
shall be utilized for carrying out the duties and obligations imposed on 
the Gram Panchayat or any Committee thereof by this or any other Act 
and for such other purposes of the Gram Panchayat as the Government 
may prescribe. 

Sources of 
Gram Fund.  

40.  The following moneys shall be credited to the Gram Fund- 
(a) all grants from the Government or other Local 

Authorities as may be specified; 



(b) the  balances, if any, standing at the credit of the Gram 
Panchayat at the commencement of this Act; 

(c) the balances and proceeds of all funds which, in the 
opinion of the Block Development and Panchayat 
Officer, were or are being collected for common, secular 
purposes of the village or the villages comprised in the 
sabha area; 

(d) all donations; 
(e) all taxes, duties, cesses, fines and fees imposed and 

realized under this Act; 
(f) the sale proceeds of all dust, dirt, dung or refuge 

collected by the servants of the Gram Panchayats and 
dead bodies of animals not claimed by any person in 
accordance with any custom or usage and the trees and 
other produce of the land vested in the Gram Panchayat; 

(g) income derived from the fisheries which are under the 
management of Gram Panchayats; and 

(h) income derived from common lands vested in the  Gram 
Panchayat under any law for the time being in force. 

Power of 
taxation and 
fees. 

41.  (1) Subject to rules made under this Act or any order made by 
Government in this behalf, a Gram Panchayat shall impose- 

(a) a house tax payable by the occupier or, where a house is 
vacant by the owner; 

   Provided that if any house- 
i) remains vacant for a period of one year or more; or 
ii) is owned or occupied by a person who was dependent of 

the member of the Armed Forces of the Union of India killed 
in action during the 1962,  1965 or 1971 was 1[or who is /are 
freedom fighter/children of freedom fighter] it shall be 
exempted from payment of the house tax; 
(b) if so authorised by the Government, a duty on transfer of 

property in the form of a surcharge on the duty imposed 
by the Indian Stamp Act, 1899, on instruments of sale, 
gift and mortgage with possession of immovable property 
situated in the sabha area at such rate as may be fixed by 
the Government not exceeding to per centum, as the case  
may be, the amount of the consideration, the value of the 
property or the amount secured by the mortgage, as set 
fourth in the instrument; 

(c) if so authorised by the Government, any other tax, duty or 
cases which the Legislature of the State has power to 
impose: 

    Provided that if the Gram Panchayat fails to impose the tax, duty or 
cases the Government may take necessary steps to impose it and the 
tax, duty or cases so imposed shall be deemed to have been imposed by 

                                                 
1 Inserted by Haryana Act 11 of 2007. 



the Gram Panchayat; 
     Provided further that the Government may at any time withdraw the 
authorization under clause (b) or clause (c) where upon the tax, duty or 
cease shall cease to be levied.  
   (2) The following fees may be levied by a Gram Panchayat-  

i) the-bazaar from the shopkeepers in fairs other than cattle 
fairs; 

ii) service fee including fee on cleaning of streets and lighting 
of streets and sanitation; 

iii) fees for registration of animals sold in the sabha area; and  
iv) water rates where water is supplied by the Gram Panchayat. 

    
Power to 
exempt from 
taxes and 
write off 
irrecoverable 
amounts.  

42.  Subject to such restrictions and control as may be prescribed a 
Gram Panchayat may write off any tax, fee or other amount 
whatsoever, due to it, whether under a contract or otherwise or any sum 
payable in connection therewith, if in its opinion such tax, fee, amount 
or sum is irrecoverable.  

Audit of 
accounts, 
inspection of 
budget and 
accounts and 
publication of 
abstract of 
accounts. 

43.  (1) Accounts of the receipts and expenditure of every Gram 
Panchayat shall be made up in such form as may be prescribed and the 
Gram Panchayat shall make arrangements for the examination and 
audit of the accounts by such persons as the Government may appoint 
in this behalf. 
     (2) Every Gram Panchayat shall cause a copy of its budget 
considered under section 12 and of account made up under sub-section 
(1), to be kept at its office; and any member of sabha area may, at all 
reasonable times, inspect any such budget or account on payment of fee 
as may be prescribed.  
     (3) A statement of the accounts of the Gram Panchayat for each 
financial year, showing the income of the Gram Panchayat under each 
head of receipt, the charges for establishment, the works undertaken, 
the sums expended on each work and the balance, if any, of the Fund 
remaining unspent at the end of the year, shall be prepared by the Gram 
Sachiv in such form as may be prescribed and in such manner as the 
Gram Panchayat may direct. 

Expenses of 
Gram 
Panchayat. 

44.   The expenses of the Gram Panchayat shall be charged to the Gram 
Fund in such proportion as may be determined by the prescribed 
authority. 

Special tax 
and 
community 
service. 

45.  A Gram Panchayat may, with the previous permission of the 
Director, impose a special tax on the adult male members of the Sabha 
area for construction of any public work of general utility for 
inhabitants of the said area provided that it may exempt any member 
from payment of this tax in lieu of doing voluntary labor or having it 
done by another person on his behalf: 
      Provided that in the case of an emergency manual labor may be 
compulsorily imposed without payment and if any person does not 
perform such labor without sufficient cause, he shall be liable to be 



punished by the Gram Panchayat with a fine which may extend to fifty 
rupees. 

 CHAPTER VI 
CONTROL 

Access to 
records of 
Gram 
Panchayat. 

46.   (1) A Gram Panchayat shall at all reasonable times permit any 
office or other person whom the Director of Chief Executive Officer, as 
the case may be, may authorise in this behalf to have access to all its 
books, proceedings and records and to enter on and inspect any 
immovable property occupied by, or any work in progress under the 
orders of or any institution controlled by it. 
      (2) Notwithstanding anything contained in sub-section (1), the 
Block Development and Panchayat Officer or the Social Education and 
Panchayat Officer may for the purpose of this Act, require in writing, a 
Gram Panchayat to produce before him any book, proceedings or 
record and may inspect and examine the same and if he has reasonable 
grounds that anything necessary for the purpose of an investigation 
may be found in any book, proceedings or record, he may seize such 
book, proceedings or record. The officer seizing the book, proceedings 
or record shall forthwith issue a receipt for the same. 
      (3) Nothing contained in sub-section (1) or sub-section (2) shall 
affect the right of parties to any proceedings pending before a Gram 
Panchayat to inspect the records of those proceedings, in the manner 
prescribed.  

Powers to 
suspend 
action of 
Gram 
Panchayat. 

47.  (1) The District Development and Panchayat Officer or Sub-
Divisional Officer (Civil), as the case may be, by written order, 
suspend the execution of any resolution or order of the Gram Panchayat 
or prohibit the doing of any act which is about to be done or is being 
done under the provisions of this Act. However, in special 
circumstances if in the opinion of the Director, the Gram Panchayat has 
committed gross negligence to perform its duties and functions, the 
Director may suo motu or on a complaint or report of the District 
Development and Panchayat Officer or Sub-Divisional Officer (Civil), 
as the case may be, received in this behalf, and after giving a 
reasonable opportunity to explain to the Gram Panchayat concerned, 
may take necessary action and pass such orders as he may deem fit. 
     (2) In case the resolution or order is suspended by the District 
Development and Panchayat Officer or Sub-Divisional Officer (Civil), 
as the case may be, he shall forthwith send a copy of the order passed 
by him in this behalf with a statement of reasons and with such 
explanation as the Gram Panchayat may offer, to the Director and the 
Director may thereupon confirm, modify or rescind the order.  
     (3) Any Gram Panchayat aggrieved by an order passed under this 
section, may within a period of thirty days from the date of 
communication of the order, prefer an appeals to the Government. 

Control and 
subordination. 

48.  In all matters arising under this Act, and unless otherwise provided, 
the Gram Panchayat, Panchayat Samiti, Zila Parishad and the Director 



shall be subject to such authority and control as the Government may 
direct.  

Default of 
duties. 

49.  (1) If a Gram Panchayat makes default in the performance of any 
duty imposed upon it by or under this Act, or under any other law for 
the time being in force, the Director after such enquiry as it may deem 
fit, fix a period for the performance thereof, and in case of default may 
appoint any person to perform it and may direct that the expenses 
arising from, and incidental to, its performance, shall be paid by the 
Gram Panchayat within the time fixed. 
     (2) If, in the opinion of the Government a Gram Panchayat has 
failed or is otherwise, incompetent to administer its property, movable 
or immovable, in the best interest of the inhabitants of the Sabha area, 
the Government shall appoint a person to administer such property for 
and on behalf of Gram Panchayat: 
      Provided that the Government may at any time terminate such 
arrangement and thereon the administration of such property shall be 
resumed by the Gram Panchayat. 
      (3) The person appointed under sub-section (2) shall exercise all 
such powers of a Gram Panchayat under this Act, or under any law for 
the time being in force, as may be necessary for the management of the 
property and shall be entitled to receive such remuneration as may be 
fixed by the Government. 
    (4) The income from the management of the property shall be 
credited to the Gram Fund and all expenses arising from and incidental 
to the administration of such property, including the remuneration 
payable to the person appointed under sub-section (2), shall be met out 
of the Gram Fund. 
    (5) If the expenses referred to the sub-section (1) or sub-section (4) 
are not paid, the Government may make an order directing the person 
having custody of the Gram Fund to make the payment in whole or in 
part as may be possible from such balance and if such person does not 
comply with the order, recover the amount from him, in the manner 
prescribed.  

Power to take 
over 
management 
of land. 

50.  (1) Notwithstanding anything contained in section 49, if in the 
opinion of Government, it is necessary to take over, in public interest or 
to secure proper management of any land held or managed by the Gram 
Panchayat, the Government may, by notification in the Official 
Gazette, take over the management of such land for a period not 
exceeding the duration of the Gram Panchayat: 
    Provided that the land which has already been leased out shall not be 
taken over before the expiry of the lease. 
   (2) The land taken over under sub-section (1) shall be managed in the 
manner prescribed and the income derived there from, after meeting all 
expenses on its management, shall be credited to the Gram Fund. 

Suspension 
and removal 

51.   (1) The Director or the Deputy Commissioner concerned may, 
suspend any Sarpanch 1[ ] or Panch as the case may be -



of a Sarpanch 
1[   ] or 
Panch.  

suspend any Sarpanch 1[          ] or Panch, as the case may be,- 
(a) where a case against him in respect of any criminal offence 

is under investigation, enquiry or trial, if in the opinion of 
the Director, or Deputy Commissioner concerned the 
charge made or proceeding taken against him, is likely to 
embarrass him in the discharge of his duties or involves 
moral-turpitude or defect of character; 

(b) during the course of an enquiry for any of the reasons for 
which he can be removed, after giving him adequate 
opportunity to explain. 

      2[(2) Any Sarpanch or Panch, as the case may be, suspended under 
sub-section (1), shall not take part in any act or proceeding of the Gram 
Panchayat during the period of his suspension and shall hand over the 
records, money or any other property of the Gram Panchayat in his 
possession or under his control- 

i) if he is a Sarpanch to a Panch commanding majority in the 
Gram Panchayat; 

ii) if he is a Panch to Sarpanch; 
      Provided that the suspension period of a Panch or a Sarpanch, as the 
case may be, shall not exceed one year from the date of handing over 
the charge in pursuance of the suspension order except in criminal 
cases involving moral turpitude.] 
     (3) The Director or the Deputy Commissioner concerned may, after 
such, enquiry as he may deem fit and after giving an opportunity of 
being heard to a Sarpanch or a Panch, as the case may be, ask him to 
show cause against the action. 
     Proposed to be taken against him and by order remove him from his 
office- 

(a) if after his election he is convicted by a criminal court for an 
offence involving moral turpitude and punishable with 
imprisonment for a period exceeding six months;  

(b) If he was disqualified to be a member of the Gram Panchayat at 
the time of his election; 

(c) If he incurs any of the disqualifications mentioned in section 175 
after his election as member of the Gram Panchayat; 

(d) If he is absent from five consecutive meetings of the Gram 
Panchayat without prior permission or leave of Gram Panchayat; 
and  

(e) If he has guilty of misconduct in the discharge of his duties and 
his continuance in the office is undesirable in the public interest. 

    (4) A person who has been removed under sub-section (3) may be 
disqualified for re-election for such period as may be mentioned in the 
order but not exceeding the period of six years.  
    (5) Any person aggrieved by an order passed under sub-sections (1), 

                                                 
1 Omitted by Haryana Act 10 of 1999.  
2 Substituted by Haryana Act 10 of 1999.  



(3) and (4), may within a period of thirty days from the communication 
of the order, prefer an appeal to the Government.  
      1[(6) Any Sarpanch or Panch, as the case may be, removed under 
sub-section (3), shall hand over the records, money or any other 
property of the Gram Panchayat in his possession or under his control- 
       (i) if he is Sarpanch to a Panch commanding majority in the Gram 
Panchayat;  
  2[“(i-a) if he is Sarpanch belonging to reserve category, to a Panch of 
that reserve category commanding majority, and if no Panch in that 
category is available, to a Panch of general category commanding 
majority in the Gram Panchayat; and”.] 
    (ii) if he is a Panch to Sarpanch.] 

 
Dissolution of 
Gram 
Panchayat. 

52.  (1) If, in the opinion of the Government, a Gram Panchayat abuses 
its powers or is not competent to perform or makes persistent defaults 
in the performance of its duties under this Act or willfully disregards 
any instructions given or directions issued by the Panchayat Samiti of 
Zila Parishad or any instructions issued by competent authority arising 
out of the audit of accounts of the Gram Panchayat an opportunity to 
render explanation, by an order published, with the reasons thereof, in 
the Official Gazette, dissolve such Gram Panchayat. 
    (2) When a Gram Panchayat is dissolved under sub-section (1)- 

     i)     Sarpanch 3[         ] and all Panches shall vacate their office  
forthwith; 

ii) all powers and duties of the Gram Panchayat during its 
dissolution, shall be exercised and performed by such 
person or persons as the Government may appoint in this 
behalf; and 

iii) all property in this possession of the Gram Panchayat shall 
be held by the Government. 

   (3) Upon dissolution of Gram Panchayat under sub-section (1), the 
Government shall reconstitute a Gram Panchayat as specified under 
section 8 and election to reconstitute such Gram Panchayat shall be 
completed before the expiration of a period of six months from the date 
of dissolution: 
    Provided that where the remainder of the period for which the 
dissolved Gram Panchayat would have continued is less than six 
months, it shall not be necessary to hold any election under this sub-
section for reconstituting the Gram Panchayat for such period.  
(4) A Gram Panchayat reconstituted upon the dissolution of the existing 
Gram Panchayat before the expiration of its duration, shall continue 
only for the remainder of the period for which the dissolved Gram 
Panchayat would have continued under section 3 had it not been so 
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dissolved. 
 

 
 
        

Liability of 
Sarpanch 1[  ]  
or a Panch.  

53.  (1) Every Sarpanch 1[    ] or a Panch of a Gram Panchayat shall be 
liable for the loss, waste or mis-application of Gram Fund or property 
belonging to that Gram Panchayat if such loss, waste or mis-application 
is a consequence of his neglect or misconduct while working as 
Sarpanch 1[    ]  or a Panch as the case may be. 
    (2) The Block Development and Panchayat Officer concerned may, 
on the application of a Gram Panchayat or otherwise, for loss, waste or 
mis-application of Gram fund or property belonging to that Gram 
Panchayat and after giving adequate opportunity to Sarpanch 1[  ] or a 
Panch as the case may be, to explain, assess by order in writing the 
amount due from him on account of such loss, waste or mis-application 
of such Gram Fund or property and take necessary steps for its 
recovery.  
      (3) Any person aggrieved by an order under sub-section (2) may, 
within one month of the date of such order apply to the Director to have 
it set aside and the Director may suspend, vary or rescind such order 
upon terms as to costs, payment into court or otherwise, as he thinks fit, 
but subject to the result of such application, if any, the order shall be 
conclusive proof of the amount due. 
      (4) Notwithstanding anything contained in sub-section (3) the 
Government may, either on its own motion at any time or an 
application received in this behalf within a period of sixty days from 
the date of the order, call for the records of any proceedings in which 
the Director has passed an order under sub-section (3) for the purpose 
of satisfying itself as to the legality or propriety of such order and may 
pass such order in relation thereto as it think fit: 
     Provided that the Government shall not pass an order under this 
subsection prejudicial to any person without giving him a reasonable 
opportunity of being heard. 
    (5) Notwithstanding anything contained in this section no person 
shall be called upon to explain why he should not be required to make 
good any loss, after the expiry of six years from the occurrence of the 
loss, waste or mis-application or after the expiry of two years from his 
ceasing to be a Sarpanch 2[    ] or Panch as the case may be, whichever 
by them. 

Penalty for 
tempering 
with the 
property.  

54.  (1)3 [Whoever, save as otherwise provided in section 24]- 
i) removes, displaces or makes any alteration in or interferes 

with any pavement, gutter, public street, fence, wall or post 
th f l t b k t th f di ti t t d                                                 

1 Omitted by Haryana Act 10 of 1999.  
2 Omitted by Haryana Act 10 of 1999. 
3 Substituted by Haryana Act 10 of 1999.  



thereof, lamp post or bracket thereof, direction-post, stand-
post, hydrant or other property of Gram Panchayat; 

ii) causes any damage to the property of a Gram Panchayat; 
iii) interferes with any right, title or interest in the land vesting 

in the Gram Panchayat without written sanction of the Gram 
Panchayat or other lawful authority shall be punishable with 
fine which may extend to five hundred rupees and shall also 
be liable to pay damages equivalent to the loss caused to the 
Gram Panchayat. 

   (2) The Block Development and Panchayat Officer may suo motu, or 
on the application of the Gram Panchayat, and after giving the person 
concerned an opportunity to explain, assess by order in writing, the 
amount of loss caused to the Gram Panchayat. 
    (3) Any person aggrieved by an order made under sub-sections (1) 
and (2) may within thirty days of the date of such order file an appeal to 
the Director whose orders shall be final. 

 PART III 
 

CHAPTERVII 
 

PANCHAVAT SAMITI 
Creation of 
block. 

55.  (1) The Government may, by notification divide a district into 
blocks each of which shall comprise such areas as my be specified in 
the notification.  
       (2) The notification under sub-section (1) shall specify the name of 
the block by which it shall be known and shall specify the local limits 
of such block. 
       (3) The Government may, by notification-  

(a) exclude from any block or include in any block any village or 
Gram Panchayat; 

(b) divide the area of a block so as to constitute two or more 
blocks; or 

(c) unite the areas of two or more blocks so as to constitute a 
single block. 

Constitution 
of Panchayat 
Samiti. 

56. The Government shall, by notification, constitute a Panchayat 
Samiti having jurisdiction, save and except as otherwise provided for in 
this Act, in a block excluding such portion of the block as or included 
in a municipality or in a cantonment or under the authority or a 
Municipal Corporation constituted under any law for the time being in 
force: 
      Provided that a Panchayat Samiti may have its office in any area 
comprised with in the excluded portion of the block.  

Composition 
of Panchayat 
Samiti.  

57.   (1) Every Panchayat Samiti shall consist of- 
(a) directly elected members from territorial constituencies as 

determined under section 58 of this Act in the manner as may 
be prescribed; 



(b) the members of Haryana Legislative Assembly representing 
constituencies which comprise wholly or partly in the 
Panchayat Samiti, who shall have right to vote in the meeting of 
the Panchayat Samiti except for election and removal of 
Chairman and Vice-Chairman and shall be 1[ex-officio 
members,]. 

2[(c)…………….] 
   (2) There shall be a Chairman and a Vice-Chairman in every 
Panchayat Samiti, who shall be elected by and from amount the elected 
members, in the manner as may be prescribed. 
    (3) Notwithstanding anything contained in this section but subject to 
any general or specified order of the Government, where two-third of 
the total number of members of any Panchayat Samiti required to be 
elected, have been elected, the Panchayat Samiti shall be deemed to 
have been duly constituted under this Act.  

Number of 
members to 
be elected to 
Panchayat 
Samiti. 

58.  (1) The number of elected members of a Panchayat Samiti shall 
consist of persons elected from the territorial constituencies in the 
Panchayat Samiti area which shall not be less than ten and not more 
than thirty as may be notified from time to time by the Government at 
the scale of-  

(a) one member for every four thousand population or part thereof, 
of the Panchayat Samiti area having population up to forty 
thousand: 

Provided that the total number of members in such Panchayat Samit 
shall not be less than ten; and  

(b) one member for every five thousand population or part thereof, 
of the Panchayat Samiti area, having population of more than 
forty thousand: 

  Provided that the total number of members in such Panchayat Samiti 
shall not be less than ten and more than thirty.  
   (2) For the purpose of election of the Panchayat Samiti, the 
Government may, in accordance with such rules as may be prescribed 
in this behalf, divide the block area into territorial constituencies in 
such manner, that the population of each ward shall, as far as may be 
practicable be the same throughout the block area. 
    (3) Each ward shall elect one member through direct election in the 
manner as may be prescribed. 
 

Reservation 
of seats. 

59.  (1) Seats shall be reserved for Scheduled Castes in every Panchayat 
Samiti and the number of seats so reserved shall bear, as nearly as may 
be, the same proportion to the total number of seats to be filled by 
direct election in that Panchayat Samiti as population of the Scheduled 
Castes in that Panchayat Samiti area bears to the total population of that 
area and such seats may be allotted to such wards having maximum 

                                                 
1 Substituted by Haryana Act 19 of 1995.  
2 Omitted by Haryana Act 19 of 1995. 



population of persons belonging to Scheduled Casers.  
    (2)  Not less than one-third of the total number of seats reserved 
under subsection (1) shall be reserved for women belonging to 
Scheduled Castes and such seats may be allotted by rotation and by lots 
amongst the wards reserved under sub-section (1). 
    (3) Not less than one-third (including the number of seats reserved 
for women belonging to the Scheduled Castes) of the total number of 
seats to be filled by direct election in every Panchayat Samiti, shall be 
reserved for women and such seats may be allotted by rotation and by 
lots to different territorial constituencies in a Panchayat Samiti except 
those falling under sub-sections (1) and (2). 
    (4) The offices of Chairman in the Panchayat  Samitis in a district 
shall be reserved for the Scheduled Castes and women by rotation by 
lots: 
     Provided that the number of offices of Chairmen reserved for 
Scheduled Castes in the District shall bear as nearly as may be, the 
same proportion to the total number of such offices in the Panchayat 
Samiti as the population of the Scheduled Castes in the State bears to 
the total population of the State: 
    Provided further that not less than one-third of the total number of 
offices of Chairpersons of Panchayat Samitis in a district shall be 
reserved for women including the offices of Scheduled Caste women: 
    Provided further that the number of offices of Chairman under this 
sub-section shall be rotated to different Panchayat Samitis firstly 
having the largest maximum Population of Scheduled Castes and 
secondly having the next largest maximum population of such Classes 
and so on.  
     (5) One seat shall be reserved for the persons belonging to 
Backward Classes in every Panchayat Samiti which shall be allotted in 
such territorial constituencies as having maximum population of 
persons belonging to Backward Classes. 
     (6) The reservation of seats under sub-sections (1) and (2) and the 
reservation of offices of Chairman (other than the reservation for 
women) under sub-section (4) shall cease to have effect on the 
expiration of the period specified in article 334 of the Constitution of 
India: 
    Provided that reservation of seats under sub-sections (1), (2), (3), (4) 
and (5) shall be reviewed after every decennial census.  

First meeting 
of Panchayat  
Samiti and 
Election of 
Chairman and 
Vice-
Chairman.  

60.  (1) On the constitution of Panchayat Samiti under section 56 or 
under any other provisions of this Act, there shall be called the first 
meeting thereof for the election of Chairman and Vice-Chairman by 
and from amongst its elected members, in the manner prescribed by the 
prescribed authority. 
      (2) the meeting shall be held on such day within four weeks from 
the from the date on which the names of members elected at the 
election are notified in the Official Gazette by the State Election 



Commissioner or any other officer authorised by him in this behalf. 
Powers and 
functions of 
Chairman and 
Vice-
Chairman. 

61.   (1)  (a) The Chairman shall- 
i) convene, preside over and conduct meetings of the Panchayat 

Samiti; 
ii) have access to the records of the Panchayat Samiti; 
iii) discharge all duties imposed, and exercise all the powers 

conferred on him by or under this Act; 
iv) watch over the financial and executive administration of the 

Panchayat Samiti and submit to the Panchayat Samiti all 
information connected therewith which shall appear to him to 
require its orders; and  

v) exercise administrative supervision of the Block Development 
and Panchayat Officer for securing implementation of 
resolutions or decisions of the Panchayat Samiti or of any 
Committee thereof. 

   (b) The Chairman may in cases of emergency direct the execution or 
suspension or stoppage of any work or doing any act which requires the 
sanction of the Panchayat Samiti or any authority thereof and 
immediate execution or doing of which is, in his opinion, necessary for 
the service or safety of the public, and may direct that the expenses of 
executing such work or doing such act shall be paid from the Panchayat 
Samiti fund: 
     Provided that the Chairman shall report forthwith the action taken 
under this sub-section, and the reasons therefore, to any appropriate 
standing committee at its next meeting. 
   (2) The Vice-Chairman shall- 

(a) in the absence of the Chairman preside over meetings of the 
Panchayat Samiti; 

(b) exercise such of the powers and perform such of the duties of the 
Chairman as the Chairman from time to time may subject to the 
rules made by the Government in this behalf, delegate to him by 
an order in writing; and 

(c) pending the election of Chairman or during the absence of the 
Chairman, exercise the powers and perform duties of the 
Chairman. 

 
Term of 
office of 
Chairman and 
Vice-
Chairman. 

62.  (1) The term of office of the Chairman and Vice-Chairman of a 
Panchayat Samiti shall be five years: 
      Provided that the Chairman or Vice-Chairman shall cease to  be the 
Chairman or Vice-Chairman if by a resolution passed by not less than 
two-thirds of the total number of its elected members, the Panchayat 
Samiti decides at a meeting convened in the manner prescribed that he 
shall vacate his office: 
    Provided further that no such meeting shall be convened before the 
expiry of one year from the date on which the election of the Chairman 
or Vice-Chairman, as the case may be, was notified and after the expiry 



of such period, whenever such a meeting is convened during his term of 
office and the proposal for vacating the office fails, no further meeting 
shall at any time thereafter be convened for considering a similar 
proposal against the Chairman or Vice-Chairman unless a period of at 
least one year intervenes between the last failure and the date on which 
such further meeting is convened.  
   (2) An outgoing Chairman or Vice-Chairman shall be eligible for 
fresh election if otherwise qualified. 

Leave of 
absence. 

63.  (1) Any member of a Panchayat Samiti who during his term of 
office absents himself from four consecutive meetings of the Panchayat 
Samiti without the leave of the said Panchayat Samiti, shall cease to be 
a member and his office shall be deemed to have become vacant and 
thereupon the Panchayat Samiti shall, as soon as may be, inform him, 
Zila Parishad, State Election Commission and Government 
accordingly. 
     (2) Any dispute as to whether a vacancy has or has not occurred 
under this section shall be referred to for decision to the competent 
authority, whose decision shall be final: 
    Provided that such reference shall not be entertained if it is made 
after the expiry of fifteen days from the date on which the Panchayat 
Samiti informs under sub-section (1). 
    (3) Whenever leave is granted under sub-section (1) to a member 
who is Vice-Chairman, another member shall be elected to perform all 
the duties and exercise all the powers of a Vice-Chairman during the 
period for which such leave is granted on the same terms and 
conditions. 

Suspension of 
Chairman/Vic
e-Chairman 
and a 
member.  

64.  (1) The Government may suspend from office any Chairman or 
Vice-Chairman or member against whom any criminal proceeding in 
respect of an offence involving moral turpitude have been instituted in 
any court, or who has been detained in a prison during trail for any 
offence or who is undergoing such sentence of imprisonment as would 
disqualify him for continuing as a member of the Panchayat Samiti 
under section 175 or who has been detained under any law relating to 
preventive detention for the time being in force. 
     (2) Where any Chairman or Vice-Chairman, as the case may be, has 
been suspended under sub-section (1) another member shall be elected 
by and from amongst the elected members to perform all the duties and 
exercise all the powers of a Chairman or a Vice-Chairman during the 
period for which such suspension continues.  

Executive 
Officer of 
Panchayat 
Samiti. 

65.   (1) The Block Development and Panchayat Officer shall be the ex-
officio Executive Officer of the Panchayat Samiti.  
   (2) The Executive Officer shall be under the administrative control of 
the Chairman and his condition of service shall be such as are 
applicable to the class of Government servants to which he belongs. 
    (3)  The Executive Officer shall not acquire, directly or indirectly, by 
himself or through any person any share or interest in any contract or 



employment with, by or on behalf of, the Panchayat Samiti other than a 
share or interest as Executive Officer. 
    (4) The Executive Officer shall have the right to speak or otherwise 
take part in the proceedings of any meeting of the Panchayat Samiti but 
shall not be entitled to vote at any such meeting. 

 CHAPTER VIII 
 

CONDUCT OF BUSINESS OF PANCHAYAT SAMITS 
Meetings. 66. A Panchayat Samiti shall ordinarily meet at least six times in each 

year for the transaction of its business and not more than two months 
shall be allowed to elapse between any two successive meetings. 

Convening of 
ordinary or 
special 
meetings. 

67.  (1) A meeting of a Panchayat Samiti shall be either ordinary or 
special. 
   (2) Any business may be transacted at any ordinary meeting unless 
required by this Act or the rules made there under to be transacted at a 
special meeting. The date of every meeting except the meeting referred 
to in sections 60 and 62 shall be fixed by the Chairman, or, in his 
absence by the Vice-Chairman Notice of every meeting specifying the 
time and place thereof and the business to be transacted thereat shall be 
dispatched to every member of the Panchayat Samiti and exhibited at 
the office of the Panchayat Samiti not less than ten days before an 
ordinary meeting and four days before a special meeting.  

Quorum. 68.  For the transaction of business at a meeting of a Panchayat Samiti, 
the quorum shall be- 

(a) if it is an ordinary meeting, one-third; and  
(b) if it is special meeting, one-half of the number of members 

actually serving for the time being. 
Power of 
Chairman and 
Executive 
Officer to call 
special 
meetings. 

69.  The Chairman, or in his absence the Executive Officer may 
whenever he thinks fit and shall on requisition made in writing by not 
less then one-third of the total members of the Panchayat Samiti, 
convene a special meeting within two weeks of the receipt of the 
written requisition.  

Adjournment.  70. Any meeting of Panchayat Samiti may, with the consent of the 
majority of the members present, be adjourned to any other date, but no 
business other than that left over at the adjourned meeting  shall be 
transacted at the next following meeting. 

Presiding 
authority of 
the meeting 
decision by 
majority vote. 

71.  (1) At every meeting except first meeting for the election of 
Chairman or Vice-Chairman of a Panchayat Samiti, the Chairman if 
present, or in his absence, the Vice-Chairman, and if there be no 
Chairman or Vice-Chairman present, then such one of its members as 
the member present may elect, shall preside.  
    (2) Except as otherwise provided by this Act or the rules made there 
under, all question coming up before any meeting of a Panchayat 
Samiti shall be decided by a majority of the members present and 
voting and, in case of an equality of votes, the authority presiding at the 
meeting shall have a second or casting vote.  



     (3) Any matter finally disposed of by a Panchayat Samiti shall not 
be reconsidered unless the written consent of not less than three-fourth 
of its total members has been obtained thereto or unless the Zila 
Parishad or the Government, as the case may be, has directed its 
reconsideration.  

Records and 
publication of 
proceedings.  

72.   (1) Minutes of the proceedings at each meeting of a Panchayat 
Samiti, shall be drawn up and recorded in a book to be kept for the 
purpose and shall be signed by the authority presiding at the meeting or 
of the next ensuing meeting and shall at all reasonable time, be open for 
inspection by any member of the concerned Panchayat Samiti. 
    (2) A copy of every resolution passed at any meeting of a Panchayat 
Samiti shall, within three days from the date of meeting, be forwarded 
to the Chief Executive Officer concerned.  
     (3) Any person may obtain a copy of resolution passed by the 
Panchayat Samiti on payment of such fees as may be prescribed. 

 CHAPTER IX 
 

EXECUTIVE AUTHORITY AND SERVANTS OF THE 
PANCHAYAT SAMITIS 

Executive 
powers of 
Panchayat 
Samitis. 

73.  (1) The executive power of a Panchayat Samiti shall vest in the 
Chairman of the Panchayat Samiti and the Executive Officer thereof in 
the manner as may be prescribed. 
    (2) The Chairman and the Executive Officer shall perform all the 
duties and exercise all the powers specifically imposed or conferred on 
them by or under this Act and subject, wherever it is expressly 
provided, to the sanction of the Panchayat Samiti and to all other 
restrictions, limitations and conditions imposed, exercise the executive 
power for the Chairman and Vice-Chairman are absent, may perform 
the duties or exercise the powers of the Chairman.  
   

Extent of 
executive 
power of 
Chairman and 
Executive 
Officer.  

74.   (1) Notwithstanding anything contained in section 73, the 
Executive Officer of the Panchayat Samiti, Shall- 

(a) carry into effect the resolutions of the Panchayat Samiti; 
(b) furnish to the Panchayat Samiti such periodical reports regarding 

the progress made in carrying out the resolutions of the Panchayat 
Samiti as it may direct; 

(c) furnish to the Panchayat Samiti such information as it may, by 
order in writing from time to time, direct; and 

(d) have power in respect of the matters enumerated in Schedule II. 
  (2) In all matters not falling within the competence of the Executive 
Officer under this section or section 73, the executive power of the 
Panchayat Samiti shall vest in the Chairman.    

 CHAPTER X 
 

DUTIES AND POWERS OF PANCHAYAT SAMITI 
Functions and 
duties. 

75.  (1) Subject to such exceptions and conditions as the Government 
may by general or special order impose it shall be the duty of a



may, by general or special order, impose, it shall be the duty of a 
Panchayat Samiti to provide for and make arrangements for carrying 
out the requirements of the area under its jurisdiction in respect of the 
following matters, namely:- 
1.  General Functions- 

(a) Preparation of the annual plans in respect of the schemes 
entrusted to it by virtue of this Act and those assigned to it by 
the Government or the Zila Parishad and submission thereof 
to the Chief Executive Officer within a period of two months 
of its receipt for the consideration of the District Planning 
Committee constituted under this Act; 

(b) Consideration and consolidation of the annual plans of all 
Gram Panchayats in the block and submission of the 
consolidated plan to the Zila Parishad; 

(c) Preparation of annual budget of the block and its submission 
within such time, as may be prescribed, to the Zila Parishad;  

(d) Performing such functions and executing such works as may 
be entrusted to it by the Government or the Zila Parishad; 

(e) Providing relief in natural calamities.  
  II.   Agriculture, including Agriculture Extension- 

(a) Promotion and development of agriculture and horticulture;  
(b) Maintenance of agriculture seed farms and horticultural 

nurseries;  
(c) Storing and distribution of fertilizers, insecticides and 

pesticides;  
(d) Propagation of improved method of cultivation; 
(e) Promotion of cultivation and marketing of grains, vegetables, 
fruits and flowers. 

  III. Land Improvement and Soil Conservation-Assisting the 
Government and Zila Parishad in the implementation of land 
improvement and soil conservation programmes of the Government. 
  IV. Minor Irrigation, Water Management and Watershed 
Development- 

(a) Assisting the Government and Zila Parishad in the 
construction and maintenance of minor irrigation works;  

(b) Implementation of community and individual irrigation 
works. 

  V.    Animal Husbandry, Dairying and Poultry- 
(a) Maintenance of veterinary and Animal Husbandry Service; 
(b) Improvement of breed of cattle, poultry and other live stock; 
(c) Promotion of dairy farming, poultry and jiggery; 
(d) Prevention of epidemics and contagious diseases. 

VI.    Fisheries- 
    Promotion of fisheries development. 
VII.    Khadi, Village and Cottage Industries-  

(a) Promotion of rural and cottage industries; 



(b) Organization of conferences, seminars and training 
programmes, agricultural and industrial exhibitions.  

VIII.   Rural Housing- 
         Implementation of housing schemes and distribution of house 
sites in villages. 
IX.    Drinking water- 

(a) Establishment, repairs and maintenance of rural water supply 
schemes; 

(b) Prevention and control of water pollution; 
(c) Implementation of rural sanitation schemes. 

X.  Social and Farm Forestry, Minor Forest Produce, Fuel and Fodder- 
(a) Planting and preservation of trees on the sides of roads and other 

public lands under its control; 
(b) Fuel plantation and fodder development; 
(c) Promotion of farm forestry. 

XI.    Maintenance of buildings and property- 
     Maintenance of any building or other property vested in the 
Panchayat Samiti. 
XII.     Non-conventional Energy Sources- 
         Promotion and development of non-conventional energy sources. 
XIII.      Poverty Alleviation Programme-  
         Implementation of poverty alleviation programme. 
XIV.     Education- 

(a) Promotion  of Primary and Secondary Education; 
(b) Construction, repair and maintenance of primary schools  

buildings;  
(c) Promotion of social education through youth clubs and 

Mahila Mandals.   
 XV.     Technical Training and Vocational Education- 
         Promotion of rural artisan and vocational training. 
XVI.     Adult and non-formal Education- 
          Implementation of Adult Literacy. 
XVII.      Cultural Activities including Social Education- 

(a)  Establishment of information, community and  
recreation centers; 

(b) Organization of ward and watch; 
(c) Promotion and encouragement of physical, cultural 

activities, games and sports; 
(d) Training and utilization of the services of Anganwari 

Workers and Sanitary Squads.  
XVIII.        Markets and Fairs- 
            Regulation of fairs and festivals. 
XIX.          Health and Family Welfare and Rural Sanitation-  

(a) Promotion of health and family welfare programmes; 
(b) Promotion of immunization and vaccination programmes; 
(c) Maintenance of health services and control of epidemics; 



(d) Establishment and inspection of Oshdyalya, dispensaries, 
Unani or Homoeopathic dispensaries, Veterinary Centers 
and primary Health Centers;  

(e) Carrying out environmental sanitation, health campaigns 
and educating the public- 

i) Nutrition; 
ii) Maternity and Child Health; 
iii) Communicable diseases. 

(f) Ant malarial measures and destruction of locusts, rats and 
other pests; 

(g) Promoting family welfare activities; 
(h) Health and Sanitation at fairs and festivals.  

XX.     Women and Child development- 
(a) Promotion of programmes relating to development of 

women and children; 
(b) Promotion of child health and nutrition programmes; 
(c) Promotion of participation of voluntary organizations in 

women and child development programmes.  
XXI.     Social Welfare including welfare of the handicapped and 
mentally retarded- 

(a) Social Welfare programmes including welfare of 
physically handicapped, mentally retarded and destitute; 

(b) Monitoring the old age and widow’s pension and pensions 
for the handicapped. 

XXII.    Welfare of the weaker sections and in particular of the 
Scheduled Castes- 

(a) Promotion of welfare of Scheduled Castes and Weaker 
sections; 

(b) Protecting such castes and classes from social injustice 
and exploitation. 

XXIII.    Maintenance of Community Assets- 
(a) Maintaining all community assets vested in it or 

transferred by the Government or any Local Authority or 
Organization; 

(b) Preservation and maintenance of other community assets. 
XXIV.    Public distribution system- 
            Distribution of essential commodities. 
XXV.     Promotion of Rural Electrification. 
XXVI.     Co-operation- 

(a) Promotion of co-operation by helping in the 
establishment and strengthening of service co-operative, 
industrial, irrigation, farming and other societies; 

(b) Participation in and assistance to service co-operation; 
(c) Providing credit for agriculture purposes. 

XXVII.     Libraries- 
              Promotion of libraries and reading rooms. 



XXVIII.  Any other functions entrusted to them. 
XXIX.       Miscellaneous- 

(a) Securing or removing dangerous buildings or places; 
(b) Construction, repair and maintenance of relief works, 

relief houses and other measures of relief on account of 
famines, floods, earthquakes and natural calamities; 

(c) Management of such public ferries as may be entrusted 
to the charge of Panchayat Samiti under section 7-A of 
the Northern India Farris Act, 18/8; 

        Provided that where performance or additional functions or 
specific duties entrusted to a Panchayat Samiti by the Government or 
the Zila Parishad, has financial implications, the Government or Zila 
Parishad, as the case may be, shall provide for such financial 
assistance, if any, as may be considered appropriate. The order of the 
Government or the Zila Parishad in this behalf shall be final. 
        (2)  A Panchayat Samiti may, with the approval or at the 
suggestion of the Government or the Zila Parishad, provide for and 
make arrangements for the carrying out of the requirements of the area 
under its jurisdiction in respect of any matter not set out in sub-section 
(1). 

Community 
Development 
Programme. 

76.  (1) Within the area subject to its authority a Panchayat Samiti shall 
be the agent to the Government for formulation and execution of the 
Community Development Programme financed out of grants made by 
the Government to the Panchayat Samiti in this behalf. 
         (2) Where the Government decides to advance loans under the 
area of a Panchayat Samiti, such loans shall be disbursed by the 
Panchayat Samiti to such persons as it thinks fit on the terms and 
conditions applicable to such loans. 

Relationship 
of Panchayat 
Samiti with 
Gram 
Panchayat. 

77.    (1) Notwithstanding anything to the contrary constrained in this 
Act, a Panchayat Samiti, shall, in the manner prescribed exercise such 
supervision and control over the performance of all or any of the 
administrative functions of the Gram Panchayats within its area or any 
part thereof as may be specified by the Government by an order issued 
in this behalf and also render such technical and financial assistance as 
may be required by the Gram Panchayat within the area of the 
Panchayat Samiti for the implementation of development schemes 
which are beyond the powers of such Gram Panchayat to execute. 
        (2) Subject to such terms as may be agreed upon, a Panchayat 
Samiti may delegate any of the following duties to a Gram Panchayat, 
namely:- 

i) any matter under the direct administrative control of 
Panchayat Samiti; and  

ii) the construction, maintenance or improvement of any 
property under the control or management of the 
Panchayat Samiti. 

 



 
Penalty for 
disobedience 
of orders of 
Panchayat 
Samiti. 

78.   Whoever disobeys any lawful direction or prohibition given by a 
Panchayat Samiti by written notice issued by the Executive Officer 
under any power conferred by this Act or rules made there under, or 
fails to comply with the conditions subject to which any permission 
was given by the Panchayat Samiti or the Chairman or the Executive 
Officer on its behalf under any power so conferred, shall if the 
disobedience or omission is not an offence punishable under any other 
provision of this Act, be punishable by the Panchayat Samiti with fine 
which may extend to five hundred rupees and in case of a continuing 
breach with further fine which may extend to fifty rupees for every day 
during which the breach continues after conviction for the first such 
breach or so, however, that it does not exceed in the aggregate one 
thousand rupees. 

Compensatio
n for damage. 

79.  Every person convicted of an offence under this Act on account of 
any act or omission, shall, notwithstanding any punishment to which he 
may have been sentenced for such offence under any other law, pay 
compensation, the amount of which shall be determined by the 
Magistrate before whom he was so convicted, to the Panchayat Samiti 
for any damage that may have occurred to any property of the 
Panchayat Samiti in consequence of such act or omission. 

Power to 
delegate. 

80.   Notwithstanding anything contained in this Act, a Panchayat 
Samiti may, resolution, delegate to the Executive Officer or any other 
Government servant, all or any of the powers conferred upon it under 
this Act except the power to make bye-laws under section 210. 

Extraordinary 
powers of 
Chairman and 
Executive 
Officer. 

81.   (1) In cases of emergency, the Chairman, or in the absence of the 
Chairman, or Vice-Chairman, the Executive Officer may with the 
previous approval of the Chief Executive Officer direct the execution 
of any work or the doing of any act which a Panchayat Samiti is 
empowered to execute or do, and the immediate execution or doing of 
which is, in his opinion, necessary for the service or safety of the 
public, and may with the previous approval of the Chief Executive 
Officer direct that the expenses of executing such work or doing such 
act shall be paid from the Samiti Fund: 
       Provided that every such direction shall be reported to the next 
following meeting of the Panchayat Samiti for confirmation. 
        (2) The Chairman or the Executive Officer shall not act under sub-
section (1) in contravention of any order of the Panchayat Samiti. 
         (3) The Chairman or, in the absence of the Chairman or Vice-
Chairman, the Executive Officer may prohibit, until the matter has been 
considered by the Panchayat Samiti, the doing of any act which is, in 
his opinion, undesirable in the public interest, provided that the act is 
one which the Panchayat Samiti has power to prohibit. 
         (4) No direction given under this section shall be questioned in 
any court of law on the ground that the case was not one of emergency. 

Delegation of 
powers of 

82.   (1) The Chairman may be an order in writing, delegate any of his 
powers and functions to the Vice-Chairman:



Chairman. powers and functions to the Vice-Chairman: 
         Provided that he shall not delegate any powers or functions which 
the Panchayat Samiti expressly forbids him to delegate. 
        (2) Every order made under this section shall be communicated to 
the Panchayat Samiti.  
      (3) The Chairman shall have power to modify or withdraw any 
powers or functions delegated to the Vice-Chairman under sub-section 
(1). 

Constitution 
of 
Committees. 

83. (1) Every Panchayat Samiti shall appoint the following 
Committees, namely:- 

(a) General Committee; 
(b) Finance, Audit and Planning Committee; 
(c) Social Justice Committee. 

         (2)  Each Committee shall consist of such number of members not 
exceeding six including the Chairman as may be specified by the 
Panchayat Samiti, elected by the members of the Panchayat Samiti 
from amongst the elected members. 
        (3) The Chairman shall be the ex-officio member and also 
Chairman of the General Committee. The Vice-Chairman shall be 
eligible to serve on more than one Committee. 
        (4)  No elected member of the Panchayat Samiti Shall be eligible 
to serve on more than one Committee. 
        (5) The Executive Officer shall be the ex-officio Secretary of every 
Committee.   

Functions of 
Committees. 

84.   (1) The General Committee shall perform functions relating to the 
establish amen matters, communication, building, rural housing, village 
extension, relief against natural calamities, water supply and all 
miscellaneous residuary matters. 
        (2)  The Finance, Audit and Planning Committee shall perform the 
functions relating to the finance of the Panchayat Samiti, framing of 
budgets, scrutinizing proposals for increase of revenue, examinations  
of receipts and expenditure statement, consideration of all proposals 
affecting the finances of the Panchayat Samiti and general supervision 
of the revenue and expenditure of the Panchayat Samiti and co-
operation, small saving scheme and any other function relating to the 
development plan of the block. 
      (3)  The Social Justice Committee shall perform functions relating 
to- 

(a) promotion of education, economic, social, cultural and other 
interests of the Scheduled Castes and Backward Classes;  

(b) protecting them from social injustice and all other forms of 
exploitation;  

(c) amelioration of the Scheduled Castes and Backward 
Classes; 

(d) securing social justice to the Scheduled Castes, women and 
weaker sections of the society.  



     (4) The Committees shall perform the functions referred to above to 
the extent the powers are delegated to them by the Panchayat Samiti.     

Procedure of 
Committees. 

85.   (1) The Panchayat Samiti may frame regulations relating to 
election of members of Committees, conduct of business therein and all 
other matters relating to them. 
          (2) The Chairman of every Committee shall in respect of the 
work of the Committee be entitled to call for any information, return, 
statement, account or report from the office of the Panchayat Samiti  
and to enter on and inspect any immovable property of the Panchayat 
Samiti or work in progress connected with the work of the Committee.  
       (3) Each Committee shall be entitled to require attendance at its 
meetings of any officer of the Panchayat Samiti who is connected with 
the work of Committee. The secretary shall under instructions of the 
Committee issue notices of the meetings and to ensure that the notice is 
served to the officers concerned. 

Delegation of 
powers by 
Panchayat 
Samitis. 

86.    The Panchayat Samiti may, by notification, delegate to the 
Executive Officers or other officer any of the powers conferred by or 
under this Act on a Panchayat Samiti. 

Power of 
supervision 
by Panchayat 
Samiti over 
the Gram 
Panchayat. 

87.   (1) A Panchayat Samiti shall exercise general power of 
supervision over Gram Panchayats in the block and it shall be the duty 
of such Gram Panchayat to give effect to the directions of the 
Panchayat Samiti. 
         (2)  A Panchayat Samiti may- 

(a) inspect or cause to be inspected, any immovable property 
used or occupied by a Gram Panchayat within the block or 
any work in progress under the direction of a Gram 
Panchayat; 

(b) inspect or examine, or depute an officer to inspect or 
examine any service, work or thing under the control of the 
Gram Panchayat; 

(c) inspect or cause to be inspected utilization of funds in 
respect of schemes or programmes assigned to the Gram 
Panchayats by the Government for execution either directly 
or through the Panchayat Samiti or Zila Parishad; and  

(d) require a Gram Panchayat, for the purpose of inspection or 
examination- 

i) to produce any book record, correspondence or 
other documents;  

ii) to furnish any return, plan, estimate, statement of 
accounts or statistics; or  

iii) to furnish or obtain any report or information. 
 CHAPTER XI 

FINANCE AND TAXATION 
Power of 
taxation. 

88.  Subject to general direction and control of the Government, a 
Panchayat Samiti may with the previous permission of the Chief 
Executive Officer concerned. Impose any tax which the Legislature of 



the State has power to impose under the Constitution of India. 
Power to 
impose tax 
without 
permission of 
Chief 
Executive 
Officer. 

89. Notwithstanding anything contained in section 88, the Government 
may empower any Panchayat Samiti to impose without permission of 
the Chief Executive Officer any tax referred to in the said section 
subject to such limitations as it may direct. 

Procedure in 
imposing 
taxes. 

90.  (1) A Panchayat Samiti may at a special meeting pass a resolution 
to propose the imposition of any tax under section 88 of this Act. 
          (2) When a resolution referred to in sub-section (1) has been 
passed, the Panchayat Samiti shall publish a notice defining the class of 
persons or description of property proposed to be taxed, the amount or 
rate of the tax to be imposed and the manner of assessment to be 
adopted.  
         (3) Any person likely to be affected by the proposed tax and 
objecting to the same, may within thirty days from the publication of 
the notice, send his objection in writing to the Panchayat Samiti and the 
Panchayat Samiti shall at a special meeting take his objection into 
consideration. 
        (4) If no objection is received within the said period of thirty days, 
or the objection received is considered to be unacceptable, the 
Panchayat Samiti shall- 

(a) where the proposed tax is a tax in respect of which the 
Government has empowered the Panchayat Samiti, under 
section 89 to impose it without the permission of the Chief 
Executive Officer, submit its proposal to the Government; and 

(b) in any case otherwise, submit its proposal to the Chief 
Executive Officer concerned with the objections, if any, which 
have been received along with its decision thereon.  

      (5) Where a proposal for the imposition of a tax has been received 
by the Government under clause (a) of sub-section 4), the Government 
may notify the imposition of the tax in accordance with the proposal 
and shall in the notification specify a date, not less than thirty days 
from the date of its publication, on which the tax shall come into force. 
     (6) On receiving the proposal under clause (b) of sub-section (4), the 
Chief Executive Officer may, within a period of thirty days, sanction or 
refuse to sanction it or return it to the Panchayat Samiti for further 
consideration. 
      (7) If the Chief Executive Officer permits the imposition of the 
proposed tax, it shall forward the proposal to the Government for 
taking action in accordance with the provisions of sub-section (5). 
      (8) If the Chief Executive Officer refuses permission to impose the 
proposed tax or returns it to the Panchayat Samiti for further 
consideration, the Chief Executive Officer shall forward the proposal of 
the Panchayat Samiti in its original form or as further considered by the 
Panchayat Samiti, as the case may be, to the Government and the 
Government may then decide whether a tax is or is not to be imposed 



or imposed in accordance with the proposals as further considered by 
the Panchayat Samiti. 
        (9) After decision has been taken by the Government under sub-
section (8) that the proposed tax is to be imposed as originally proposed 
or as proposed after further consideration, the Government shall taken 
action in accordance with the provisions of sub-section (5). 
       (10) A notification for the imposition of a tax under this Act shall 
be a conclusive evidence that tax has been imposed in accordance with 
law. 

Levy of fees.  91.  With the previous sanction of the Chief Executive Officer and 
subject to the general direction and control by the Government a 
Panchayat Samiti may- 
    (1) levy fee for the use of or benefits derived from- 

(a) public hospitals, dispensaries, schools, saris, markets, rest 
houses and other public institutions; 

(b) the supply, storage and preservation of water for drinking, 
bathing and agricultural purposes; and  

(c) preservation and reclamation of soil and drainage and 
reclamation of swamps; and  

       (2) fix fees at fairs, agricultural shows and industrial exhibitions 
held under its authority.  

Taxes how to 
be assessed 
and collected. 

92.  The Government may, by notification, determine the persons by 
whom the cess or any tax imposed under this Act, shall be assessed and 
collected and rules for the assessment and collection of the cess or tax 
and direct in what manner persons employed in the assessment or 
collection thereof shall be remunerated.  

Installment of 
taxes.  

93.  The Government may, by notification, direct in how many 
installments and at what times any cess or tax livable under this Act 
shall be payable.  

Delegation of 
powers to 
Panchayat 
Samitis. 

94.  In any local area subject to the authority of a Panchayat Samiti, the 
Government may, by notification, also delegate to the Panchayat 
Samiti, subject to such conditions as may be specified in the 
notification, its powers under section 93. 

Appeal 
against 
assessment 
and 
collection. 

95.   In any matter connected with the assessment and collection of any 
cess or tax livable under this Act, n appeal from the order of any person 
authorised to make assessment or collection shall, within sixty days 
from the date of such order, lie to the Chief Executive Officer or any 
such other Gazetted Officer subordinate to him and in respect of such 
areas, as the Chief Executive Officer may direct, whose decision on 
such appeal shall be final. 

Reduction, 
abolition, 
remission and 
exemption 
from taxation. 

96.  The Government may, by notification, and a Panchayat Samiti 
may, subject to confirmation by the Chief Executive Officer concerned, 
abolish, reduce or remit any tax, cess or fee imposed under this Act or 
exempt any person or class of persons, or any property or description of 
property wholly or in part, from liability to pay any such tax, cess or 
fee and cancel any such reduction, remission or exemption.  



Power to 
lease the 
collection of 
fees or tolls 
and 
management 
of fairs etc. 

97.   The collection of fees or tolls, levied at fairs other than cattle fairs, 
agricultural shows, industrial exhibitions, markets, tonga stands, ferries 
or rest houses or the management of such fairs, shows, exhibitions, 
markets, tonga stands, ferries or rest houses may, with the previous 
sanction in writing of the Chief Executive Officer concerned be leased 
by a Panchayat Samiti for a period not exceeding three years, and the 
lessee and all persons employed by him for the collection of such fees 
or tolls or for the management of such fairs, shows, exhibitions, 
markets, tonga stands, ferries or rest houses shall in respect thereof- 

(a) be bound by any order made by the Panchayat Samiti for their 
guidance;  

(b) have such powers exercisable by officers of a Panchayat Samiti 
under this Act as the Panchayat Samiti may, from time to time, 
confer upon them; and 

(c) be entitled to the same remedies and subject to same 
responsibilities as if they were employed by Panchayat Samiti 
for the collection of fees or tolls or for the management of such 
fairs, shows, exhibitions, markets tonga stands, ferries or rest 
houses.  

Samiti Fund. 98.   There shall be formed for every Panchayat Samiti a fund to be 
called the “Samiti Fund’ and there shall be placed to the credit thereof-  

(a) proceeds of all taxes, cusses and fees imposed by the Panchayat 
Samiti under this Act; 

(b) all funds allotted to the Panchayat Samiti and income arising 
from all sources of income placed at its disposal under section 
190; 

(c) all rents and profits accruing from property vested in or 
managed by the Panchayat Samiti; 

(d)  all sums contributed to the fund by the Central Government or 
any State Government or by any Local Authority including 
Gram Panchayat or any private persons; 

(e) all sums received by the Panchayat Samiti in the discharge of 
functions exercised by it under this Act; 

(f) all sums paid by the Government to the Panchayat Samitis to 
meet expenses for the performances of agency functions; 

(g) all grants made by the Government for the implementation of 
Community Development Programme and Rural Development 
Programme; 

(h) the proceeds of all sources of income which the Government 
may order to be placed at the disposal of Panchayat Samiti: 

     Provided that the Government may revoke any order made under 
clause (h). 

Pressing, 
custody and 
investment of 
Samiti Fund.  

99.   (1) Samiti Fund shall be vested in the Panchayat Samiti and the 
balance standing at the credit of the fund shall be kept in Government 
treasury or sub-treasury or in the bank to which the Government 
treasury business has been made over unless the Government in any 



case otherwise permits: 
         Provided that the Government may, by a general or special order, 
direct all or any of the Panchayat Samities to keep the balance or a part 
thereof at such other place as may be specified in this direction.  
      (2) Subject to such rules as the Government may make in this 
behalf, a Panchayat Samiti may, from time to time with the previous 
sanction of the Chief Executive Officer concerned; invest any portion 
of the Samiti Fund in securities of the Government or invest it in such 
other securities or place it in such other manner as the Government may 
approve in this behalf and, with the previous sanction of the Chief 
Executive Officer concerned, may vary such investment or placement 
for another or others of like nature. The income resulting from such 
securities or placements and the proceeds of the sale of the same shall 
be credited to the Samiti Fund. 

Application 
of Samiti 
Fund. 

100.  The Samiti Fund shall be applicable to the payment, in whole or 
in part, of the charges and expenses incidental to the several matters 
specified in section 75 and incurred within area subject to the authority 
of the Panchayat Samiti and also for the following purposes, namely:- 

(a) performance of agency functions entrusted to the Panchayat 
Samiti under section 105; 

(b) expenses required for the audit of accounts of the Panchayat 
Samiti; 

(c) cost of the acquisition of land; 
(d) expenses in respect of such portion of the cost of departments 

for Education, Public Health, Agriculture, Public Works and any 
other departments as may be held by the Government to be 
equitably debatable to the Panchayat Samiti in return for the 
services rendered to the Samiti by those departments; 

(e) grants-in-aid to the Gram Panchayats and to educational, public 
health or any other public institution within the area subject to 
the authority of the Panchayat Samiti; 

(f) charges and expenses incurred outside the Panchayat Samiti area 
when such application of funds is in the opinion of the 
Panchayat Samiti for the benefit of that area; 

(g) expenses and charges for the implementation of Community 
Development Programme subject to the general control of and 
such particular direction as the Government or any other 
authority appointed by the Government in this behalf, may from 
time to time issue to the Panchayat Samiti with respect to the 
pattern and priority of the scheme under the aforesaid 
programme; 

(h) any other expenditure which the Government may on 
recommendation of the Panchayat Samiti or otherwise declare to 
be fit and proper charge on the Samiti Fund. 

Minimum 
balance.  

101.  Except with the previous sanction of the Government, the actual 
cash balance of the Samiti Fund, excluding investments, the unspent 



balance of loans and grants of all kinds and receipts from the sale of 
land and buildings, shall not be permitted at any time to fail below an 
amount equal to ten percent of the Samiti’s income of the previous 
financial year excluding sales or maturity of investment and the amount 
in suspense accounts:  
         Provided that the actual cost price of such Post-Office Cash 
Certificates held by the Panchayat Samiti and such sums placed by the 
Panchayat Samiti in fixed deposit with any bank as are not earmarked 
for specific purposes, may be reckoned or forming part of the actual 
cash balance. 

Annual 
estimate of 
income and 
expenditure. 

102.   Every Panchayat Samiti shall on or before a prescribed day in 
each year hold a meeting at which the Committee for finance and 
taxation shall submit to the Panchayat Samiti an estimate of income and 
expenditure (hereinafter referred to as the “Budget”) of the Panchayat 
Samiti for the next financial year in such form as may be prescribed. 
          (2) The Panchayat Samiti budget shall consist of two parts, Part 
(1) shall contain the budget of the Community Development Block and 
Part (2) the funds transferred from the other departments and income 
derived by the Panchayat Samiti shall consider both parts of the budget 
and may approve them with or without modification. The Panchayat 
Samiti budget shall then be placed before the Zila Parishad for its 
approval. The Zila Parishad will then consider the budget and if it has 
any recommendations to make, it will return the budget to the 
Panchayat Samiti with such recommendations. The Panchayat Samiti 
shall thereupon either- 

(a) accept and enforce the recommendations of the Zila Parishad; or 
(b) if it does not accept the recommendations, or a part thereof, 

repasts the budget or the relevant part thereof by a two-third 
majority of the total members of the Panchayat Samiti. 
Thereafter, the budget, with such comments of the Panchayat 
Samiti shall be returned to the Zila Parishad and thereupon the 
Zila Parishad after considering the aforesaid comments shall give 
its approval.  

Inspection of 
budget and 
accounts. 

103.  Every Panchayat Samiti shall cause a copy of its budget 
sanctioned under section 102 and of accounts made under section 105 
to be dept at its office; and any member of Panchayat Samiti may, at 
reasonable times, inspect any such budget or account on payment of 
prescribed fee. 

Publication of 
abstract of 
accounts. 

104.  A statement of the accounts of the Panchayat Samiti for each 
financial year, showing the income of the Panchayat Samiti under each 
head of receipt, the charges for establishment, the works undertaken the 
sums expended on each work and the balance, if any of the fund 
remaining unspent at the end of the year, shall be prepared by the 
Executive Officer in such form as may be prescribed, and an abstract of 
the same shall be published in the Official Gazette and in such other 
manner as the Panchayat Samiti may direct. 



Audit of 
accounts.  

105.  Accounts of the receipts and expenditure of every Panchayat 
Samiti shall be made up in such form as may be prescribed and the 
Panchayat Samiti shall make arrangements for the examination and 
audit of the accounts by such persons as the Government appoints in 
this behalf.  

 CHAPTER XII 
SUPERVISION 

Supervision 
by Chief 
executive 
Officer.  

106.  (1) The Chief Executive Officer concerned shall have power to- 
(a) enter on and inspect or authorise any other person to enter on 

and inspect any immovable property within the limits of his 
jurisdiction occupied or vested in  any Panchayat Samiti or 
any work in progress within such limits under the direction of 
such Panchayat Samiti; 

(b) by order in writing call and inspect any document which may, 
for the purposes of this Act, be in the possession or under the 
control of any Panchayat Samiti or any subordinate authority 
thereof; 

(c) by order in writing require any Panchayat Samiti to furnish 
such statements, accounts, reports or copies of documents as 
he may think fit; 

(d) record in writing for consideration of any Panchayat Samiti 
any observation he may wish to make. 

   (2) Every Panchayat Samiti shall forward to the Chief Executive 
Officer concerned as soon as may be, a copy of the proceedings of its 
meetings and of its budget and annual report.  

Supervision 
by 
Government. 

107.  (1) The Government shall advise, supervise and co-ordinate the 
functions of the Panchayat Samitis. 
         (2) Without prejudice to the generality of the provisions of sub-
section (1), the Government shall have power to- 
             (a) issue directives to Panchayat Samiti with respect to the 
efficient performance of their duties. Such directives shall be binding 
on the Panchayat Samitis; 
             Provided that if any Panchayat Samiti does not accept any such 
directive, it may return the same to the Government by means of a 
resolution giving its reasons. Such a resolution will be passed by two 
third majority of its members. The Government shall thereupon 
consider the aforesaid comments of the Panchayat Samiti and pass 
orders thereon which shall be final; 

(b) give advice to Panchayat Samitis on its own motion or at the 
request of a  Panchayat Samiti; 

(c) co-ordinate and consolidate development plans prepared in 
respect of Panchayat Samitis; 

(d) secure the execution of plans projects schemes or other works 
common to two or more Panchayat Samitis or blocks in the 
districts; 

(e) exercise and perform such other powers and functions in relation 



to any development programme as it may deem fit; 
(f) advise Panchayat Samitis on all matters relating to development 

activities and maintenance of services in its area; 
(g) allocate work among Gram Panchayats and Panchayat Samitis 

and co-ordinate it; and  
(h) advise Panchayat Samitis on matters concerning the 

implementation of any statutory or executive order specially 
referred to them. 

  (3)  The Government shall have the authority to call for any 
information, statement or record from a Panchayat Samiti which shall 
comply with any such requisition within a reasonable time. 

Power to 
cancel or 
suspend 
resolutions of 
Panchayat 
Samitis. 

108.   (1) The Government may, by an order in writing, cancel any 
resolution passed by a Panchayat Samiti or any Committee thereof, if, 
in their opinion, such resolution- 

(a) is not legally passed; or 
(b) is in excess or abuse of the powers conferred by or under this 

Act or any other law; or  
(c) is contrary to the interests of the public or likely to cause, 

waste or damage of Samiti Fund or of property of a 
Panchayat Samiti; or 

(d) its execution is likely to cause danger to human life, health or 
safety or is likely to lead to a riot or affray. 

     (2)   The Government shall, before taking action under sub-section 
(1), give the Panchayat Samiti an adequate opportunity. 
     (3)   If, in the opinion of the Director, immediate action is necessary 
to suspend a resolution on any of the grounds referred to in clause (d) 
of sub-section (1), he may, by order in writing, suspend the resolution 
and make a report to the Government. 
      (4)   The Government may, either suo motu or on a representation 
made by the Panchayat Samiti aggrieved by the order made under sub-
section (3), call for the record of the case in which such order was made 
and pass such order in relation there as they may deem fit but the 
Government shall not pass any order prejudicial to the Panchayat 
Samiti unless it is given an adequate opportunity. 

Suspension 
and removal 
of members. 

109.  (1) The Government may, during the course of any inquiry 
suspend a member, Vice-Chairman or Chairman, as the case may be, of 
a Panchayat Samiti for any of the reasons for which he can be removed 
and debar him from taking part in any act or proceedings of the said 
body, during the enquiry: 
          Provided that the suspension period of a member, Vice-Chairman 
or Chairman, as the case may be, shall not exceed six months from the 
date of issuance of suspension order. 
         (2) The Government may, after such inquiry as it may deem fit, 
remove any member, Vice-Chairman or Chairman, as the case may be, 
who, in the opinion of the Government has been guilty of misconduct 
in the discharge of his duties. 



         (3) A person who has been removed under sub-section (2) may be 
disqualified for re-election for such period not exceeding five years as 
the Government may fix. 

Powers of 
Government 
to dissolve in 
case of 
incompetence
, persistent 
default or 
abuse of 
power.  

110.   If a Panchayat Samiti is not competent to perform or persistently 
makes default in the performance of the duties imposed upon it by or 
under this or any other Act for the time being in force or exceeds or 
abuses its powers, the Government may, suo motu or on a report 
received in this behalf and after giving an opportunity to the Panchayat 
Samiti concerned to show cause why such an order should not be made, 
by notification, dissolve such Panchayat Samiti. 

Consequences 
of dissolution.  

111.   (1) When a Panchayat Samiti is dissolved under section 110, the 
following consequences shall ensure- 

(a) all members of the Panchayat Samiti Shall, from the 
date of the notification, vacate the office; 

(b) all powers and duties of the Panchayat Samiti may, 
until the Panchayat Samiti is reconstituted be exercised 
and performed by such person or persons as the 
Government may appoint in this behalf; and 

(c) all property vested in the Panchayat Samiti shall, until it 
is reconstituted vest in the Government. 

          (2) When a Panchayat Samiti is dissolved under section 110, the 
Government shall con titute Panchayat Samiti in its place before the 
expiration of a period of six months from the date of its dissolution for 
the remainder period: 
            Provided that where the remainder of the period for which the 
dissolved Panchayat Samiti would have continued is less than six 
months, it shall not be necessary to hold any election under this sub-
section for constituting the Panchayat Samiti for such period.  
        (3)  Any person or persons appointed under clause (b) of sub-
section (1) shall be subject to the control of the Government and such 
other officers as it may direct, and shall be subject to all other 
restrictions, limitations and conditions imposed by this Act on the 
Panchayat Samiti, its Chairman or Executive Officer. 

Power to 
provide or 
performance 
of duties in 
case of 
default of 
Panchayat 
Samitis.  

112.   (1) When the Government, after due enquiry, is satisfied that a 
Panchayat Samiti has made default in performing any function or duty 
imposed upon it by or under this Act, the Government may by an order 
in writing, fix the period for the performance of that function or duty 
and if its is not performed within the period so fixed, it may appoint 
some other person to perform such function or duty and may direct that 
the expenses of performing it shall be paid, within such time as the 
Government may fix, by the Panchayat Samiti, to that person. 
           (2) If the expenses are not so paid, the Government may make 
an order directing the persons having the custody of the balance of the 
Samiti Fund to pay the expenses or so much thereof, is, from time to 
time, possible from that balance in priority to all other charges against 
the same.  



Settlement of 
dispute 
regarding 
Joint works 
etc.  

113.   In the case of works and undertakings which benefit more than 
one Panchayat Samiti areas when Panchayat Samitis fail to agree, the 
Zila Parishad of the district and when such areas are in different 
districts the Zila Parishads concerned and when the Zila Parishad 
concerned fail to agree the Director may determine what proportion of 
expenses of the work or undertakings shall be borne by each of 
Panchayat Samiti Fund of the areas benefited thereby and such 
proportion shall be payable out of the Samiti Funds accordingly.  

Dispute.  114.  If any dispute arises between two or more Panchayat Samitis, or 
between a municipality and a Panchayat Samiti,- 

(a) Where the dispute is between Panchayat Samitis in the same 
district then Chief Executive Officer shall decide the dispute; 

(b) Where the dispute is between Panchayat Samitis situated in 
different districts or divisions, the Government shall dispute 
whose decision thereon shall be final; 

(c) Where the dispute is between a Municipality and Panchayat 
Samiti in the same district, the Chief Executive Officer shall 
decide the dispute; 

(d) Where the dispute is between a Municipality and Panchayat 
Samiti in different districts or divisions, the Chief Executive 
Officers concerned shall decide the dispute, and if they fail to 
arrive at a decision, a reference shall be made jointly by the 
Chief Executive Officers to the Government, whose decision 
thereon shall be final. 

Enquiry into 
affairs of 
Panchayat 
Samitis. 

115.  (1) The Government may, at any time, cause an enquiry to be 
made by any of its officers into the affairs of a Panchayat Samiti in 
regard to any matter concerning it or in regard to any matter with 
respect to which the sanction, approval, consent or order of the 
Government is required by or under this Act. 
         (2) The officer holding such enquiry shall have the powers of a 
Civil Court under the Code of Civil Procedure, 1908, to take evidence 
and to compel the attendance of witnesses and the production of 
documents for the purposes of the enquiry. 

Appeals from 
orders of 
Panchayat 
Samitis. 

116.   Any person aggrieved by the refusal, notice or order made by a 
Panchayat Samiti by virtue of powers exercisable by it under by law 
framed under section 210 may appeal within thirty days from the date 
of such refusal, notice or order to the Chief Executive Officer whose 
order shall be final; 
          Provided that no such order shall be passed until the appellant 
and the Panchayat Samitis have been afforded reasonable opportunity 
of being heard.  

 PATR IV 
CHAPTER XIII 

ZILA PARISHAD 
Constitution 
of Zila 
Parishads. 

117.   (1) The Government may, by notification, constitute a Zila 
Parishad bearing the name of the distinct having jurisdiction, save as 
otherwise provided in this Act over the entire district excluding such



otherwise provided in this Act, over the entire district excluding such 
portion of the district as are included in a municipality or cantonment: 
              Provided that the Zila Parishad may have its office in any area 
comprised within the excluded portion of the district. 
            (2) The Government may, after making such enquiry as it may 
deem fit and after consulting the Zila Parishad or the Zila Parishads 
concerned, as the case may, be, by notification, exclude from any 
district or include in any district any village or Gram Panchayat or a 
block.  

Composition 
of Zila 
Parishad.  

118.   (1) Every Zila Parishad shall consist of- 
(a) the members directly elected from the wards in a district 

under section 119; 
(b) the Chairman of all Panchayat Samitis within the district, 

ex-officio members;  
(c) the members of the House of People, Haryana Legislative 

Assembly whose constituency lie within the district or part 
thereof, ex-officio member; and 

(d) a President and Vice-President who shall be elected by and 
amongst the elected members of the Zila Parishad. 

        (2)  All ex-officio members of the Zila Parishad shall have right to 
vote in the meetings of the Zila Parishad except for election and 
removal of the President or the Vice-President. 
         (3)  Notwithstanding anything contained in this section, but 
subject to any general or special order of the Government, where two-
third or more of the total number of members of any Zila Parishad 
require to be elected have been elected, the Zila Parishad shall be 
deemed to have been duly constituted under this Act. 

Elected 
members.  

119.   (1) The Government may, by notification in the Official Gazette, 
determine the number, being not more than thirty and not less than ten 
of directly elected members from wards keeping in view the total 
population of the district at the scale of one member for every 40,000 
population or part thereof. 
              (2) For the convenience of election, the Government shall, in 
accordance with such rules as may be prescribed in this behalf :- 
              (a) divide a district into wards in such manner, that the 
population of each ward shall as far as may be practicable, be the same 
throughout the district: 
            Provided that the elected members of a Zila Parishad from the 
wards in the blocks in the district, shall consist of persons to be elected 
from each block and the wards therein being fixed in accordance with 
the scale of one member for every forty thousand population or part 
thereof the population except Morni block in district Ambala and 
Sadhaura block in district Yamuna Nagar, where it shall constitute one 
ward for the actual population below forty thousands;  
           (b) each ward shall elect one  member through direct election in 
the manner prescribed:  



Reservation 
of seats.  

120.  (1) Seats shall be reserved by the Government for the Scheduled 
Castes in every Zila Parishad in the State and the number of seats so 
reserved shall bear, as nearly as may be the same proportion to the total 
number of seats to be filled by direct election in that Zila Parishad as 
the population of the Scheduled Castes in the district bears to the total 
population in the district and such seats shall be allotted territorial 
constituencies in that district having maximum population of persons 
belonging to Scheduled Castes. 
        (2) One-third of the total number of stats reserved under sub-
section (1) shall be reserved for women belonging to the Scheduled 
Castes and such seats may be allotted by rotation to wards reserved 
under sub-section (1). 
        (3) One-third (including the number of seats reserved for women 
belonging to the Scheduled Castes) of the total number of seats to be 
filled by direct election in a Zila Parishad shall be reserved for women 
and such seats shall be allotted by rotation and by lots to different 
constituencies in that district except those falling in sub-sections (1) 
and (2). 
         (4) The offices of the President in the Zila Parishad shall be 
reserved for the Scheduled Castes and women: 
           Provided that the number of offices of the Presidents reserved 
for the Scheduled Castes in the State shall bear as may be the same 
proportion to the total number of such offices in the Zila Parishad as the 
population of the Scheduled Castes in the State bears to the total 
population of the State: 
         Provided further that not less than one-third of the total number of 
offices of Presidents in the Zila Parishads shall be reserved for women 
including the offices reserved for Scheduled Caste women: 
         Provided further that the number of offices of Presidents under 
this sub-section shall be rotated to different Zila Parishads firstly 
having the largest maximum population of Scheduled Castes and 
secondly having the next largest maximum population of such Classes 
and so on. 
        (5) The reservation of seats under sub-sections (1) and (2) and the 
reservation of offices of Presidents (other than the reservation of 
women) under sub-section (4) shall cease to have effect on the 
expiration of the period specified in article 334 of the Constitution of 
India. 
       (6)  One seat in every Zila Parishad shall be reserved for the 
persons belonging to Backward Classes and such seat shall be allotted 
to such words having maximum population of person belonging to 
Backward Classes: 
           Provided that reservation of seats under sub-sections (1), (2), (3), 
(4) and (6) shall be reviewed after every decennial census. 

First meeting 
of Zila 
Parishad and 

121.  (1) On the Constitution of a Zila Parishad under section 117, there 
shall be called the first meeting for the election of President and the 
Vice President by and from amongst its elected members in the manner



election of 
President and 
Vice-
President  

Vice-President by and from amongst its elected members in the manner 
prescribed, by the prescribed authority.  
         (2) The meeting shall be held on such day within four weeks from 
the date on which the names of elected members are published by the 
State Election Commissioner, or any other officer authorised by him in 
this behalf. 

Powers and 
functions of 
President and 
Vice-
President. 

122.  (1)  (a) The President of Zila Parishad shall- 
i) convene, preside and conduct meetings of the 

Zila Parishad; 
ii) have access to the records of the Zila Parishad; 
iii) discharge all duties imposed and exercise all the 

powers conferred on him by or under this Act; 
iv) watch over the financial and executive 

administration of the Zila Parishad and submit 
to the Zila Parishad all question connected there 
with which shall appear to him to require its 
orders; and 

v) exercise administrative supervision over the 
Chief Executive Officer for securing 
implementation of resolutions or decisions of 
the Zila Parishad or of any Committee thereof. 

(c) The President may in cases of emergency direct the 
execution or suspension or stoppage of any work or the 
doing of any act which requires the sanction of the Zila 
Parishad or any authority thereof, and immediate execution 
or doing of which is, in his opinion, necessary for the 
services or safety of the public, and may direct that the 
expenses of executing such act shall be paid from the Zila 
Parishad Fund. 

            Provided that the President shall report forthwith the action 
taken under this sub-section and, the reasons thereof to the Zila 
Parishad or any appropriate Committee at its next meetings. 
            (2) The Vice-President shall:- 

(a) in the absence of the president, preside at the meetings of 
the Zila Parishad; 

(b) exercise such of the powers and perform such of the 
duties of the President, as the President from time to time 
may, subject to the rules made by the Government in this 
behalf, delegate to him by an order in writing;  

(c) pending the election of the President, or during the 
absence of the President, exercise the powers and 
perform the duties of the President. 

              
Term of the 
office of 
President and 
Vice-

123.  (1) The term of the office of President and Vice-President of a 
Zila Parishad shall be five years unless sooner removed. 
          (2) If by a resolution passed against the President or Vice-
P id t th b t thi d f th t t l b f it



President and 
motion of no 
confidence 
against 
President and 
Vice-
President.  

President, as the case may be, two-third of the total number of its 
elected members  of the Zila Parishad decide at a meeting convened by 
the prescribed authority in the manner prescribed, that the President or 
Vice _resident, as the case may be, shall vacate the office and in such 
case the Zila Parishad shall elect the new President or vice-President as 
the case may be, as specified in section 121 of this Act: 
           Provided that no such meeting shall be convened before the 
expiry of one year from the date on which the election of the President 
or the Vice-President, as the case may be, was notified, and after the 
expiry of such period, whenever such a meeting is convened during his 
term of office and the proposal for vacating the office fails, no further 
meeting shall at any time thereafter be convened for considering a 
similar proposal against the President or Vice-President unless a period 
of at least one year intervenes between the last failure and the date on 
which such further meeting is convened. 

Leave of 
absence. 

124.  (1) Any member of a Zila Parishad who during his term of office- 
(a) is absent for more than three consecutive months from the 

district unless leave not exceeding three months so as to 
absent himself has been granted by the Zila Parishad; or 

(b) absents himself from four consecutive meetings of the Zila 
Parishad without the leave of the said Zila Parishad shall 
cease to be a member and his office shall be vacant and 
thereupon the Zila Parishad shall, as soon as may be, inform 
him that the vacancy has occurred. 

        (2) Any dispute as to whether a vacancy has or has not occurred 
under this section shall be referred for decision to the competent 
authority, whose decision shall be final: 
          Provided that such reference shall not be entertained if it is made 
after the expiry of fifteen days  from the date on which the Zila 
Parishad informs under sub-section (1) to the member as to the 
vacancy.  
       (3) Wherever leave is granted under sub-section (1) to a member 
who is Vice-President, another member shall subject to the condition to 
which the election of the Vice-President, so absenting himself was 
subject, be elected to perform all the duties and exercise all the powers 
of a Vice-President during the period for which leave is granted. 

Penalty for 
refusal to 
handover 
charge to new 
President. 
Vice-
President or 
member.  

125.  (1) on the election of a new President, Vice-President or a 
member, the outgoing President, Vice-President or a member shall 
forthwith handover charge of his office to such new President, Vice-
President, or a member, as the case may be 
          (2) If the outgoing President, Vice-President or a member fails or 
refuses to handover charge of his office as required under sub-section 
(1), the Government or any authority empowered by the Government in 
this behalf may, by order in writing, direct the President, the Vice-
President or a member, as the case may be to forthwith handover the 
charge of his office and all papers and property, of the Zila Parishad, if 



any, in his possession as such President, Vice-President, or a member 
to the new President, Vice-President or a member. 
          (3) If the outgoing President, Vice-President or a member to 
whom a direction has been issued under sub-section, (2) does not 
comply with such direction, the Government may take steps to recover 
all papers and property of the Zila Parishad, if any, in the possession of 
such President, Vice-President or a member and for that purpose the 
Government may authorise any officer to issue a search warrant and 
exercise all such powers with respect thereto as may be lawfully 
exercised by a Magistrate under the provisions of Chapter VII of the 
Code of Criminal Procedure, 1973. The papers and property so 
recovered shall be handed over to the new President, Vice-President or 
a member, as the case may be. 
         (4) If the outgoing President, Vice-President or a member to 
whom a direction has been issued under sub-section (2), does not 
comply with such direction except for reasons beyond his control, he 
shall, on conviction, be punished with simple imprisonment for a term 
which may extend to one month or with fine which may extend to five 
hundred rupees, or with both.  

 CHAPTER XIV 
CONDUCT OF BUSINESS 

Meetings. 126.  A Zila Parishad shall ordinarily meet at least six times in each 
year for the transaction of its business and not more than two months 
shall be allowed to lapse between any two successive meetings.  

Convening of 
ordinary or 
special 
meetings. 

127.   (1) A meeting of a Zila Parishad shall be either ordinary or 
special. 
          (2) Any business may be transacted at an ordinary meeting unless 
required by this Act or the rules made there under to be transacted at a 
special meeting. The date of every meeting, except the meeting referred 
to in sections 121 and 123 shall be fixed by the President, or, in his 
absence by the Vice-President. Notice of every meeting specifying the 
date, time and place thereof and the business to be transacted thereat 
shall be dispatched to every member of Zila Parishad and exhibited at 
the office of the Zila Parishad not less than ten days before an ordinary 
meeting and four days before a special meeting.  

Quorum.  128.  For the transaction of business at a meeting of a Zila Parishad, the 
quorum shall be- 

(a) if it is an ordinary meeting, one-third; and 
(b) if it is special meeting, one-half, of the number of members 

actually serving for the time being. 
Power of 
President and 
Chief 
Executive 
Officer to call 
special 
meetings. 

129. The president or in his absence the Chief Executive Officer may, 
when ever he thinks fit and shall on a requisition made in writing by 
not less than  one third of the total members of Zila Parishad, convene a 
special meeting within two weeks of the receipt of the written 
requisition. 

Adjournment. 130.  Any meeting of Zila Parishad may, with the consent of the 



majority of the members present be adjourned to any other date, but no 
business other than that left over at the adjourned meeting shall be 
transacted at the next following meeting. 

Presiding 
authority of 
the meeting 
and deceasing 
by majority 
vote.   

131.   (1) At every meeting of Zila Parishad, the President if present, or 
in his absence, the Vice-President, and if there e no President or Vice-
President present, such one of its members, as the members present 
may elect, shall preside. 
           (2) Except as otherwise provided by this Act or the rules made 
there under, all questions coming up before any meeting of a Zila 
Parishad shall be decided by a majority of the members present and 
voting and, in case of any equality of votes, the authority presiding at 
the meeting shall have a second or casting vote: 
         Provided that in case of equality of votes at the meeting convened 
under sections 121 or 123 such authority shall not exercise the casting 
vote and the result shall be decided by drawing of lots. 
         (3) Notwithstanding anything contained in sub-section (2), no 
person shall preside over any meeting at which the question of his own 
election of office is under consideration. 
        (4) Any matter finally disposed of by a Zila Parishad shall not be 
reconsidered unless the recorded consent of not less than three-fourths 
of its total members has been obtained thereto or unless or otherwise 
the Government has directed for its reconsideration.  

Record and 
publication of 
proceedings. 

132. (1)Minutes of the proceedings at each meeting of a Zila Parishad 
shall be drawn up and recorded in a book to be kept for the purpose and 
shall be signed by the authority presiding at the meeting of the next 
ensuing meeting and shall be published in such manner as the Zila 
Parishad may, by bye-laws, direct and shall, at all reasonable times be 
open to inspection for any member of the Zila Parishad. 
        (2) A copy of every resolution passed at any meeting of a Zila 
Parishad shall, within three days from the date of meeting, be 
forwarded to the Government. 

 CHAPTER XV 
EXECUTIVE AUTHORITY AND SERVANTS OF 

THE ZILA PARISHADS 
Appointment 
Of Chief 
Executive 
Officer and 
other staff. 

133.  (1) The Additional Deputy Commissioner 1[or such other officer 
as the State Government may designate for this purpose] shall be ex-
officio Chief Executive Officer of the Zila Parishad. 
         (2) The Government may also appoint an Accounts Officer and 
one or more Assistant Accounts Officers as may be required by the Zila 
Parishad.  
         2[“(3) The Government shall post  a Deputy Chief Executive 
Officer com-Secretary for each Zila Parishad from amongst the District 
Development and Panchayat Officers. However, the Government may 
designate one or more other officers of the Government working in the 

                                                 
1 Inserted by Haryana Act 19 of 1995. 
2 Substituted by Haryana Act 14 of 2003. 



district offices as Deputy Chief Executive Officers.”] 
             (4) The Government shall also post from time to time to work 
under every Zila Parishad such number of other officers and officials of 
the Government including any officers and officials appointed to such 
services from amongst persons employed by existing District Rural 
Development Agency as the Government considers necessary. 
             (5) Notwithstanding anything contained in this Act or any other 
law for the time being in force, the Government or any other officer or 
other authority authorised by it in this behalf shall have power to affect 
transfer of the officer and officials so posted either within the district or 
from one district to another district. 
            (6) The Government may constitute such services for each Zila 
Parishad as may be prescribed. 

Functioning 
power and 
duties of 
Chief 
Executive 
Officer and 
other 
Officers. 

134.  (1) Save as otherwise expressly provided by or under this Act, the 
Chief Executive Officer shall- 

(a) exercise all the powers specially imposed or conferred upon 
him or under this Act or under any other law for the time 
being in force; 

(b) lay down the duties and supervise and control the officer and 
officials of, or holding office under the Zila Parishad in  
accordance with the rules made by the Government; 

(c) supervise and control the execution of all works of the Zila 
Parishad and Panchayat Samitis including the control of 
Executive Officers with in the jurisdiction of the district; 

(d) take necessary measures for the speedy execution of all works 
and developmental schemes of the Zila Parishad; 

(e) have custody of all papers and documents connected with the 
proceeding of the meeting of the Zila Parishad and its 
committee; 

(f) draw and disburse money out of the Zila Parishad Fund; 
(g) exercise such other powers and discharge such other functions 

as may be prescribed. 

        (2) The Chief Executive Officer shall within fifteen days from the 
date of the meeting of the Zila Parishad or of any of its Committees 
submit to the Government every resolution of the Zila Parishad or any 
of its Committees which in his opinion is inconsistent with the 
provisions of this Act or any other law or the rules or order made there 
under, it shall be his duty to bring the same to the notice of Zila 
Parishad.  

        (3) The Chief Executive Officer shall within fifteen days from the 
date of the meeting of the Zila Parishad or of any of its Committees 
submit to the Government every resolution of the Zila Parishad or any 
of its Committees which in his opinion is inconsistent with the 
provisions of this Act or any other law and he shall not implement such 
resolution otherwise than as decided by the Government.  



         (4) The Accounts Officer shall advise the Zila Parishad in matters 
of financial policy and shall be answerable for all matters relating to the 
accounts of the Zila Parishad including the preparation of the annual 
accounts and budget. 

          (5) The Accounts Officer shall ensure that no expenditure is 
incurred except under proper sanction and in accordance with the 
provisions of this Act and the rules and regulations made there under 
and shall disallow any expenditure not warranted by the Act or the 
rules or regulations or for which no provision is made in the budget. 

        (6) The Deputy Chief Executive Officer-cum-Secretary shall assist 
the Chief Executive Officer in the performance of his duties. 

Chief 
Executive 
Officer’s right 
to requisition 
records etc.  

135.  (1) Every person in possession of money, accounts or other 
property pertaining to a Gram Panchayat or Panchayat Samiti or Zila 
Parishad shall on the requisition in writing of the Chief Executive 
Officer for this purpose, forthwith had every such money or deliver up 
such accounts, records or other property to the Chief Executive Officer 
or the person authorised in the requisition to receive the same.  
        (2) The Chief Executive Officer may also take steps to recover any 
money due from any such person as arrears of land revenue, and for the 
purpose of recovering the accounts, records and other property 
pertaining to the Gram Panchayat or Panchayat Samiti or Zila Parishad 
and may issue a search warrant and exercise all such powers with 
respect thereto as may lawfully be exercised by the Magistrate under 
the Provisions of Chapter VII of the Code of Criminal Procedure, 1973 
(Central Act 2 of 1974). 
         (3) Every person knowing where any money, accounts, records or 
other property pertaining to a Gram Panchayat or Panchayat Samiti or 
Zila Parishad are concealed, shall be bound to giver information of the 
same to the Chief Executive Officer. 
        (4) An appeal shall lie from an order of the Chief Executive 
Officer made under this section to the Commissioner of the division 
whose decision shall be final. 

Power to call 
upon officers 
to tender 
advice etc.  

136.  (1) Subject to any direction issued by the Government in this 
behalf a Zila Parishad may require any officer of the Public Works, 
Education, Medical, Public Health, Agriculture, Co-operative, 
Industries and Animal Husbandry or other department of the 
Government serving in the district and also with the previous 
permission of the Chief Executive Officer concerned to attend any such 
meeting of such Zila Parishad and tender advice in respect of any 
matter which concerns the department to which such officer belongs 
and every such officer shall comply with such requisition. 
        (2) Where a Zila Parishad requires any such officer as aforesaid to 
perform any duty or execute any work, such officer shall, subject to any 
general or special order of the Government, perform such duty of 



execute such work.  
 CHAPTER XVI 

DUTIES AND FUNCTIONS OF ZILA PARISHADS 
Duties and 
functions of 
Zila Parishad. 

137.  (1) A Zila Parishad shall advice, supervise and co-ordinate the 
functions of the Panchayat Samitis in the district.  
         (2) Without prejudice to the generality of the provisions of sub-
section (1), a Zila Parishad shall have power to- 

(a) giver advice to Panchayat Samitis on its own motion or on 
the requirement of the Government or at the request of a 
Panchayat Samiti; 

(b) co-ordinate and consolidate development plans prepared in 
respect of Panchayat Samitis; 

(c) secure the execution of plans, project, schemes or other 
works common to two or more Panchayat Samitis in the 
district;  

(d) exercise and perform such other powers and functions in 
relation to any development programme as the Government 
may, by notification, confer on or entrust to it; 

(e) advise Government on all matters relating to development 
activities and maintenance of services in the district, 
whether undertaken by local Authorities or Government; 

(f) advise Government on the allocation work among Gram 
Panchayats and Panchayat Samitis and co-ordinate their 
work; 

(g) advise Government on matters concerning the 
implementation of any statutory or executive order specially 
referred to by the Government to the Zila Parishad; and  

(h) examine and approve the budget of Panchayat Samitis in the 
manner laid down in section 102 of this Act. 

      (3) The Zila Parishad may, with the prior approval of the 
Government, levy contribution from the funds of the Panchayat Samitis 
in the district. 
      (4) Notwithstanding anything contained to the contrary in this Act, 
a Zila Parishad shall, when required by the Government to do so, by an 
order in writing, exercise such supervision and control over the 
performance of all or any of the administrative functions of the Gram 
Panchayat and Panchayat Samiti within the district or any part thereof, 
as may be specified in the said order. 

Powers of 
Zila Parishad 
to undertake 
works etc. on 
behalf of 
Government 
and to tender 
technical 
advice. 

138.  (1) It shall be lawful for a Zila Parishad to undertake upon such 
terms and conditions, as may be agreed upon, the construction, 
maintenance or repair of any work or the management of any institution 
on behalf of Government, any Local Authority, and corporation 
incorporated under any law for the time being in force and owned and 
controlled by Government.  
          (2) It shall be lawful for a Zila Parishad to tender on such terms 
and conditions, as may be agreed upon, technical advice and guidance 



to a Local Authority in respect of the construction of any work 
undertaken by such Local Authority. 

Committees. 139. (1) A Zila Parishad may constitute such Committees as it may 
deem necessary for executing its functions. 
          (2) The President of a Zila Parishad shall be the ex-officio 
Chairman of each such Committee. 
           (3) The Chief Executive Officer shall be the ex-officio Secretary 
of every such Committee.  

Procedure of 
Committees. 

140.  (1) The Zila Parishad may frame regulations relating to elections 
of members of Committees, conduct of business therein and all other 
matters relating thereto. 
            (2) The Chairman of every Committee shall in respect of the 
work of that Committee be entitled to call for any information, return, 
statement or report from the officer of the Zila Parishad and to enter on 
and inspect any immovable property of the Zila Parishad or any work 
in progress concerning the Committee. 
          (3) Each Committee shall be entitled to require attendance at its 
meetings of any officer of the Zila Parishad who is connected with the 
work of the Committee. The Chief Executive Officer shall under 
instructions of the Committee issue notices and secure the attendance 
of the officer.  

Delegation of 
powers by 
Zila Parishad. 

141.  The Zila Parishad may, by notification delegate to the Chief 
Executive Officer or other officer any of its powers conferred by or 
under this Act. 

General 
power of Zila 
Parishads. 

142.   (1) A Zila Parishad shall have power to do all acts necessary for 
of incidental to the carrying out of the functions entrusted or delegated 
to it and, in particular, and without prejudice to the foregoing powers, 
to exercise all powers specified under this Act. 
          (2) Subject to the general or special orders of the Government, a 
Zila Parishad may- 

(a) incur expenditure on education or medical relief outside its 
jurisdiction;  

(b) provide for carrying out any work or measures likely to 
promote the health, safety, education, comfort, conveniences, 
social, economic or cultural well being of the inhabitants of 
the district;  

(c) contribute to associations of all over India, State or Inter-state 
level, concerned with the promotion of local Government and 
to exhibitions, seminars and conferences within the district 
related to the activities of Gram Panchayat, Panchayat Samiti  
and Zila Parishad; and  

(d) render financial or other assistance to any person for carrying 
on in the district any such activity which is related to any of 
the functions of the said bodies. 

Mode of 
making 
contracts. 

143.  (1) The Chief Executive Officer shall execute contracts or 
agreements on behalf of the Zila Parishad in respect of matters which 
he is empowered to carry out under the provisions of this Act He may



he is empowered to carry out under the provisions of this Act. He may 
execute such contract or agreement on behalf of the Zila Parishad up to 
such amount or value of contract or agreement as may be specified by 
the Government from time to time. In all other cases he shall execute a 
contract or agreement only with the prior sanction of the Zila Parishad.  
        (2) Every contract or agreement entered into on behalf of the Zila 
Parishad shall be binding on the Zila Parishad only if the said contract 
or agreements is executed in accordance with the provisions of this 
Section. 

 CHAPTER XVII 
PROPERTY, FINANCE AND TAXATION 

Property of 
Zila Parishad.  

144.  (1) In addition to the movable or immovable property acquired by 
a Zila Parishad, the following shall vest in the Zila Parishad, namely- 

(a) every building or other work constructed by a Zila Parishad out 
of the Zila Parishad Fund with or without the Government 
assistance or other conditions; 

(b) any land or property vesting in the Government when 
transferred to a Zila Parishad by the Government for public 
purposes on such terms and conditions as the Government may 
impose; 

(c) any land or other property vesting in any other Panchayat, 
when transferred to the Zila Parishad by that Panchayat for the 
purposes of this Act;  

(d) all lands and other immovable property other than roads, civil 
dispensaries and hospitals, veterinary dispensaries and 
hospitals and school buildings, developed on Government on 
the abolition of Zila Parishad by the Punjab Panchayat Samitis 
and Zila Parishads (Haryana Act No. 22 of 1973), and other 
movable property such as moneys deposited in Personal Ledger 
Account or Banks of erstwhile Zila Parishad, shall rivets in Zila 
Parishad.  

   (2) All suits, prosecutions and other legal proceedings instituted or 
which might have been instituted by or against Government in respect 
of th property referred to in clause (d) of sub-section (1), immediately 
before the commencement of this Act in relation to any matter may be 
continued or instituted by or against the Zila Parishad concerned. 
     (3) Notwithstanding that any immovable property vests in a Zila 
Parishad no lessee, sale or other transfer thereof shall be valid unless it 
has been made with the previous sanction of the Government:  
       Provided that in case of lease of immovable property other than the 
property referred to in clause (b) of sub-section (1), no such previous 
sanction shall be necessary, if the period of lease does not exceed three 
years.  

Zila Parishad 
Fund. 

145.  (1) There shall be in each Zila Parishad a fund which shall be 
called a Zila Parishad Fund. 
       (2) The following shall be paid into and form part of the Zila 



Parishad Fund, namely:- 

(a) the proceeds of any tax, cess, toll or fee imposed under this 
Act;  

(b) the sale proceeds of all dust, dirt, dung, refuse or carcasses 
of animals, except in so far as any person is entitled to the 
whole or a portion thereof; 

(c) 5% to 10% of the funds allotted to a district as grant-in-aid 
by the Government under plan scheme to Development and 
Panchayat Department; 

(d) all sums received by way of loans from the State 
Government or otherwise;  

(e) all sums received by way of gift or contribution by the Zila 
Parishad; 

(f) the income or proceeds of any property vesting in the Zila 
Parishad; 

(g) the sum realised by way of rent or penalty otherwise than as 
the amount of any fine in a criminal case. 

 
Application 
of Zila 
Parishad 
Fund. 

146.  (1) All property vested in a Zila Parishad under this Act and all 
funds received by it in accordance with the provisions of this Act, and 
all sums accruing to it under the provisions of any law for the time 
being in force3, shall be applied subject to the provisions and for the 
purposes of this Act and all such sums and funds shall be kept in such 
custody as my be prescribed. 
        (2) Any surplus fund in the hands of Zila Parishad which may not 
be required for current charges may be invested in such manner as may 
be prescribed.  
       (3) In the case of any loan taken by a Zila Parishad the payment of 
the principal and the interest thereon shall be a first charge on its fund.  

Power of 
Taxation. 

147.  Subject to general direction and control of the Government, a Zila 
Parishad may, with the prior approval of the Government, impose any 
tax which the Legislature of the State has power to impose under the 
Constitution of India. 

Procedure in 
imposing 
taxes. 

148.  (1) A Zila Parishad may, at a special meeting, pass a resolution to 
propose the imposition of any tax under section 147 of this Act.  
          (2) When a resolution referred to in sub-section (1) has been 
passed, a Zila Parishad shall publish a notice defining the class of 
persons and description of property proposed to be taxed, the amount or 
rate of the tax to be imposed and the manner of assessment to be 
adopted.  



        (3) Any person likely to be affected by the proposed tax and 
objecting to the same may within thirty days from the publication of the 
notice, send his objection in writing to the Zila Parishad and the Zila 
Parishad shall at a special meeting take his objection into consideration. 
        (4) If no objection is received within the said period of thirty days, 
or the objection received is considered to be unacceptable, the Zila 
Parishad shall submit its proposals to the Government with the 
objection, if any, which have been received along with its decision 
thereon.  
         (5) On receiving the proposal under sub-section (4), the 
Government may with in a period of thirty days, sanction or refuse to 
sanction it or return it to the Zila Parishad for further consideration.  
         (6) If it has been taken by the Government under sub-section (5) 
that the proposed tax is to be imposed as imposed as originally 
proposed or as proposed after further consideration, the Government 
shall take action in accordance with the provisions of sub-section (5). 
         (7) A notification for the imposition of a tax under this Act shall 
be conclusive evidence that the tax has been imposed in accordance 
with law. 

Levy of fees.  149.   With the previous sanction of the Government and subject to the 
general direction and control by the Government, a Zila Parishad may- 
           (i)  levy fee for the use of or benefits derived from:- 

(a) public hospitals, dispensaries, schools, series,  markets, 
rest houses and other public institutions;  

(b) the supply, storage and preservation of water for 
drinking, bathing and agricultural purposes; and  

(c) preservation and reclamation of soil and drainage and 
reclamation of swamps. 

          (ii) fix fees at fairs, agricultural shows and industrial exhibitions 
held under its authority.  

Taxes how to 
be assessed 
and collected. 

150.   The Government may by notification, determine the persons by 
whom the cess or any tax imposed under this Act shall be assessed and 
collected and make rules for the assessment and collection of the cess 
or tax direct in what manner persons employed in the assessment or 
collection thereof shall be payable.  

Instalments of 
taxes.  

151.   The Government may, by notification, direct in how many 
installments and at what times any cess or tax livable under this Act 
shall be payable. 

Budget.  152.   (1) Every Zila Parishad, shall, at such time and in such manner as 
may be prescribed, prepare in each year a budget of its estimated 
receipts and disbursements for the following year and submit it to the 
Government. 
     (2) The Government may, within sixty days either approve the 
budget or return it to the Zila Parishad, for such modifications to be 
made as deemed fit and the budget shall be resubmitted by the Zila 
Parishad within sixty days after making ht modifications for approval 



of the Government. If the approval of the Government is not received 
by the Zila Parishad by the last day of the year, the budget shall be 
deemed to be approved by the Government.  
     (3)  No expenditure shall be incurred unless the budget is approved 
by the Government.  
      (4)  The Zila Parishad may prepare in each year a supplementary 
estimate providing for any modification of its budget and may submit it 
to the Government for approval in such manner as may be prescribed. 

Accounts. 153.  A Zila Parishad shall keep such accounts in such manner as may 
be prescribed.  

Audit  154.  The Audit of the accounts of the Zila Parishad shall be carried out 
by the authority s may be prescribed by the Government a copy of the 
audit note shall be forwarded to the Zila Parishad within one month of 
the completion of the audit. 
          (2) On receipt of the audit report referred to in sub-section (1), 
the Zila Parishad shall either remedy any defect or irregularities which 
have been pointed out in audit and send, to the Government within 
three months, an intimation of its having been done so or shall, within 
the said period, supply further ex plantation to the prescribed authority 
in regard to such defects or irregularities as it may wish to give.  

 CHAPTER XVIII 
SUPERVISION OF ZILA PARISHAD 

Power of 
inspection 
and 
supervision.  

155.  The Government or any other officer appointed in this behalf by 
orders, may- 

i) inspect the offices or premises of or works taken up 
by Zila Parishad and for this purpose examine or 
cause to be examined the books of the accounts, 
registers and other documents concerned and the 
Zila Parishad shall comply with the instructions or 
directions issued after such inspection; 

ii) call for any return, statement, account or report 
which the Government or any other officer 
appointed in this behalf, may think fit to require the 
Zila Parishad to furnish.  

 
Technical 
supervisions 
and 
inspections.  

156.   (1) The Government or any other officer appointed in this behalf 
may inspect works or development schemes under the control of 
Parishad and also to inspect the relevant records pertaining to such 
works or development schemes in the manner prescribed.  
           (2)  The scope of such inspection may cover technical aspects 
including feasibility, economic liability, the technical quality of the 
work and the expenditure being incurred. 
           (3)  The notes of inspections shall be forwarded to the Chief 
Executive Officer for appropriate action.  

Defaults of 
Zila Parishad 
in 

157.   (1) When the Government is informed that a Zila Parishad has 
made default in performing any duty imp0osed on it, by or under this 
Act or by or under any law for the time being in force and if satisfied



performance 
of its duties.  

Act, or by or under any law for the time being in force, and if satisfied, 
after due inquiry that the Zila Parishads has failed in performance of 
such duty, it shall fix a period for the performance of that duty:  
       Provided that no such period shall be fixed unless the Zila Parishad 
is given an opportunity to show cause why such an order shall not be 
made.  
         (2) If at any time the Zila Parishad fails to comply with the orders 
under sub-section (1), the Government may appoint a person to perform 
it, and direct that the expense of performance shall be paid by the 
defaulting Zila Parishad within such period as the Government may fix. 

Dissolution of 
Zila Parishad. 

158.  (1) If, in the opinion of the Government a Zila Parishad exceeds 
or abuses its powers or is incompetent to perform or makes persistent 
defaults in the performance of the duties imposed on it or functions 
entrusted to it under any or fails to obey and order made under this Act 
by the Government or any officer authorised by it, under this Act or 
persistently disobeys and of such orders, the Government may, after 
enquiry and after giving the Zila Parishad an opportunity of rendering 
an explanation, by issuing order in the Official Gazette dissolve such 
Zila Parishad.  
      (2) When a Zila Parishad is dissolved under sub-section (1) all 
members of the Zila Parishad shall from the date specified in the order, 
vacate their office as such members. 
      (3) When the Zila Parishad is dissolved, it shall be reconstituted in 
the manner provided in this Act and the persons vacating the offices on 
its dissolution shall be eligible for re-election.  
      (4) If a Zila Parishad is dissolved:- 

(a) all the powers and duties of the Zila Parishad shall during 
the period of dissolution be exercised and performed by 
such person or persons as the Government may, from time 
to time, appoint in that behalf;  

(b) all property vested in the Zila Parishad shall during the 
period of dissolution vest in the Government.  

Power to 
cancel or 
suspend 
resolutions of 
Zila Parishad.  

159.    The Government may, by an order in writing, cancel any 
resolution passed by a Zila Parishad or a Committee thereof, if, in its 
opinion, such resolution- 

(a) is not legally passed; or  
(b) is in excess or abuse of the powers conferred by or under 

this Act or any other law; or 
(c) is contrary to the interests of the public or likely to cause 

waste or damage of Zila Parishad Fund or of the property 
of a Zila Parishad; or  

(d) on its execution is likely to cause danger to human life, 
health or safety or is likely to lead to a riot or affray: 

     Provided that the Government shall before taking such action, give 
the Zila Parishad or a Committee an adequate opportunity to be heard. 

Suspension 
and removal 

160.   (1) (a) The Government may suspend any President or Vice-
President or member as the case may be where a case against him/her



of President, 
Vice-
President and 
member.  

President or member, as the case may be, where a case against him/her 
in respect of any criminal offence is under investigation, inquiry or trial 
and if, in the opinion of the Government, the charge made or 
proceedings taken against him/her are likely to embarrass him/her in 
the discharge of duties or involves moral turpitude or defect of 
character;  
           (b) The Government may, during the course of enquiry suspend 
any President or Vice-President or member, as the case may be, for any 
of the reasons mentioned in sub-section (2) for which he can be 
removed after giving him adequate opportunity; 
             (c) Any President or Vice-President or member, as the case 
may be, suspended under this sub-section shall not take part in any act 
or proceeding of the Zila Parishad or a Committee during the period of 
his suspension and shall hand over the records, money or any other 
property of Zila Parishad in his possession or under his control to- 

i) Vice-President, if he is President; 
ii) President, if he is Vice-President; and  
iii) If both the President and Vice-President are 

suspended, to a member commanding majority in 
the Zila Parishad: 

         Provided that the suspension period of a member, Vice-President 
or President, as the case may be, shall not exceed six months from the 
date of issuance of suspension order. 
      (2)  The Government may, after such enquiry as it may deem fit and 
after giving an opportunity to a President or a Vice-President or a 
member, as the case may be, to show-cause against the action proposed 
to be taken against him, by order in writing, remove him from his 
office- 

(a) if after his election he is convicted by a criminal court for an 
offence involving moral turpitude and punishable with 
imprisonment for a period of more than six months; 

(b) if he was disqualified to be member of the Zila Parishad at the 
time of his election; 

(c) if he incurs any of the disqualifications mentioned in section 
175 after his election as member of the Zila Parishad; 

(d) if he absents himself for more than four consecutive, ordinary 
meeting of the Zila Parishad without the leave of the Zila 
Parishad or is absent from the Zila Parishad area for more 
than three consecutive months; 

(e) who has been guilty of misconduct in the discharge of his 
duties and his continuance in the office is undersirable in th 
public interest, 

     (3)  A person who has been removed under sub-section (2) may be 
disqualified for re-election for such period as may be specified in the 
order but not exceeding six years. 
      (4) Any President or Vice-President or member, as the case may be, 



removed under sub-section (2) shall had over the records, money or any 
other property of the Zila Parishad in his possession or under his 
control to- 

i) Vice-President, if he is President; 
ii) President, if he is Vice-president; 
iii) If both the President and Vice-president are removed, 

to a member commanding majority in the Zila 
Parishad. 

 
 CHAPTER XIX 

ELECTION OF MEMBERS OF GRAM PANCHAYAT, 
PANCHAYAT SAMITI AND ZILA PARISHAD AND 

ELECTION DISPUTES ETC. 
Election of 
Gram 
Panchayat, 
Panchayat 
Samitis and 
Zila Parishad. 

161.   (1) As soon as, notification is issued under this Act by the 
Government, the election of Panches, 1[and Sarpanches of Gram 
Panchayats, members, Chairmen and Vice-Chairmen of Panchayat 
Samitis and members, Presidents and Vice-2[in consultation with the 
Government] Presidents of Zila Parishads shall be held on such date, as 
the State Election Commission may appoint in this behalf: 
       Provided that- 

i) in the case of re-constitution of Gram Panchayat, 
Panchayat Samiti or Zila Parishad on account of the 
expiry of their duration of five years, such date shall 
not be earlier than 3[Four months] or later than fifteen 
days before the expiry of duration; 

ii) in case or re-constitution of a Gram Panchayat, 
Panchayat Samiti or Zila Parishad on account of 
dissolution of a Gram Panchayat, Panchayat Samiti or 
Zila Parishad, as the case may be, where the 
remainder of the period for which the dissolved 
Panchayat, Panchayat Samiti or Zila Parishad would 
have continued, is six months or more than six 
months, such date shall not be later than two months 
after the date of dissolution of the Gram Panchayat, 
Panchayat Samiti and Zila Parishad. 

    (2) Such election shall be conducted in the prescribed manner. 
     (3) The Superintendence, direction and control of the conduct of 
such election shall be vested in the State Election Commission. 
     4[“(4) After the declaration of general election results, the name of 
elected Panches, Sarpanches, Members, Chairmen, Vice-Chairmen, 
Presidents and Vice-Presidents shall be published in the Official 
Gazette by the State Election Commission not earlier than one week 
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before the expiry of the duration of the existing Gram Panchayat, 
Panchayat Samiti and Zila Parishad: 
     Provided that notification regarding all other election results shall be 
published in the Official Gazette by the State Election Commission 
forthwith.”] 

 CHAPTER XX 
PROVISIONS RELATING TO ELECTIONS 

Electoral 
division.  

162.  Every sabha area, block and district shall be divided into wards as 
referred in sections 8(3), 58(2) and 119(b) of this Act. 

List of voters 
for every 
electoral 
division.  

163.   For every electoral division, there shall be a list of voters which 
shall be prepared and maintained in accordance with the provisions of 
this Act under the superintendence, direction and control of the State 
Election Commission. 

Preparation of 
list of voters. 

164.  An any time not later than two months before the expiry of the 
duration of a Gram Panchayat, Panchayat Samiti or Zila Parishad under 
section 3 and in the case of a Gram Panchayat which is to be 
constituted or reconstituted under the provisions of this Act, otherwise 
than on the expry of its duration under section 3 at any such time as the 
State Election Commission may after consulting the Government, 
determine there shall be prepared for the purpose of the general election 
of members for constituting or, as the case may be, reconstituting such 
Gram Panchayat, Panchayat Samiti or Zila Parishad, a list of voters for 
evey electoral division in respect of such Gram Panchayat, Panchayat 
Samiti or Zila Parishad as may be determined under section 162 and in 
force at the time when such list is prepared. 

Persons 
qualified to 
be registered 
as voters.  

165.  Every person who is entitled to be registered as voter in the 
relevant part of the electoral rolls of the Assembly under the 
Representation of People Act, 1950, shall be entitled to be registered as 
a voter in the list of voters for the electoral division, to be prepared 
under section 164. 

List of voters. 166.   (1)  The electoral roll of the Assembly prepared under the 
provisions of the Representation of People Act, 1950, for the time 
being in force for such part of the constituency of the Assembly as is 
included in the relevant electoral division, shall, subject to any 
amendment, deletion or addition made under sub-section (3), or any 
inclusion of any name under sub-section (5), be the list of voters for 
that electoral division.  
         (2) Such officer of the Government as the State Election 
Commission may specify in this behalf (hereinafter referred to as “the 
specified officer”) shall, subject to superintendence, direction and 
control of the State Election Commission maintain an up-to-date list of 
voters for each electoral division. Such list shall be published in the 
manner as may be prescribed. 
          (3) If on an application made to him in this behalf or on his own 
motion the specified officer is satisfied that list of voters is at variance 
with the relevant part of the electoral roll of the Assembly on account 



of any mistake in the list, he shall amend the list so as to bring it in 
conformity with the said electoral roll and for that purpose may amend, 
delete or add entry in that list. 
         (4) Any person who has become entitled to be registered as voter 
in the relevant part of the electoral roll of the Assembly under the 
Representation of People Act, 1950, after the qualifying date may apply 
to the specified officer for inclusion of his name in the list. 
        (5) Where the specified officer, after making such inquiry as he 
may consider necessary, is satisfied that the applicant is entitled to be 
registered in the relevant part of the electoral roll of the Assembly 
under the Representation of People Act, 1950, he shall direct the name 
of the applicant to be included in the list of voters: 
         Provided that no such direction shall be given if the applicant is 
disqualified to vote under this Act or any other law for the time being 
in force. 
        (6) No amendment, deletion or addition of any entry in the list of 
voters for an electoral division shall be made under sub-section (3) and 
no direction for inclusion of a name in that list shall be given under 
sub-section (5) during the period between such date as the State 
Election Commission may, by general or special order, notify in this 
behalf and the date of the completion of any concerned election tin he 
electoral division.  
     Explanation- In this section the expression “qualifying date”, has the 
same meaning as in clause (b) of section 14 of the Representation of 
People Act, 1950. 
        (7) The list of votes shall after it is finally prepared under this 
section be published in the prescribed manner and shall come into 
operation immediately upon its final publication. 

Name of 
person not to 
be included in 
the list of 
voters for 
more than one 
electoral 
division.  

167.   No person shall be entitled to have his name included in the list 
of voters for more than one electoral division of the same Gram 
Panchayat, Panchayat Samiti or Zila Parishad. 

Name of 
person not to 
be included in 
the list of 
voters more 
than once. 

168.  No person shall be entitled to have his name included in the list of 
voters for any electoral division more than once. 

Availability 
of 
Government 
Staff.  

169.  The Government shall make available to the State Election 
Commission such staff as may be necessary for the performance of any 
duty in connection with the preparation and revision of list of voters for 
electoral division and conduct of elections in respect of that Gram 
Panchayat, Panchayat Samiti and Zila Parishad. 

Jurisdiction of 
civil courts 
b d

170.  No civil court shall have jurisdiction-  
(a) to entertain or adjudicate upon any question whether any 



barred. person is or is not entitled to have his name included in a list 
of voters; or  

(b) to question the legality of any action taken or decision given 
by or under the authority of the State Election Commission in 
connection with the preparation, maintenance or revision of 
any such list. 

Making false 
declaration.  

171.   If any person makes in connection with- 
(a) the preparation, revision or correction of a list of voters; or  
(b) the inclusion or exclusion of any entry in or from a list of 

voters,  
     a statement or declaration in writing which is false and which he 
either knows or believes to be false or does not believe to be true, he 
shall be punishable with imprisonment for a term which may extend to 
one year or with a fine of one thousand rupees or with both. 

Breach of 
official duty 
in connection 
with the 
preparation 
etc, of list of 
voters.  

172.   (1) If any Government servant or any other person required by or 
under this Act to perform any official duty in connection with the 
preparation, revision or correction of a list of voters without reasonable 
cause breaches such official duty, he shall be punishable with fine 
which may extend to five hundred rupees.  
           (2) No suit or other legal proceedings shall lie against any such 
officer or person for damages in respect of any such breach as 
aforesaid.  
          (3) No court shall take cognizance of any offence punishable 
under sub-section (1) except on a complaint made by order of, or under 
authority of the Government or the State Election Commission. 

Persons 
qualified to 
vote and be 
elected. 

173.  (1) Every person whose name is in the list of voters shall, unless 
disqualified under this Act or any other law for the time being in force, 
be qualified to vote at the election of member for the electoral division 
to which such list pertain. 
         (2) Every person who has attained the age of twenty-one years 
and whose name is in the list of voters shall, unless disqualified under 
this Act or under any other law for the time being in force, be qualified 
to be elected from any electoral division . 
        (3) No person whose name is not entered in the list of voters for 
the villages, shall be qualified to be elected from any electoral division 
thereof. 
         (4) Subject to any disqualification of a person the list of voters 
shall be conclusive proof for the purpose of determining under this 
section whether any person is or is not qualified to vote, or to be elected 
at any election, as the case may be.    

Restriction on 
simultaneous 
or double 
membership  

174.  (1) No person shall be a member of Gram Panchayat, Panchayat 
Samiti 1[Zila Parishad, Legislative Assembly and Parliament] 
simultaneously. 
            1[(1-A) If a Member of Gram Panchayat, Panchayat Samiti or 
Zila Parishad is elected to the Legislative Assembly or Parliament, he 
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shall cease to continue as an elected member of Gram Panchayat, 
Panchayat Samiti or Zila Parishad, as the case may be, from the date he 
is declared elected to the Legislative Assembly or Parliament.] 
             (2) If any person is simultaneously chosen as a member of a 
Gram Panchayat, Panchayat Samiti or Zila Parishad the person shall, 
within fifteen days from the date of the publication of result, intimate to 
the State Election Commission the name of Gram Panchayat, 
Panchayat Samiti or Zila Parishad, as he case may be, in which he 
wishes to serve and thereupon his seat in the Gram Panchayat, 
Panchayat Samiti or Zila Parishad other than the one in which he 
wishes to serve, shall become vacant. 
             (3) Any intimation given under sub-section (2) shall be final 
and irrevocable. 
             (4) In default of intimation referred to in sub-section (2) within 
the aforesaid period, the State Election Commission shall determine the 
seat which he shall retain and thereupon the remaining seats from 
which he was chose, shall become vacant. 

Disqualificati
ons. 

175. (1) No person shall be a Sarpanch 2[ x  x  x  x  ] or a Panch of a 
Gram Panchayat or a member of a Panchayat Samiti or Zila Parishad or 
continue as such who- 
          (a) has, whether before or after the commencement of this Act, 
been convicted- 

i) of an offence under the Protection of Civil Rights Act, 
1955 (Act 22 of 1955), unless a period of five years, or 
such lesser period as the Government may allow in 
any particular case, has elapsed since his conviction; 
or 

ii) of any other offence and been sentenced to 
imprisonment for not less than six months, unless a 
period of five years, or such lesser period as the 
Government may allow in any particular case, has 
elapsed since his release; or 

(b) has been adjudged by a competent court to be of unsound mind; 
or 

(c) has been adjudicated an insolvent and has not obtained his 
discharge; or 

(d) has been removed from any office held by him in a Gram 
Panchayat, Panchayat Samiti or Zila Parishad under any 
provision of this Act or in a Gram Panchayat, Panchayat Samiti 
or Zila Parishad before the commencement of this Act under 
the Punjab Gram Panchayat Act, 1952 and Punjab Panchayat 
Samiti Act, 1961, and a period of five years has not elapsed 
from the date of such removal, unless he has, by an order of the 
Government notified in the Official Gazette been relieved from 
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the disqualifications arising on account of such removal from 
office; or  

(e) has been disqualified from holding office under any provision 
of this Act and the period for which he ws so disqualified has 
not elapsed; or  

(f) holds any salaried office or office of profit in any Gram 
Panchayat, Panchayat Samiti, or Zila Parishad; or 

(g) has directly or indirectly, by himself or his partner any share or 
interest in any work done by order of the Gram Panchayat 
,Panchayat Samiti or Zila Parishad; or  

(h) has directly or indirectly, by himself or, his partner share or 
interest in any transaction of money advanced or borrowed 
from any officer or servant or any Gram Panchayat; or  

(i) fails to pay any arrears of any kind due by him to the Gram 
Panchayat, Panchayat Samiti or Zila Parishad or any Gram 
Panchayat, Panchayat Samiti or Zila Parishad subordinate 
thereto or any sum recoverable from him in accordance with 
the Chapters and provisions of this Act, within three months 
after a special notice in accordance with the rules made in this 
behalf has been served upon him; or  

(j) is servant of Government or a servant of any Local Authority; 
or  

(k) has voluntarily acquired the citizenship of a Foreign State or is 
under any acknowledgement of allegiance or adherence to a 
Foreign State; or 

(l) is disqualified under any other provision of this Act and the 
period for which he was so disqualified has not elapsed; or  

(m) is a tenant or lessee holding a lease under the Gram Panchayat, 
Panchayat Samiti or Zila Parishad or is in arrears of rent of any 
lease or tenancy held under the Gram Panchayat, Panchayat, 
Panchayat Samiti or Zila Parishad; or  

(n) id or has been during the period of one year preceding the date 
of election, in unauthorized possession of land or other 
immovable property belonging to the Gram Panchayat, 
Panchayat Samiti  or Zila Parishad; or  

    1(o) being a Sarpanch or Panch or a member of Panchayat Samiti or 
a Zila Parishad has cash in hand in excess of that permitted 
under the rules and does not deposit the same along with 
interest at the rate of twenty-one per centum per year in 
pursuance of a general or special order of the prescribed 
authority within the time specified by it; or 

     (p)   being a Sarpanch 2[ x  x  x ] or Panch or Panch or a Chairman, 
Vice-Chairman or member, President or Vice-president or 
member of Panchayat Samiti or Zila Parishad has in his 
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custody prescribed records and registers and other property 
belonging to, or vested in, Gram Panchayat, Panchayat Samiti 
or Zila Parishad and does not hand over the same in pursuance 
of a general or special order of the prescribed authority within 
the time specified in the order; or   

 
     1[(q)  has more than two living children: 

     2[r] admits the claim against Gram Panchayat without properautho 
relation  in this regard: 
    Provided that such disqualification shall be for a period of six years.] 
     Explanation 1. – A Person shall not be disqualified under clause (g) 
for membership of a Gram Panchayat, Panchayat Samiti or Zila 
Parishad by reason only of such person,- 

(a) having share in any joint stock company or a share or interest in 
any society registered under any law for the time being in force 
which shall contract with or be employed by or on behalf of 
Gram Panchayat, Panchayat Samiti or Zila Parishad; or 

(b) having a share or interest in any newspaper in which any 
advertisement relating to the affairs of a Gram Panchayat, 
Panchayat Samiti or Zila Parishad may be inserted; or  

(c) holding a debenture or being otherwise concerned in any loan 
raised by or on behalf of any Gram Panchayat, Panchayat Samiti 
or Zila Parishad; or 

(d) being professionally engaged on behalf of any Gram Panchayat, 
Panchayat Samiti or Zila Parishad as a Legal Practitioner; or 

(e) having any share or interest in any lease of immovable property 
in which the amount of rent has been approved by the Gram 
Panchayat, Panchayat Samiti or Zila Parishad in its own case or 
in any sale or purchase of immovable property or in any 
agreement for such lease, sale or purchase; or  

(f) having a share or interest in the occasional sale to the Gram 
Panchayat, Panchayat Samiti or Zila Parishad of any article in 
which he regularly trades or in the purchase from the Gram 
Panchayat of any article, to a value in either case not exceeding 
in any year one thousand rupees. 

   Explanation 2.- For the purpose of clause (1)- 
i) a person shall be deemed to be disqualified if he has 

paid the arrears or the sum referred to in clause (i) of 
this sub-section, prior to the day prescribed for the 
nomination of candidates. 

ii) 3[x   x   x] 
  

Determinatio
f lidi

176.  (1) If the validity of any election of a member of a Gram 
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n of validity 
of election 
enquiry by 
judge and 
procedure.  

Panchayat, Panchayat Samiti or Zila Parishad or 1[x  x  x ] Sarpanch of 
Gram Panchayat, Chairman or Vice-Chairman, President or Vice-
President of Panchayat Samiti or Zila Parishad respectively is brought 
in Question by any person contesting the election or by any person 
qualified to vote at the election to which such question relates, such 
person may at any time within thirty days after the date of the 
declaration of results of the election, present an election petition to the 
civil court having ordinary jurisdiction in the area within which the 
election has been or should have been held, for the determination of 
such question.  
           (2) A petitioner shall not join as respondent to his election 
petition except the following person:- 

(a) where the petitioner in addition to challenging the validity 
of the election of all or any of the returned candidates claims 
a further relief that he himself or any other candidate has 
been duly elected, all the contesting candidates other than 
the petitioner and where no such further relief is claimed, all 
the returned candidates; 

(b) any other candidate against whom allegations of any corrupt 
practices are made in the election petition. 

     (3) All election petitions received under sub-section (1) in which the 
validity of the election of members to represent the same electoral 
division is in question, shall be heard by the same civil court. 
     (4)  (a) If on the holding such enquiry the civil court finds that a 
candidate has, for the purpose of election committed a corrupt practice 
within the meaning of sub-section (5), he shall set aside the election 
and declare the candidate disqualified for the purpose of election and 
fresh election may be held. 

 1[aa]   If on holding such enquiry the Civil Court finds that- 
i) on the date of his election a returned candidate was not 

qualified to be elected; 
ii) any nomination has been improperly rejected; or 
iii) the result of the election, in so far as it concerns a returned 

candidate, has been materially affected by improper 
acceptance of any nomination or by any corrupt practice 
committed in the interest of the returned candidate by an 
agent other than his election agent or by the improper 
reception, refusal or rejection of any vote or the reception 
of any vote which is void or by any noncompliance with or 
violation of the provisions of the Constitution of India or of 
this Act, or any rules or orders made under this Act, 

           election of such returned candidate shall be set aside  and 
fresh election may be held.] 

      (b) If, in any case to which 1[clause a or clause a a] does not apply, 
the validity of an election is in dispute between two or more candidates, 
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the court shall after a scrutiny and computation of the votes recorded in 
favor of each candidate, declare the candidate who is found to have the 
largest number of valid votes in his favor, to have been duly elected: 
      Provided that after such computation, if any, equality of votes is 
found to exist between any candidate and the addition of one vote will 
entitle any to the candidates to be declared elected, on additional vote 
shall be added to the total number of valid votes found to have been 
received in the favor of such candidate or candidates, as the case may 
be, elected  by lot drawn in the presence of the judge in such manner as 
he may determine.  
       (5)  A person shall b deemed to have committed a corrupt practice- 

(a) who with a view to induce a voter to give or to refrain from 
giving a vote in favor of  any candidate, offers or gives any 
money or valuable consideration or holds out any promise of 
individual profit, or holds out any threat of injury to any 
person; or  

(b) who, with a view to induce any person to stand or not to stand 
or to withdraw or not to withdraw from being a candidate at an 
election, offers or gives any money or valuable consideration or 
holds out any promise or individual profit or holds out any 
threat of injury to any person; or 

(c) who hires or procures whether on payment or otherwise, any 
vehicle or vessel for the conveyance of any voter (other than 
the person himself, the members of his family or his agent) to 
and from any polling station. 

     Explanation 1.- A corrupt practice shall be deemed to have been 
committed by a candidate, if it has been committed with his knowledge 
and consent by a person who is acting under the general or special 
authority of such candidate with reference to the election . 
    Explanation 2.- The expression “vehicle” means any vehicle used or 
capable of being used for the purpose of road transport whether 
propelled by mechanical power or otherwise, and whether used for 
drawing other vehicles or other wise. 
 

Disqualificati
on for 
confining as 
members.   

177.  (1) If any member of a Gram Panchayat, Panchayat Samiti or Zila 
Parishad- 

(a) who is elected, as such, was subject to any of the 
disqualifications mentioned in section 175 at the time of his 
election; 

(b) during the term for which he has been elected, incurs any of the 
disqualifications, mentioned in section 175, 

 shall be disqualified from continuing to be member, and his office 
shall become vacant. 

(3) In every case, the question whether a vacancy has arisen shall be 
decided by the Director . The Director may give its decision 
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either on an application made to it by any person, or on its own 
motion. Until the Director decides that the vacancy, has arisen, 
the members shall bot be disqualified under sub-section (1) from 
continuing to be a member. Any person aggrieved by the 
decision of the Director may, within a period of fifteen days 
from the date of such decision, appeal to the Government and 
the orders passed by Government in such appeal shall be final:  

    Provided that no order shall be passed under this sub-section by the 
Director against any member without giving him a reasonable 
opportunity of being heard. 

Fresh election 
if election is 
invalid. 

178.   If the election of any member is set aside under section 176 or his 
office becomes vacant under section 177, a fresh election for the 
vacancy so caused shall as soon as, may be held in accordance with the 
provisions of this Act. 

Power of the 
State Election 
Commission 
to require 
services of 
Govt. staff for 
election. 

179.   The Government shall make available to the State Election 
Commission such members of its staff as necessary as Commission 
may require for the performance of any duties in connection with an 
election and every such member shall carry out such directions as may 
be issued to him by such Commission or any officer authorised by it in 
relation to such election. 

Prohibition of 
canvassing in 
or near 
polling 
station.  

180.  (1) No person shall, on the date or dates on a which a poll is to be 
held in any polling station, commit any of the following acts within the 
polling station, or in any public or private place within a distance of 
one hundred meters of the polling station, namely:- 

(a) canvassing for votes;  
(b) soliciting the vote of any voter; 
(c) persuading any voter not to vote at the election; 
(d) persuading any voter not to vote for any particular candidate; 
(e) exhibiting any notice or sign (other than an office notice) 

relating to the election. 
     (2) Any person who contravenes the provisions of sub-section (1) 
shall, on conviction, be punished with fine which may extend to one 
thousand rupees. 
     (3) An offence punishable under this section shall be cognizable. 

Penalty for 
disorderly 
conduction or 
near polling 
station.  

181.   (1) No person shall, on the date or dates on which a poll is held at 
any polling station- 

(a) use or operate, within or at the entrance of the polling station or 
in any public or private place in the neighborhood thereof, any 
apparatus for amplifying or reproducing the human voice, such 
as a megaphone or a loud speaker; or 

(b) shout or otherwise act in a disorderly manner, within or at the 
entrance of the polling station or in any public or private place 
in the neighborhood thereof, so as to cause annoyance to any 
person visiting the polling station for the poll, or so as to 
interfere with the work of the officers and other persons on duty 
at the polling station. 



    (2) Any person who contravenes or willfully aids or abets the 
contravention of, he provisions of sub-section (1) shall, on the 
conviction, be punished with fine which may extend to one thousand 
rupees. 
     (3) If the presiding officer of a polling station has reasons to believe 
that any person is committing or has committed an offence punishable 
under this section, he may direct any police officer to arrest such person 
and thereupon the police officer shall arrest him. 
    (4) Any police officer may taken such steps and use such force as 
may be reasonably necessary for preventing any contravention of the 
provision of sub-section (1) and may seize any apparatus used for such 
contravention. 

Penalty for 
misconduct at 
polling 
station. 

182. (1) Any person who, during the house fixed for the poll at polling 
station, misconducts himself or fails to obey the lawful directions of the 
presiding officer mays be removed from the polling station by the 
presiding  officer or by any police officer on duty or by any person 
authorised  in this behalf by such presiding officer.  
      (2) The power conferred by sub-section (1) shall not be exercised so 
as to prevent any voter who is otherwise entitled to vote at a polling 
station for having any opportunity of voting at that station.  
       (3) If any person who has been so removed from the polling 
station, re-enters the polling station without the permission of the 
presiding officer, he shall, on conviction be punished with fine which 
may extend to one thousand rupees. 
       (4) An offence punishable under sub-section (3) shall be 
cognizable.  

Maintenance 
of secrecy of 
voting. 

183.  (1) Where an election is held, every officer, official, agent or 
other person who performs any duty in connection with recording or 
counting of votes shall maintain and aid in maintaining the secrecy of 
the voting and shall not (except for some purpose authorised by or 
under any law) communicate to any person any information calculated 
to violate such secrecy.  
        (2) Any person who contravenes the provisions of sub-section (1) 
shall, on conviction, be punished with imprisonment for a term which 
may extend to three months or with fine of five hundred rupees or with 
both. 

Officer etc. at 
elections not 
to act for 
candidates or 
influence 
voting.  

184.   (1) No person who is a returning officer, or a presiding or polling 
officer at an election or an officer or official appointed by the State 
Election Commission to perform any duty in connection with an 
election, shall in the conduct of election do any act (other than the 
giving of his vote) for the furtherance of the prospects of the elections 
of a candidate, 
        (2) No such person as aforesaid, and no number of a police force, 
shall endeavor- 

(a) to persuade any person to give his vote at an election ;or 
(b) to dissuade any person from giving his vote at an election; or 



(c) to influence the voting or any person at an election in any 
manner. 

   (3) Any person who contravenes the provisions of sub-section (1) or 
subsection (2) shall, on conviction, be punished with imprisonment for 
a term which may extend to six months or with fine of one thousand 
rupees or with both. 

Breach of 
official duty 
in connection 
with election. 

185.  (1) If any person to whom this section applies without reasonable 
cause is guilty of any act or omission in breach of his official duty, he 
shall, on conviction, be punished with fine which may extend to two 
thousand rupees. 
     (2) The person to whom this section applies are the returning 
officers, presiding officers, polling officers and any other person 
appointed to perform any duty in connection with the maintenance of 
the list of voters the receipt of nominations or with draw of 
candidatures or the recording or counting of votes at an election; and 
the expression “official duty” shall for the purposes of this section be 
construed accordingly, but shall not include duties imposed otherwise 
than by or under this Act.   

Removal of 
ballot papers 
from polling 
station to be 
offence.  

186.  (1)  Any person, who at any election, fraudulently takes or 
attempts to take a ballot paper out of a polling station or willfully aids 
or abets the doing of any such act, shall, on conviction, be punished 
with imprisonment for a term which may extend to three months or 
with fine which may extend to five hundred rupees or with both.  
         (2)  If the presiding officer of a polling station has reason to 
believe that any person is committing or has committed an offence 
punishable under sub-section (1), such officer may, before such person 
leaves the polling station, arrest or direct a police officer to arrest such 
person and may search such person or cause him to be searched by a 
police officer: 
       Provided that when it is necessary to cause a woman to be 
searched, the search shall be made by another woman with strict regard 
to decency. 
      (3) Any ballot paper found upon the person arrested on search shall 
be handed over for safe custody to a police officer by the presiding 
officer, or when the search is made by a police officer, shall be kept by 
such officer in safe custody. 

Other offence 
and penalties 
therefore.  

187.  (1) A person shall be guilty of an offence, if, at any election he- 
(a) fraudulently defaces or destroys any nomination paper; or 
(b) fraudulently defaces, destroys or removes any lists, notice of 

other documents affixed by or under the authority of a 
returning officer; or 

(c) fraudulently defaces or destroys any ballot paper or the 
official mark on any ballot paper; or  

(d) without due authority supplies any ballot paper to any person; 
or 

(e) fraudulently puts into any ballot box anything other than the 



ballot paper which he is not authorised by law to be put in ; or 
(f) without due authority destroys, takes opens or otherwise 

interferes with any ballot box or ballot papers than in use for 
the purpose of the election; or 

(g) fraudulently or without the authority, as the case may be, 
attempts to do any of the foregoing acts or willfully aids or 
abets the doing of such acts. 

    (2) Any person guilty of an offence under this section shall- 
(a) If he is returning officer r a presiding officer at a polling 

station or any other officer or official employed on official 
duty in connection with the election, on conviction, be 
punished with imprisonment for a term which may extend 
to two years or with fine of rupees one thousand or with 
both; 

(b) It he is any other person, on conviction be punished with 
imprisonment for a term which may extend to six months or 
with fine of five hundred rupees or with both. 

    (3) For the purposes of this section, a person shall be deemed to be 
on official duty if his duty is to take part in the conduct of an election 
or part of an election including the counting of votes or to be 
responsible after an election for the used ballot papers and other 
documents in connection with such election, but the expression 
“official duty’” shall not include any duty imposed otherwise than by or 
under this Act. 
    (4) An offence punishable under clause (b) of sub-section (2) shall be 
cognizable. 

 CHAPTER XXI 
MISCELLANCEOUS 

Prosecution 
of certain 
offences. 

188.  No court shall take cognizance of an offence punishable under 
section 184 or under section 185 or under clause (b) of sub-section (2) 
of section 187 except on a complaint made by an order of, or under 
authority from the State Election Commission. 

Joint works 
and 
undertakings. 

189.  A Gram Panchayat, Panchayat Samiti or Zila Parishad may 
contribute towards any work, measure, institution or service from 
which the area under the jurisdiction of a Gram Panchayat, Panchayat 
Samiti or Zila Parishad, as the case may be, benefits although such 
work, institution or service is undertaken or maintained outside such 
area and contribute funds to any such work or institution any sum as 
may appear to the Gram Panchayat, Panchayat Samiti or Zila Parishad 
reasonable having regard to the extent or benefits derived there from. 

Additional 
funds to be 
provided by 
Government. 

190. When the control and administration of any matter is, by or under 
this Act, transferred to a Gram Panchayat, Panchayat Samiti or Zila 
Parishad, as the case may be, and at the time of such transfer  the cost 
of that control and administration is defrayed by the Government, the 
Government shall, from time to time, allot to the Gram Panchayat, 
Panchayat Samiti or Zila Parishad, as the case may be, such funds or 



place at its disposal such sources of income, as may, in the opinion of 
the Government, be sufficient for maintaining the efficient control and 
administration of the said matter.  

Effect of 
alteration of 
area of Gram 
Panchayat, 
Panchayat 
Samiti and 
Zila Parishad.  

191.   Any alteration in the area or boundary of any Gram Panchayat, 
Panchayat Samiti or Zila Parishad, as the case may be, will have no 
effect on the existing Gram Panchayats, Panchayat Samitis and Zila 
Parishads, as the case may be, till their duration is completed. 

Defect of 
irregularity 
not to vitiate 
proceedings. 

192.   (1) No act done or proceedings taken by a Gram Panchayat, 
Panchayat Samiti, Zila Parishad or any Committee appointed under this 
Act, shall be questioned in any court on account of any vacancy in 
membership or any defect in the election or qualification of a Panch, 
1[x  x  x ]Sarpanch, member, Chairman, Vice-Chairman, president or 
Vice-President, as the case may be. 
          (2) Until the contrary is proved, every meeting of Gram 
Panchayat, Panchayat Samiti, Zila Parishad or any Committee 
appointed under this Act, shall be deemed to have been duly convened 
and held and all persons attending the meeting shall be deemed to have 
been duly qualified , when the minutes of the meeting or proceedings 
have been duly signed in accordance with the provisions of this Act.  

Government 
servants to be 
placed at the 
disposal of 
Gram 
Panchayat, 
Panchayat 
Samiti and 
Zila Parishad.  

193. (1) The Government may, by notification, place at the disposal of 
a Gram Panchayat, Panchayat Samiti and Zila Parishad such of its 
servants as are required for implementation of the schemes connected 
therewith and for such other duties and functions as may be assigned to 
them from time to time. 
      (2) The aforesaid servants shall thereafter be under the 
administrative control of Sarpanch, Executive Officer or Chief 
Executive Officer, as the case may be. 
    (3) The conditions of service of the aforesaid servants shall be the 
conditions of service applicable to such class of servants of 
Government to which they belong.  

Local 
Authorities. 

194.  For the removal of doubts, it is hereby declared that a Gram 
Panchayat, Panchayat Samiti or Zila Parishad, as the case may be, shall 
be deemed to be a Local Authority for the purposes of any law for the 
time being in force. 

Rights of 
officers to 
attend 
meetings.  

195.  Such officers and officials as the Government may, by order 
specify, shall have the right to speak in or otherwise take part in the 
proceedings of any meeting of a Gram Panchayat, Panchayat Samiti or 
Zila Parishad, or any committee thereof, as the case may be, but shall 
not be entitled to vote at any such meeting. 

General 
powers of 
Government 
and Director. 

196.  In all matters connected with the Act, the Government shall have 
and exercise over the Director and the Director shall have and exercise 
over the Chief Executive Officers, Executive Officers, and other 
Officers, officials, the same authority and control as they respectively 
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have and exercise over them in general administration. 
Servants to be 
public 
servants.  

197. Every servant of a Gram Panchayat, Panchayat Samiti or Zila 
Parishad, as the case may be, or a Government servant placed at their 
disposal, every Panch, 1[ x  x   x ] Sarpanch, Member, Chairman, Vice-
Chairman, President, Vice-President, every eon tractor or agent 
appointed for collecting of tools and fees, shall be deemed to be a 
public servant within the meaning of section 21 of the Indian penal 
Code, 1860.  

Government 
employees 
Conduct 
Rules 1966. 

198.  The Government Employees (Conduct) Rules, 1966, as amended 
from time to time, shall apply mutates mutants to the servants of 
Panchayats, Panchayat Samitis and Zila Parishads in so far as they are 
not inconsistent with the provisions of this Act and the rules made there 
under. 

Payment of 
honorarium 
and 
allowances. 

199.  The Gram Panchayats, Panchayat Samitis and Zila Parishads shall 
pay to its Panch, Sarpanch, Member, Chairman, Vice-Chairman, 
President, and Vice President, such honorarium and allowances, as may 
be prescribed. 

Acquisition of 
land.  

200. When a Gram Panchayat, Panchayat Samiti or Zila Parishad 
requires any land for carrying out any purposes of this Act, it shall first 
try to obtain the land by private negotiations and if the parties 
concerned fail to arrive at any agreement, such Gram Panchayat, 
Panchayat Samiti or Zila Parishad, as the case be, may make an 
application to the Government to acquire land and the Government may 
acquire such land under the provisions of the land Acquisition Act, 
1894, and on payment by Gram Panchayat, Panchayat Samiti or Zila 
Parishad of the compensation awarded under the said Act and all 
charges incurred by Government in connection with such proceedings 
and the land or property shall vest in the Gram Panchayat, Panchayat 
Samiti or Zila Parishad, as the case may be. 
   Explanation – In this section the expression “land” includes benefits 
arising out of land and things attached to the earth or permanently 
fastened to anything attached to the earth. 

Recovery of 
arrears. 

201.   The Collector shall recover any sum due under this Act except 
fines in criminal cases as if it were an arrears of land revenue. 

Power to 
borrow. 

202. With the previous sanction of Government and subject to such 
conditions as may be prescribed, a Gram Panchayat, Panchayat Samiti 
or Zila Parishad, as the case may be, may borrow money for carrying 
out any of the purposes of this Act. 

Delegation of 
Powers.  

203. (1) Government may, by notification, delegate all or any of it 
powers under this Act other than the powers to make rules, to the 
Director or Deputy Commissioner, as the case may be. 
      (2) The Director may with the previous permission of Government 
delegate any of his powers to the Deputy Commissioner except those 
delegated to him. 
       (3) The Collector may delegate any of his powers to an Assistant 
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Collector of the 1st Grade. 
       (4) The Deputy Commissioner may delegate any of his powers 
other than those delegated to him under this Act to any officer as may 
be specified. 

Bar of action. 204.  (1) No suit or other legal proceedings in a civil or criminal court 
shall lie against any Panch, 1[ x  x  x ], Sarpanch Members, Chairman, 
Vice-Chairman, President and Vice-President, as the case may be, in 
respect of any act done in good faith under this Act. 
        (2) No civil suit or proceedings shall lie against any Gram 
Panchayat, Panchayat Samiti or Zila Parishad, as the case may be, in 
respect of any act done in the discharge of any of its functions and 
duties imposed under this Act. 

Suits against 
Gram 
Panchayat, 
Panchayat 
Samiti or Zila 
Parishad or 
any of its 
officers.  

205.  Not suit or legal proceedings shall be instituted against any officer 
or official of a Gram Panchayat, Panchayat Samiti or Zila Parishad or 
any of their officers or officials or any person acting under their 
direction for any thing done under this Act, until the expiration of two 
months next after a notice in writing stating the cause of action, the 
name and place of abode of the intending plaintiff and the relief which 
he claims, has been, in the case of any aforesaid body delivered or left 
at its office and in the case of any individual as aforesaid delivered to 
him at his office or usual place of abode; and the plaint shall contain a 
statement that such notice has been so delivered.  

Incorporation 
of Gram 
Panchayat, 
Panchayat 
Samiti and 
Zila Parishad. 

206.  Every Gram Panchayat, Panchayat Samiti and Zila Parishad 
constituted under this Act, be a body corporate having perpetual 
succession and a common seal, and subject to such restrictions as are 
imposed by or under this Act or any other law for the time being in 
force, shall have power to acquire, hold, administer and transfer 
property, movable or immovable and to inter into contracts, and shall 
by the said name sue or be sued and to do all things as are necessary for 
which it is constituted. 

Transfer of 
assets and 
liabilities.  

207.  On the commencement of this Act, all assets and liabilities and all 
property, movable or immovable and all other rights and interest arising 
out of such property as were immediately before the commencement of 
this Act in the ownership, possession, power or control of the Gram 
Panchayat, Panchayat Samitis, shall be transferred to and shall vest in, 
the corresponding Gram Panchayat or Panchayat Samitis, as the case 
may be. 

Duty or 
outgoing 
Panch, 
Sarpanch, 
Member, 
Chairman, 
Vice. 
Chairman 
President or 

208.  On the election of a new Panch, Sarpanch, Member, Chairman, 
Vice-Chairman, President or Vice-President, as the case may be, it shall 
be the duty of the outgoing Panch, Sarpanch, Member, Chairman, Vice-
Chairman, President or Vice-President, as the case may be, to had over 
the charge of his office and deliver the record and property belonging 
to the Gram Panchayat, Panchayat Samiti or Zila Parishad, as the case 
may be, in his custody to his successor. 
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Vice-
President.  
Power to 
Government 
to make rules. 

209.  (1) The Government may, by notification in the official Gazette, 
make rules for carrying out the purposes of this Act. 
         (2) In particular and without prejudice to the generality of the 
foregoing power, such rules may be made- 

(a) with reference to all maters in respect of which rules are 
expressly required or allowed by this Act to be made; 

(b) for conduct of proceedings, of Gram Panchayat, Panchayat 
Samiti and Zila Parishad and for election of 1[x   x   x] 
Chairman, Vice Chairman, President and Vice-President 
thereon;  

(c) for generally determining the relations between the Gram 
Panchayat, Panchayat Samitis and Zila Parishads and guiding 
the Gram Panchayat, Panchayat Samitis and Zila Parishads 
and the Government officers in all matters connected with the 
carrying out of the provisions of this Act; 

(d) as to the powers of supervision to be exercised by the Director 
and Deputy Commissioners; 

(e) for regulating the powers of Gram Panchayats, Panchayat 
Samitis and Zila Parishads to make, vary and dispose of 
investment; 

(f) for regulating the sale, lease or other alienation of public 
places, lands, and other immovable property belonging to, 
vested in, or under the management of Panchayat Samitis or 
Zila Parishads; 

(g) for regulating the powers of Gram Panchayats, Panchayat 
Samitis and Zila Parishads to contract and to do anything 
necessary for the purposes of their constitution and the mode 
of executing contracts; 

(h) as to the application of the Panchayat Fund, Samiti Fund or 
Zila Parishad fund; 

(i) as to the appointment and payment of auditors for auditing the 
accounts of Gram Panchayat, Panchayat Samiti and Zila 
Parishad, the adoption of prelude system and the disposal of 
audit notes and removal of audit objections; 

(j) for the guidance of Gram Panchayat, Panchayat Samiti and 
Zila Parishad when suits or other proceedings are intended to 
be or have been instituted by or against them in the courts; 

(k) for determining the intermediate offices, if any, through 
which the correspondence between Gram Panchayats, 
Panchayat Samitis, Zila Parishads and Government or its 
officers shall pass; 

(l) for determining the language in which business of Gram 
Panchayat, Panchayat Samitis and Zila Parishads shall be 
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transacted; 
(m) as to the conditions on which loans may be granted by Gram 

Panchayats, Panchayat Samitis and Zila Parishads to their 
servants; 

(n) as to the powers and duties of Inspecting Officers; 
(o) as to the control which may be exercised over Gram 

Panchayat, Panchayat Samitis and Zila Parishads in financial 
matters generally and as to the authorities who may exercise 
such control; 

(p) as to the forms in which the accounts shall be kept and 
estimates of income and expenditure or other statements and 
abstracts shall be prepared; 

(q) generally for guidance of Gram Panchayats, Panchayat 
Samitis, Zila Parishads, and Government Servants in all 
matter connected with the Administration of this Act; 

(r) for all matters connected with elections; 
(s) for regulating the assessment and collection of taxes, cases 

and levies, appeals against assessment and collection of taxes, 
cases and levies and custody and proper maintenance of Gram 
Fund, Samiti Fund and Zila Parishad Fund; 

(t) authorizing and regulating the manner in which and the 
agency by whom the records, registers, accounts and other 
proceedings of these bodies shall be inspected;  

(u) providing for the procedure of committees appointed by Gram 
Panchayat, Panchayat Samiti and Zila Parishad. 

   (3)  All the rules made under this section shall be subject to the 
condition of previous publication. 

By-laws. 210.   (1) A Gram Panchayat, Panchayat Samiti and Zila Parishad with 
the previous sanction of the Government shall , from time to time, 
make by notification in the Official Gazette, bye-laws consistent with 
the provisions of this Act and the rules made there under, for carrying 
out all or any of the purposes of this Act, and without prejudice to the 
generality of the foregoing powers such bye-laws may make provisions 
for all or any of the following matters, namely:- 

i) the time and place of the meetings of the Gram 
Panchayat, Panchayat Samiti, Zila Parishad and 
Committees; 

ii) the manner in which the notice of the meetings and 
adjourned meetings shall be given; 

iii) conduct of proceedings at the meeting and the 
adjournment of meetings; 

iv) custody of common seal and the purposes for 
which it shall be used; 

v) persons by whom receipts shall be granted on 
behalf of the Gram Panchayat, Panchayat Samiti or 
Zila Parishad for money received under this Act;  



vi) the conditions on which registers, documents, 
resolutions, maps and plans of the Panchayat 
Samiti may be inspected by the public and copies 
thereof supplied, and fees payable for such 
inspection or for supply of such copies; 

vii) any other matter relating to the proceedings of the 
Gram Panchayat, Panchayat Samiti, Zila Parishad 
or Committees, exclusion of a Panch or Member, 
from a meeting in which any contract in which he 
has a pecuniary interest is under consideration, the 
holding and dissolution of meetings and conduct of 
debate, the inspection of minute books and supply 
of copies of minutes to the Members or other 
persons and the fees payable thereof; 

viii) the regulating of the appointment, power and 
proceeding of Committees set up by the Gram 
Panchayat, Panchayat Samiti or Zila Parishad; 

ix) the defining of the limits of and regulating the use 
and management of, and for maintaining in a 
sanitary condition a fair, agricultural show, or an 
industrial exhibition; 

x) assessment and collection of fees, taxes and cases 
imposed under imposed under this Act; 

xi) licensing and fixation of fees livable under this Act 
and the conditions on which licenses are to be 
granted and may be revoked; 

xii) maintenance, management and control of all 
matters defined and duties of the Gram Panchayat, 
Panchayat Samiti and Zila Parishad under this Act; 

xiii) protection from injury and interference of the 
property of the Gram Panchayat, Panchayat Samiti, 
Zila Parishad entrusted to either of these; 

xiv) appointment of persons to register sales of animals 
in a public market or fair and the fixation of fees 
livable by them;  

xv) the sale of articles of food and drink; 
xvi) provision and improvement of pastures and 

grazing lands; 
xvii) improvement and breeding of cattle, sheep and 

goats and prevention of cattle diseases; 
xviii) cleansing and protection of springs, tanks ponds 

and the like; 
xix) provision and supervision and burial and burning 

places; 
xx) control of vehicle stands; 
xxi) destruction of mosquitoes and other anti-malaria 



measures; 
xxii) destruction of rats, locusts and other pests and anti-

plague measures; 
xxiii) destruction of dogs and other anti-rabid measures; 
xxiv) housing improvement such as provision of 

ventilators and other ant tuberculosis measures; 
xxv) provision of playfields and recreation grounds and 

promotion of physical culture; 
xxvi) seizure and disposal of ownerless animals straying 

within the limits of the Gram Panchayat, 
Panchayat Samiti and Zila Parishad: 

xxvii) inspection and proper regulation of encamping 
rounds, ponds, sarais, bakeries, dhabas, tandoors, 
smokeless chulhas, aerated water factories, ice 
factories, flour mills, foodgrain god owns, 
slaughter houses, dhobi ghats, markets and stalls;  

xxviii) inspection and proper regulation of premises used 
as stables, cow houses or houses or enclosure for 
sheep, goats or swine; and  

xxix) inspection and proper regulation of buildings 
ordinarily utilized for the residence or treatment of 
persons suffering from infectious diseases. 

          (2) In making Bye-laws under sub-section (1), the Gram 
Panchayat, Panchayat Samiti or Zila Parishad, as the case may be, 
direct that a breach of any bye-law shall be punishable with such 
penalty or may be specified. 
        (3) By-laws made under this section shall be subject to the 
condition of previous publication.  
 

Power to 
Government 
to hold 
general 
election. 

211.  (1) Notwithstanding anything contained in this Act or the rules 
made there under the Government shall by notification direct that, by 
such date as may be specified by the State Election Commission, a 
general election of Panches, Sarpanches of Gram Panchayat and 
Member of all Panchayats Samitis and Zila Parishads shall be held and 
made in the State of Haryana.  
   1[x   x   x] 
      (2) As soon as a notification is issued under sub-section (1), the 
State Election Commissioner and all other authorities concerned, shall 
take necessary steps for such election under and in accordance with the 
provisions of this Act and the rules made there under. 

Constitution 
of State 
Election 
Commission. 

212.   (1) The Government shall constitute a Sate Election Commission 
for the superintendence, direction and control of the preparation of 
electoral rolls for, and the conduct of all elections to the elections to the 
Gram Panchayats, Panchayat Samitis and Zila Parishads in the State. 
          (2) The Governor shall appoint a person as State Election 
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Commissioner on the terms and conditions as may be determined by 
the Government: 
          Provided that the State Election Commissioner shall not be 
removed from his office except in like manner and on the like grounds 
as a judge of a High Court and the conditions of service of the State 
Election Commissioner shall not be varied to his disadvantage after his 
appointment. 
        (3) The Government shall when so requested by the State Election 
Commission, make a available to the State Election Commission such 
staff as may be necessary for the discharge of the functions conferred 
on the State Election Commission by sub-section(1). 

Constitution 
of Finance 
Commission. 

213.  (1) The Government with the prior approval of the Governor, 
shall as soon as may be within one year from the commencement of the 
Constitution (73rd Amendment) Act, 1992, and there after at the 
expiration of every fifth year, constitute a Finance Commission to 
review the financial position of the Gram Panchayats, Panchayat 
Samitis and Zila Parishads and to make recommendations to the 
Government as to,- 
        (a) the principles which should govern- 

i) the distribution between the State and the Zila 
Parishads, Panchayat Samitis and Gram Panchayats 
of the net proceeds of the taxes, duties, tolls and fees 
livable by the Government, which may be divided 
between them under this Act and the allocation 
between the Zila Parishad, Panchayat Samiti and 
Gram Panchayats at all levels of their respective 
shares of such proceeds; 

ii) the determination of the taxes, duties, tolls and fees 
which may be assigned to or appropriated by the 
Panchayats; 

iii) the grants-in-aid to the Zila Parishad, Panchayat 
Samiti and Gram Panchayats from the consolidated 
Fund of the State; 

     (b) the measures needed to improve the financial position of the 
Gram Panchayats, Panchayat Samitis and Zila Parishads;  

(c) any other matter referred by the Government in the interest of 
sound finance of the Gram Panchayats, Panchayat Samitis and 
Zila Parishads. 

   (2) The Finance Commission shall consist of one or more members of 
whom one shall be the Chairman. 
   (3) The Chairman or members of the Finance Commission shall 
possess such qualification, and shall be appointed in such manner as 
may be prescribed. 
    (4) The Finance Commission shall determine its procedure. 
     (5) The Chairman or a member of the Finance Commission may 
resign his office by writing under his hand and addressed to the 



Governor but he shall continue in office until his resignation is 
accepted by the Governor. 
    (6) The casual vacancy created by the resignation of the Chairman or 
a member under sub-section (5) or for any other reason may be filled 
up by fresh appointment and the remaining period for which the 
Chairman or the member in whose place he was appointed would have 
held office. 
    (7) The Finance Commission shall have the following powers in the 
performance of its functions, namely:- 

(a) to call fro any record from any officer or authority; 
(b) to summon any persons to give evidence or produce any record; 

and 
(c) such other powers as may be assigned to it by the Governor. 

    (8) The Governor shall cause every recommendation made by the 
Financial Commission under this section, together with an explanatory 
memorandum as to the action taken thereon to be laid before the State 
Legislature. 
 

District 
Planning 
Committee.  

214.  District Planning Committee constituted under the Haryana 
Municipal Act, 1973, shall consolidate the plans prepared by the Gram 
Panchayats, Panchayat Samitis and Zila Parishads and also prepare a 
draft development plan for the district as a whole as per the provisions 
of article 243 ZD of the Constitution of India. 

Removal of 
difficulties.  

215.  If any difficulty arises in giving effect to the provisions of this 
Act or any Schedule, the State Government may, as occasion requires, 
by order do anything which appears to it to be necessary for the 
purpose of removing the difficulty. 
1[215A.   Settlement of Dispute. – If any dispute arises between two or 
more Gram Panchayats or between a Gram Panchayat and a Panchayat 
Samiti or between a Gram Panchayat and Municipality, it shall be 
referred to the prescribed authority whose decision thereon shall be 
final and shall not be questioned in any court of law.] 

Annual 
Administrativ
e Report. 

216.  (1) As soon as may be after the first day of April in every year 
and not later than such date as may be fixed by the Government, the 
Executive Officer shall place before the Panchayat Samiti a report of 
the administration of the Panchayat Samiti during the preceding official 
year in such form and with such details as the Government may direct 
and shall forward the report with the resolution of the Panchayat Samiti 
thereon to the Zila Parishad. 
     (2) As soon as may be after the first day of April in every year and 
not later the such date as may be fixed by the Government, the Chief 
Executive Officer of the Zila Parishad shall prepare a report on the 
administration of the Zila Parishad during the preceding year in such 
form and with such details as the Government may direct and submit 
the report to the Zila Parishad. After approval by the Zila Parishad to 

                                                 
1 Inserted by Haryana Act 17 of 2002. 



report shall be submitted to the Government.  
     (3) The report submitted to the Government under sub-section (2) 
shall together with a memorandum by the Government reviewing the 
working of the Zila Parishad laid before the Assembly. 

Appointment 
of Director 
and other 
Staff. 

217. The Government may appoint a person to be the Director and may 
appoint as many Additional Directors, Joint Directors or Deputy 
Director, as well as the Staff and establishment as may be required to 
assist him. The Government may, by general of special order confer 
such powers, duties and functions of the Director under this Act upon 
the Additional Directors, Joint Directors and Deputy Directors as it 
may consider necessary. The salaries of the Director, Additional 
Directors, Joint Director and Deputy Directors and the staff and 
establishment as well as any other experts which Government may 
incur in carrying into effect the provisions of this Act, shall be defrayed 
by the Government.  

Repeal and 
Savings. 

218.  The Punjab Gram Panchayat Act, 1952 (Punjab Act No. 4 of 
1953) the Punjab Panchayat Samitis Act, 1961 (Punjab Act No. 3 of 
1961), in the application to the State of Haryana, are hereby repealed: 
          Provided that such repeal shall not effect- 

(a) the previous operation of any Act so repealed or anything duly 
done suffered there under ; or 

(b) any right, privilege, obligation or liability acquired or incurred 
under as Act so repealed; or 

(c) any penalty, forfeiture or punishment incurred in respect of any 
official committed against any Act so repealed; or 

(d) any investigation, legal proceeding or remedy in respect of any 
such right privilege, obligation, liability, penalty, forfeiture or 
punishment as aforesaid; and such investigation, legal 
proceeding or remedy may be instituted, continued or enforce 
and any such penalty, forfeiture or punishment may be imposed, 
as if this Act has not been passed:   

         Provided further that anything done or any action taken under the 
Acts such repealed shall be deemed to have been done or taken under 
this Act, and shall continue to be in force accordingly, unless and until 
superseded by anything done or any action taken under this Act. 

Insertion of 
Chapter XXII 
in Haryana 
Act 11 of 
1994. 

6.  In the principal Act, after Chapter XXI, the following Chapter shall 
be inserted, namely:- 

 1[“CHAPTER XXII 
RURAL DEVELOPMENT 

PART A 
Preliminary 

Definitions. 219.  In this Chapter unless the context otherwise requires,- 

                                                 
1 Inserted by Haryana Act 11 of 2007. 



(a) “amenity” includes roads, water supply, street lighting, 
drainage, sewerage, public parks, schools, playgrounds, 
hospitals, community centers and other community 
buildings, horticulture, landscaping and any other public 
utility service as the Government may, by notification 
specify, to be an amenity for the purposes of this Chapter; 

(b) “Authority” means the Haryana Rural Development 
Authority constituted under sub-section (1) of section 220;  

(c) “building” includes- 
i) a house, out-house, stable, latrine, go down, shed, 

hut, wall and any other structure whether of 
masonry, bricks, mud, wood, metal or any other 
material whatsoever; 

ii) a structure on wheels or simply resting on the 
round without foundations; 

iii) a ship, vessel, boat, tent, van and any other 
structure used for human habitation or used for 
keeping or storing any articles or goods; and 

iv) the gardens, grounds, carriages and stables, if any, 
appurtenant to any building which is intended to 
be used for residential, industrial, commercial or 
other purposes, whether in actual use or not; 

(d) “building operations” include re-building operations, 
structural alterations of, or additions to, buildings and other 
operations normally undertaken in connection with the 
construction of buildings; 

(e) “Chief Administrator” means the Chief Administrator of the 
Authority; 

(f) “development plan” means a plan prepared under section 
249 and published under section 256 of this Act; 

(g) “development zone” means the area notified under section 
255 of this Act; 

(h) “District Planning Committee” means a committee 
constituted by the Government as per the provisions of 
article 243ZD of the Constitution of India and section 203B 
of the Haryana Municipal Act, 1973 (24 of 1973); 

(i) “erect or re-erect any building” includes- 
i) any material alteration or enlargement of any 

building; 
ii) the conversion by structural alteration into a place 

for human habitation of any building not originally 
constructed for human habitation; 

iii) the conversion into more than one place for human 
habitation of a building originally constructed as 
one such place; 

iv) the conversion of two or more places of human 



habitation into a greater number of such place; 
v) such alterations of a building as effect its drainage 

or sanitary arrangements, or materially affect its 
security; 

vi) the addition of any rooms, building, out-houses or 
other structures to any building; 

vii) the construction in a wall adjoining any street or 
land not belonging to the owner of the wall, of a 
door opening on to such street or land; 

(j) “land” includes benefits to arise out of land, and this 
attached to the earth or permanently fastened to anything 
attached to the earth; 

(k) “means of access” includes any means of access, whether 
private, or public, for vehicles or for pedestrians and 
includes a road; 

(l) “member’ means a member of Authority and includes 
Chairman, Vice-Chairman and Chief Administrator thereof; 

(m) “occupier” means a person including a firm or other body of 
individuals, whether incorporated or not, who occupies land 
or building sold, leased or transferred in any manner 
whatsoever under this Chapter and includes his successors 
and assignees; 

(n) “operational construction” means any construction, whether 
temporary or permanent, which is necessary for the 
operation, maintenance, development or execution of any of 
the following services, namely:- 

i) railways; 
ii) national highways; 
iii) airways and aerodromes; 
iv) posts and telegraphs, telephones, wireless 

broadcasting and other like forms of 
communication; 

v) regional grid for electricity; 
vi) any other service which the Government may, if it 

is of the opinion that the operation, maintenance, 
development or execution of such service is 
essential to the life of the community, by 
notification, declare to be a service for the 
purposes of this clause. 

                 Explanation.- For the removal of doubts, it is hereby 
declared that the construction of- 

i) new residential buildings (other than gate, lodges 
and quarter for limited essential operational staff 
and the like), roads and drains in railway colonies, 
hospitals, clubs, institutions and schools, in the 
case of railways; and  



ii) a new building, new structure or new installation 
or any extension thereof, in the case of any other 
service,  

               shall not be deemed to be construction within the meaning of 
this clause; 

(o) “Panchayati Raj Institution” means Gram Panchayat, 
Panchayat Samiti or Zila Parishad, as the case may be, 
constituted under this Act; 

(p) “public place” means any place or building which is open to 
the use and enjoyment of public whether it is actually used 
or enjoyed by the public or not, and whether the entry is 
regulated by any charge or not; 

(q) “regulation” means a regulation made under this Chapter by 
the Authority; 

(r) “rural area” means the area excluding the municipal area or 
the urban area, as the case may be; 

(s) “Secretary” means the Secretary of the Authority. 
 

 PART B 
Haryana Rural Development Authority 

Establishment 
and 
constitution 
of Authority. 

220.   (1) With effect from such date, as the Government may by 
notification in the Official Gazette specify in this behalf, the 
Government shall establish and constitute for the purposes of this 
Chapter, an Authority to be known as the ‘Haryana Rural Development 
Authority’ with its Headquarter at such place as the Government may 
specify. 
          (2) The Authority established and constituted under sub-section 
(1) shall be a body corporate having perpetual succession and a 
common seal, with power to hold and dispose of property both movable 
and immovable, and to contract; and shall, by the said name, sue and be 
sued. 
         (3) The Authority shall consist of Chairman, Vice-Chairman, 
Chief Administrator and such other members, not more than twelve and 
not less than six, as the Government may, from time to time by 
notification appoint: 
         Provided that the number of non-official member shall not, at any 
time exceed three. 

Terms of 
office and 
conditions of 
service of 
members.  

221.   (1) The terms of office and conditions of service of the members 
shall be such, as may be prescribed. 
       (2) The Chief Administrator shall be entitled to receive from the 
fund of the Authority such salary and such allowances, if any, as may 
be prescribed. 
       (3) Any member, other than the Chief Administrator, may be paid 
from the fund of the Authority such allowances, if any, as may be 
prescribed. 
        (4) The members shall hold office during the pleasure of the 



Government. 
        (5) The member may resign his office by giving notice in writing 
to the Government and, on such resignation being accepted by the 
Government, he shall cease to be a member.  

Filling of 
vacancies. 

222. Upon occurrence of any vacancy in the office of Chairman, Vice-
Chairman, Chief Administrator or member, a new Chairman, Vice-
Chairman, Chief Administrator or member, as the case may be, shall be 
appointed. 

Meetings  223.  (1) The Authority shall met at such times and places and subject 
to the provisions of sub-section (2) and (3) observe such rules of 
procedure in regard to the transaction of its business at such meetings at 
may be provided by regulations. 
       (2) At every meeting of the Authority, the Chairman, if present, or 
in his absence, the Vice-Chairman, and if there be no chairman or Vice-
Chairman, present, then, anyone of its members, whom the member 
present may elect, shall preside. 
     (3) All questions at a meeting of the authority shall be decided by a 
majority votes of the members present and voting and in the case of 
equality of votes, the member presiding shall have a second or casting 
vote. 
       (4) Minutes shall be kept of the names of the members present and 
of the proceedings at each meeting in a book to be kept for the purpose, 
which shall be signed at the next ensuing meeting by the member 
presiding at such meeting and shall be open to inspection by any 
member during office hours. 
      (5) For the transaction of business at a meeting of the Authority, the 
quorum shall be one-third of the number of members actually serving 
for the time being but shall not, in any case, be less than four. 

Appointment 
of 
committees.  

224.  Subject to any rules made in this behalf, the Authority may, from 
time to time, appoint one or more committees for the purpose of 
securing the efficient discharge of the functions of the Authority and in 
particular for the purpose of ensuring the efficient maintenance of 
public amenities and development projects. 

Temporary 
association of 
persons. 

225.   (1) The Authority or any committee appointed under section 224 
may associate with itself in such manner and for such purpose, as may 
be prescribed, any person whose assistance of advice it may require in 
performing any of its functions under this Chapter. 
         (2) Any person associated with the Authority or any committee 
under sub-section (1) for any purpose shall have a right to take part in 
the discussion of the Authority or committee relevant to that purpose 
but shall not have a right to vote at a meeting. 

Validation of 
acts and 
proceedings. 

226.  No act done or proceedings taken under this Chapter shall be 
questioned on the ground merely of- 

(a) the existence of any vacancy in, or any defect in the 
constitution of, the Authority; 

(b) any person, associated under section 225, having voted in 



contravention of the provisions of this Act in this behalf; 
(c) the failure to serve a notice on any person where no 

substantial injustice has resulted from such failure; 
(d) any omission, defect or irregularity not affecting the 

merits of the case. 
                 

Staff. 227.  (1) Subject to such control and restrictions, as may be prescribed, 
the Authority may appoint such number of officers and other 
employees including experts  for technical and legal work, as may be 
necessary for the efficient performance of its functions and may 
determine their designation and grades. 
       (2) The Officers and other employees of the Authority shall be 
entitled to receive, from the fund of the Authority, such salaries and 
allowances, if any, and shall be governed by such conditions of service 
as may be determined by regulations made in this behalf.  
      (3) The exercise of any powers or discharge of any duties or 
functions under sub-section (1) by any officer or other employee shall 
be subject to such restrictions, conditions and limitations, if any, as 
may be laid down by the Authority, and shall also be subject to its 
control and supervision. 

General 
disqualificatio
n of officers 
and 
employees.  

228.  No person who has, directly or indirectly, by himself or through 
his partner or agent, any share or interest in any contract, by or on 
behalf of the Authority, or any employment under, by or on behalf of 
the Authority, otherwise than as an officer or employee thereof, shall 
become or remain an officer or employee of the Authority. 

Objectives of 
Authority. 

229.  The objects of the Authority shall be to promote and secure 
regulated development of the rural area and development zone in and 
around villages including Lal Dora and to provide amenities, sanitation 
and hygiene in rural areas and also to provide residential and housing 
facilities particularly for weaker section.  

Duties and 
functions of 
Authority. 

230.  Subject to such exceptions and conditions as the Government 
may, by general or special order, impose, it shall be the duty of the 
Authority within the limits of funds at its disposal to provide for and 
make arrangements for carrying out the requirements of rural area in 
respect of the following matters:- 

(a) Identification of rural area for declaration of development 
zone. 

(b) Preparation of development plans for regulation of the 
development zone. 

(c) Providing regulated growth in and around villages. 
(d) Providing regulated growth in and around villages. 
(e) Development of residential and housing facilities in villages 

particularly for weaker sections by acquisition and 
development of land. 

(f) Providing financial and technical support to the Panchayati 
Raj Institutions for the development of rural area and 



development zone in and around villages. 
(g) Distributions of house sites in the development zone and 

maintenance of record thereof. 
(h) Maintenance of buildings under its control or transferred to it 

by the Government or any public authority. 
(i) Maintenance of general sanitation. 
(j) Cleaning of public roads, drains and other public places. 
(k) Maintenance of community assets or any other duties and 

functions as the Government may direct. 
 PART C 

Disposal and Resumption of Land 
Utilization 
and disposal 
of land. 

231.  (1) Subject to any directions given by the Government under this 
Act and the provision of sub-section (5), the Authority may dispose of- 

(a) any land transferred to it by the Government without 
undertaking or carrying out any development thereon; or 

(b) any such land after undertaking or carrying out such 
development as it thinks fit, 

to such persons, in such manner and subject to such terms and 
conditions, as it considers expedient for securing development. 
        (2) Nothing in this Chapter shall be construed as enabling the 
authority to dispose of land by way of gift, but subject to this condition, 
references in this Chapter to the disposal of land shall be construed as 
reference to the disposal thereof in any manner, whether by way of 
sale, exchange or lease or by the creation of any easement right or 
privilege or otherwise. 
       (3) Subject to the provisions herein before contained, the Authority 
may sell, lease, or otherwise transfer whether by auction, allotment or 
otherwise, any land or building belonging to it on such terms and 
conditions as it may, by regulations, provide. 
      (4) The consideration money for any transfer under sub-section (1) 
shall be paid to the Authority in such manner as may be provided by 
regulations. 
       (5) Any land or building or both, as the case may be, shall continue 
to belong to the Authority until the entire consideration money with 
interest and other amount, if any, due to Authority, on account of the 
sale of such land or building or both is paid. 
       (6) Until the conditions provided in the regulations are fulfilled, the 
transferee shall not transfer his rights in the land or building except 
with the previous permission of the Authority, which may be granted 
on such terms and conditions, as the Authority may deem fit. 

Resumption 
and forfeiture 
for breach of 
conditions of 
transfer. 

232.  (1) Where any transferee makes default in the payment of any 
consideration money, or any installment, on account of the sale of nay 
land or building, or both, under section 231, the Authority may, by 
notice in writing, call upon the transferee to show cause within a period 
of thirty days, why a penalty, which shall not exceed ten percent of the 
amount due from the transferee, be not imposed upon him. 



         (2) After considering the cause, if any, shown by the transferee 
and after giving him a reasonable opportunity of being heard in the 
matter, the Authority may, for reasons to be recorded in witting, make 
an order imposing the penalty and direct that the amount of money due 
along with the penalty shall be paid by the transferee within such 
period as may be specified in the order. 
        (3) If the transferee fails to pay the amount due together with the 
penalty in accordance with the order made under sub-section (2), or 
commits a breach of any other condition of sale, the Authority may, by 
notice in writing, call upon the transferee to show cause within a period 
of thirty days, why an order of resumption of the land or building, or 
both, as the case may be, and forfeiture of the whole or any part of the 
money, if any, paid in respect thereof which in no case shall exceed ten 
percent of the total amount of the consideration money, interest and 
other dues payable in respect of the sale of the land or building or both, 
should not be made. 
      (4) After considering the cause, if any, shown by the transferee in 
pursuance of a notice under sub-section (3) and any evidence that he 
may produce in support of the same and after giving him a reasonable 
opportunity of being heard in the matter, the Authority, may for reasons 
to be recorded in writing, make an order resuming the land or building 
or both, as the case may be, and directing the forfeiture as provided in 
sub-section (3) of the whole or any part of the money paid in respect of 
such sale. 

 PART D 
Finance, Accounts and Audit 

Funds of 
Authority. 

233.  (1) The Authority shall have and maintain its own fund to which 
shall be credited- 

(a) all moneys received by the Authority from the Government 
and the Central Government by way of grants, loans, 
advances or otherwise; 

(b) all money borrowed by the Authority, from sources other 
than the Government, by way of loans or debentures; 

(c) all fees and fines received by the Authority; 
(d) all fees, fines and remittance charged by any other authority 

for rural development; 
(e) all moneys received by the Authority from the disposal of 

lands, buildings and other properties, movable and 
immovable; 

(f) all moneys received by the Authority by way of rents and 
profits or in any other manner or from any other source. 

   (2) The fund shall be applied towards meeting- 
(a) expenditure incurred in the administration of this Chapter; 
(b) cost of acquisition of land for purposes of this Chapter; 
(c) expenditure for development of land; 
(d) expenditure for such other purposes as the Government may 



direct or permit. 
   (3)  The Authority shall keep its fund in any Scheduled Bank. 

(4) The Authority may invest any portion of its fund in such 
securities or in such other manner as may be prescribed. 

(5) The income resulting from investments mentioned in sub-section 
(4) and proceeds of the sale of the same shall be credited to the 
fund of the Authority. 

Power of 
Authority to 
borrow and 
advance 
money. 

234.  The Authority may from time to time, borrow money by way of 
loans or debentures and advance money from such sources, and on such 
terms and conditions, as may be prescribed. 

Priority of 
payment for 
interest and 
repayment of 
loans. 

235.   All Payment due from the Authority on account of interest on 
loans or the repayment of loans shall be made in priority to all other 
dues from the Authority. 

Budget.  236.   The Authority shall prepare in such form, and at such time every 
year, as may be prescribed, a budget, in respect of the financial year 
next ensuing showing the estimated receipts and expenditure of the 
Authority and shall forward to the Government such number of copies 
thereof, as may be prescribed. 

Accounts and 
audit. 

237.  (1) The Authority shall maintain proper accounts and other 
relevant records and prepare an annual statement of accounts including 
the balance sheet in such form, as may be prescribed. 
           (2) The accounts of the Authority shall be subject to audit 
annually by the Accountant General of the Government and any 
expenditure incurred by him in connection with such audit shall be 
payable by the Authority to the Accountant General. 
           (3) The Accountant General or any person appointed by him in 
connection with the audit of accounts of the Authority shall have the 
same right, privilege and authority in connection with such audit as the 
Accountant General has in connection with the audit of the 
Government accounts, and in particular, shall have the right to demand 
the production of books, accounts connected vouchers and other 
documents and papers. 
          (4) The accounts of the Authority as certified by the Accountant 
General or any other person appointed by him in this behalf together 
with the audit report thereon shall be forwarded annually to the 
Government.  

Annual 
Report. 

238.  The Authority shall prepare, for every year, a report on its 
activities during that year and submit the report to the Government, in 
such form and on or before such date, as may be prescribed. 

Provident 
Fund 

239.   The Authority shall constitute, for the benefit of its whole time 
paid members and for its officers and other employees in such manner 
and subject to such conditions, as may be prescribed, such provident 
fund as it may deem fit. 

Delegation by 
h i

240.  The Authority may, by resolution, authorize that any power 



Authority. exercisable by it and all or any of the duties and functions imposed on 
it under this Chapter or the rules or regulations made there under, 
except the power to make regulations, may also be exercised by such 
officers of Government or Panchayati Raj Institutions, as may be 
mentioned therein, in such cases and subject to such conditions, if any, 
as may be specified therein. 

Power to 
make 
regulations. 

241.  The Authority may, with the previous approval of the 
Government, make regulations consistent with this Chapter, and 
without prejudice to the generality of this power such regulations may 
provide for- 

(a) the summoning or holding of the meetings of the Authority, 
the time and place where such meetings are to be held and the 
conduct of business at such meetings; 

(b) the powers and duties of the officers and other employees of 
Authority; 

(c) the salaries, allowances and conditions of service of officers 
and other employees of the Authority; 

(d) the erection of buildings; 
(e) the terms and conditions on which transfer of any right, title 

and interest in any land or building may be permitted; 
(f) the management of the properties of the Authority; 
(g) any other matter which has to be, or may be, determined by 

regulations. 
 PART E 

Inspection and Penalties 
Power of 
entry. 

242.  The Authority may authorize any person to enter into or upon any 
land or building other than the land or building owner by the Central 
Government with or without assistants or workmen for the purpose of- 

(a) making any enquiry, inspection, measurement or survey or 
taking levels of such land or building; 

(b) examining works under construction and ascertaining the 
course of sewers and drains; 

(c) digging or boring into the sub-soil; 
(d) setting out boundaries and intended lines of work; 
(e) making levels, boundaries and lines by placing marks and 

cutting trenches; 
(f) doing any other thing necessary for the efficient 

administration of this Chapter: 
             Provided that- 

i) no such entry shall be made except between the hours 
of sunrise and sunset and without giving reasonable 
notice to the occupier, or of there be no occupier, to 
the owner of the land or building; 

ii) sufficient opportunity shall in every instance be given 
to enable women, if any to withdraw from such land 
or building; 



due regard shall always be had, so far as may be 
compatible with the exigencies of the purpose for 
which the entry is made, to the social and religious 
usages of the occupants of the land or building 
entered. 

Penalties. 243.  Any person who obstructs the entry of a person authorized under 
section 242 to enter into or upon any land or building other than the 
land or building owned by the Central Government or molests such 
person after such entry, shall be punishable with imprisonment for a 
term which may extend to six months or with fine which may extend to 
one thousand rupees, or with both. 

Imposition of 
penalty and 
mode of 
recovery of 
arrears. 

244.  (1) Where any person makes default in the payment of- 
i) any rent due in respect of any lease of any land or 

building or both, as the case may be, under section 
231; or 

ii) any fee or contribution payable under this Chapter 
in respect of any land or building or both, 

         the Authority may direct that in addition to the amount of arrears, 
a sum not exceeding that amount shall be recovered from the person by 
way of penalty: 
         Provided that no such direction shall be made unless the person 
affected thereby has been given a reasonable opportunity of being 
heard in the matter. 
        (2) Where any person makes default in the payment of any 
amount, being the arrears or penalty or both directed to be paid under 
sub-section (1), such amount may be recovered from him, in the same 
manner as the arrears of land revenue. 

Offences by 
companies. 

245.  (1) If the person committing an offence under this Chapter is a 
company, every person, who, at the time the offence was committed, 
was in charge of, and was responsible to, the company for the conduct 
of the business of the Company, as well as the Company, shall be 
deemed to be guilty of the offence and shall be liable to be proceeded 
against and punished accordingly: 
         Provided that nothing contained in this sub-section shall render 
any such person liable to any punishment provided under this Chapter 
if he proves that the offence was committed without his knowledge or 
that he exercised all due diligence to prevent the commission of such 
offence. 
    (2) Notwithstanding anything contained in sub-section (1), where an 
offence under this Chapter has been committed by a company and it is 
proved that the offence has been committed with the consent or 
connivance of, or is attributable to any neglect on the part of any 
director, manager, secretary or other officer, such director, manager, 
secretary or other officer shall be deemed to be guilty of that offence 
and shall be liable to be proceeded against and punished accordingly. 
 Explanation. -   For the purpose of this section- 



(a) “company” means a body corporate and includes a firm or other 
association of individuals; and  

(b) “director” in relation to a firm means a partner in the firm. 
Fines when 
realised to be 
paid to 
Authority. 

246.  All fines realized in connection with prosecution under this Act 
shall be paid to the Authority unless notified by the Government to be 
retained by Panchayati Raj Institutions. 

Penalty for 
breach of 
rules and 
regulations. 

247.  Except as otherwise provided for in this Chapter, any violation of 
any of the rules or regulations made there under shall be punishable 
with fine which may extend to three times of the market value of the 
land over which violation has been made, and in the case of continuing 
violations, with an additional fine, which may extend up to one percent 
of the fine imposed per day during which such violation continues and 
the court, while passing any sentence on conviction of any person for 
the violation of any rule or regulation, may direct that any property or 
part thereof, in respect of which the rule or regulation has been 
violated, shall be forfeited to the Authority: 
          Provided that if a building is begun, erected or re-erected in 
violation of any of the building regulations, the Chief Administrator 
shall be competent to require the building to be altered or demolished, 
by a written notice delivered to the owner thereof, within a period of 
six months of its having begun, or having been completed, as the case 
may be. Such notice shall also specify the period during which such 
alteration or demolition has to be completed and if the notice is not 
complied with, the Chief Administrator shall be competent to demolish 
the said building at the expense of the owner: 
          Provided further that the Chief Administrator may, instead of 
requiring alteration or demolition of any such building, accept by way 
of composition, such sum as he may deem reasonable.  

Composition 
of offences. 

248.  (1) Any offence punishable under this Chapter may, either before 
or after the institution of proceedings, be compounded by the Authority 
or by any person, or Panchayat Raj Institutions authorized by the 
Authority in this behalf. 
          (2) Where an offence has been compounded, the offender, if in 
custody, shall be discharged and no further proceedings shall be taken 
against him in respect of the offence compounded. 

 PART F 
Preparation of Development Plan and Development of Land 

Development 
Plan. 

249.   (1) The District Planning Committee in consultation with the 
Authority shall prepare development plan for such villages, as 
considered necessary, for regulation of its development zone. 
           (2) A plan may- 

(a) contain reservation of land for residential, commercial, 
industrial, open spaces, road network and other ancillary 
usages; 

(b) contain provisions concerning matters necessary for 
proper development of the zone or any area thereof 



according to plan. 
           (3) The District Planning Committee shall publish the plan for 
the purpose of inviting objections and suggestions from the public as 
may be prescribed. 
           (4) After considering the objections, suggestions, representations 
and recommendations, if any, the District Planning Committee may 
revise and forward the plan to the Authority for recommending it to the 
Government for approval. 

Development 
of land in 
development 
zone. 

250.  (1) Subject to such conditions as may be specified by the 
Government, the Authority or the Panchayati Raj Institution, as the 
case may be, shall undertake development of land within the 
development zone either itself or allow public or private parties to 
develop the land for residential, institutional or for any other purpose 
and on payment of such charges and conditions as may be specified by 
the Government from time to time, in accordance with the development 
plan. 
          (2) No land within the development zone shall except with the 
permission granted under sub-section (1) be developed or fragmented 
for commercial purposes, but may be used for personal residential or 
agricultural purposes, as was being used on the date of publication of 
notification of development zone or the publication of development 
plan, as the case may be.  
        (3) No construction within the development zone shall be carried 
out without getting the building plans approved and necessary 
permission from the authority as may be prescribed. 

Prohibition on 
fragmentation 
of land and 
other 
developmenta
l activities in 
development 
zone. 

251.  Save as provided in section 250, no person in development zone 
shall- 

i) without obtaining permission from the 
Authority, transfer or agree to transfer in any 
manner plots by fragmenting the land or make 
an advertisement or receive any amount in 
respect thereof; 

ii) erect or re-erect any building in respect of which 
permission has not been granted; 

iii) erect or re-erect any building or make or extend 
any excavation or layout any means or access to 
a road on a development zone save in 
accordance with the plan and the restrictions and 
conditions referred to in section 249 with the 
previous permission of the Authority. 

 PART G 
Control by Government and Panchayati Raj Institutions 

Control by 
Government. 

252.  (1) The Authority shall carry out such directions as may be issued 
to it, from time to time by the Government for the efficient 
administration of this Chapter 
          (2)  The Government may, at any time either on its own motion 



or on application made to it in this behalf, call for the records of any 
case disposed of, or order passed by the Authority for the purpose of 
satisfying itself as to the legality or propriety or correctness of any 
order passed or direction issued and may pass such order or issue such 
direction in relation thereto as it thinks fit: 
          Provided that the Government shall not pass an order adversely 
affecting any person without affording such person an opportunity of 
being heard.  
        (3) The Government may depute any officer to inspect or examine 
the office of the Authority, or its development works and to report 
thereon and the officer so deputed may, for the purposes of such 
inspection or examination, call for- 

(a) any extract from any proceedings of the Authority or any 
committee constituted under  this Chapter, record, 
correspondence, plan or other documents; 

(b) any return, estimates, statement of accounts or statistics; 
(c) any report, 

  and the Authority shall furnish the same. 
Returns and 
information’s. 

253. The Authority shall furnish to the Government such reports, 
returns, record and other information as the Government may, from 
time to time, require. 

Acquisition of 
land. 

254.   When any land, other than the land owned by the Central 
Government, is required for the purpose of this Chapter, the 
Government may, at the request of the Authority, proceed to acquire it 
under the provisions of the Land Acquisition Act, 1894 (Act 1 of 
1894), and on payment by the Authority of the compensation awarded 
under that Act and of any other charges incurred in acquiring the land, 
the land shall vest in the Authority. 

Declaration of 
development 
zone. 

255.  The Government may, on the recommendation of the Authority or 
otherwise, if it considers necessary, by notification in the Official 
Gazette, notify any area within Lal Dora and adjacent to it within a 
specified distance beyond Lal Dora of any village in the rural area, to 
be development zone. 

Publication of 
plan. 

256.  (1) The Government may either approve the plan without 
modifications or with such modifications as it may consider necessary 
or reject the plan with directions to the District Planning Committee to 
prepare a fresh plan according to such directions.  
          (2)  The Government shall cause to be published by notification 
the plan approved by it under sub-section (1) for the purpose of inviting 
objections thereon. 

Amendment 
of plan. 

257.  (1) The Authority may make any amendment, in the master plan 
as it thinks fit, which may in its opinion do not affect important 
alterations in the character of the plan and which do not relate to the 
extent of land uses or the standards of population density. 
         (2) The Government may make amendments in the master plan 
whether such amendments are of the nature specified in sub-section (1) 



or otherwise. 
        (3) Before making any amendments in the plan, the Authority, or 
the Government shall publish a notice in at least one newspaper having 
circulation in the local development area inviting objections and 
suggestions from any person with respect to the proposed amendments, 
before such date as may be specified in the notice and shall consider all 
objections and suggestions that may be received by the Authority or the 
Government. 
       (4) Every amendment made under this section shall be published in 
such manner as the Authority or the Government, as the case may be, 
may specify and the amendments shall come into operation either on 
the date of the first publication or on such other date as the Authority or 
the Government, as the case may be, may fix. 
       (5)  When the Authority makes any amendments in the plan under 
sub-section (1) it shall report to the Government, the full particulars of 
such amendments within thirty days of the date on which such 
amendments come into operation. 
       (6) If any question arises whether the amendments proposed to be 
made by the Authority are amendments which affect important 
alterations in the character of the plan or whether they relate to the 
extent of land uses or the standards of population density, it shall be 
referred to the Government, whose decision thereon shall be final. 
       (7) Any reference to the master plan shall be construed as a 
reference to the master plan as amended under this section. 

Government 
or any person 
appointed by 
it may 
exercise or 
perform 
duties 
conferred or 
imposed on 
Authority. 

258.  (1) If, in the opinion of the Government, the Authority is not 
competent to exercise or perform or neglects or fails to exercise or 
perform any power conferred or duty imposed upon it by or under any 
provision of this Chapter, the Government or any person appointed in 
this behalf by the Government may exercise such power or perform 
such duty. 
          (2) Any expenses incurred by the Government or by such person 
in exercising such power or performing such duty shall be paid out of 
the fund of the Authority, and if the Authority fails to pay the expenses, 
then the Government may make an order directing any person who, for 
the time being, has custody of such fund to pay such expenses from 
such fund, and such person shall be bound to obey such order. 

Appeal. 259.   (1) Any person aggrieved by an order of the District Planning 
Committee or the Authority passed under this Chapter may, within a 
period of thirty days from the date of the communication of such order, 
prefer an appeal to the Government in such form and manner, as  may 
be prescribed: 
         Provided that the Government may entertain the appeal  after the 
expiry of the said period of thirty days, if it is satisfied that the 
appellant was prevented by sufficient cause from filing the appeal in 
time.  
    (2) The Government may, after hearing the appeal, confirm, vary or 



reverse the order appealed from and may pass such order as it deems 
fit. 
     (3) The Government may, either on its own motion or on an 
application received in this behalf, at any time within a period of six 
months from the date of the order, call for the record of any 
proceedings in which the Authority has passed an order for the purpose 
of satisfying itself as to the legality or propriety of such order and may 
pass such order tin relation thereto as it thinks fit: 
       Provided that the Government shall not pass an order under this 
section prejudicial to any person without giving him a reasonable 
opportunity of being heard. 

Dissolution of 
Authority. 

260.  (1) Where the Government is satisfied that the purposes for which 
the Authority is constituted under this Chapter have been substantially 
achieved so as to render the continued existence of the Authority in the 
opinion of the Government unnecessary, the Government may, by 
notification in the Official Gazette declare that the Authority shall be 
dissolved with effect from such date as may be specified in the 
notification; and the Authority shall be deemed to be dissolved 
accordingly. 
       (2) From the date specified under sub-section (1)- 

(a) all properties, funds and dues which are vested in, or 
realizable by the Authority, shall vest in, or be realizable by 
the Government; 

(b) all liabilities which are enforceable against the Authority 
shall be enforceable against the Government; and for the 
purpose if carrying out any development which has not been 
full carried out by the Authority and for the purpose of 
realign properties, funds and dues referred to in clause), the 
functions of the Authority shall be discharged by the 
Government.   

Power to 
delegate. 

261.  (1) The Government may, by notification in the Official Gazette, 
direct that any power exercisable by it under this Chapter, except the 
power to make rules, may also be exercised by such officer of 
Panchayat Raj Institution, as may be mentioned therein, in such cases 
and subject to such conditions, if any, as may be specified therein.   
        (2) The Government may, by notification in the Official Gazette, 
direct that any power exercisable by the Authority under this Chapter 
may be exercise3d by such other officer of the Authority or Panchayati 
Raj Institution, as may be mentioned therein, in such cases and subject 
to such conditions, if any, as may be specified therein.  

Power to 
make rules. 

262.  (1) The Government may, by notification in the Official Gazette, 
make rules for carrying out the purposes of this Chapter. 
          (2) In particular, and without prejudice to the generality of the 
foregoing power, such rules may provide for all or any of the following 
matters, namely:- 

(a) the terms and conditions of service of the members under sub-



section (1) of section 221; 
(b) the appointment of committees under section 224; 
(c) the manner and purpose for associating persons under section 

225; 
(d) the control and restriction in relation to appointment of 

officers and other employees under sub-section (1) of section 
227; 

(e) the investment of fund under sub-section (4) of section 233; 
(f) the procedure to be followed for borrowing money by way of 

loans or debentures and their re-payment and the terms and 
conditions for same under section 236; 

(g) the form of the budget of the Authority and the manner of 
preparing the same under section 236; 

(h) the form of balance sheet and statement of account under sub-
section (1) of section 237; 

(i) the form of the annual report and the date on or before which 
it shall be submitted to the Government under section 238; 

(j) the manner and constitution of the provident fund for whole 
time paid members and officers and other employees of the 
Authority and the conditions subject to which such fund may 
be constituted under section 239; 

(k) the manner of the publication of the plan under section 249; 
(l) the form and manner in which an appeal may be filed under 

section 259; 
(m) the form and manner in which development charges shall be 

payable under section 266; 
(n) any other matter which has to be, or may be, prescribed by 

rules. 
     (3) Every rule made under this Chapter shall be laid, as soon as may 
be, after it is made, before the House of the State Legislature, while it is 
in session. If the House agrees in making any modification in the rule 
or the House agrees that the rule should not be made, the rule shall 
thereafter have effect only in such modified form or be of no effect, as 
the case may be; so, however, that any such modification or annulment 
shall be without prejudice to the validity of anything previously done 
under that rule. 

Power to 
remove 
members.  

263.  The Government may remove, from office any member- 
i) who, without excuse, sufficient in the opinion of the 

Government, is absent for more than four consecutive 
meetings of the Authority; 

ii) who has, in the opinion of the Government, so abused 
his position as a member as to render his continuance 
in the Authority detrimental to the interest of the 
Authority. 

Power of 
Government 
to make 

264.  The Government may make such grants, advances and loans to 
the Authority, as the Government may deem necessary, for the 
performance of the functions under this Chapter and all grants loans



grants, 
advances and 
loans to 
Authority. 

performance of the functions under this Chapter and all grants, loans 
and advances so made shall be on such terms and conditions, as the 
Government may determine. 

Removal of 
difficulties. 

265.  If any difficulty arises in giving effect to the provisions of this 
Chapter, the Government may, by notified order, not inconsistent with 
the provisions of this Chapter, remove the difficulty. 

 PART H 
Miscellaneous 

Charge for 
extension of 
amenities. 

266.  Where, in the opinion of the Government, it is necessary that the 
amenities provided by the Authority in a rural area should be extended 
to any land or building situated within the said area or within such 
distance from the said area as it may deem expedient, such amenities 
shall be extended to such land or building and the owner of such land 
or building shall be liable to pay to the Authority, in the manner 
prescribed, such development charges therefore, as may be fixed by the 
Government having regard to the expenses to be incurred for providing 
such amenities and the benefits to be extended to the land or building.  

Members, 
officers and 
employees to 
be public 
servants. 

267.  All members , officers and other employees of the Authority shall 
be deemed to be public servants within the meaning of section 21 of the 
Indian Penal Code, 1860 (Act 45 of 1860). 

Jurisdiction of 
courts. 

268.  No court inferior to that of a Judicial Magistrate shall try an 
offence punishable under this Chapter. 

Sanction for 
prosecution.  

269.  No prosecution for any offence punishable under this Chapter 
shall be instituted except with the previous sanction of the Authority or 
any officer authorized by the Authority. 

Service of 
notice etc.  

270.  (1) All notices, all orders and other documents required by this 
Chapter or any rule or regulation made there under to be served upon 
any person shall, save as otherwise provided in this Chapter or such 
rule or regulation, be deemed to be duly served- 

(a) where the person to be served is a company, if the document is 
addressed to the Secretary of the said company, at its registered 
office or at its principal office or place of business and is 
either-  

i) sent by registered post; or 
ii) delivered at the registered office or at the principal 

office or place of business of the said company; 
(b) where the person to be served is a partnership firm, if the 

document is addressed to the said partnership firm, at its 
principal place of business, identifying it by the name or style 
under which its business is carried on and is either- 

i) sent by registered post; or 
ii) delivered at the said place of business; 

(c) where the person to be served is public body, or a corporation 
or society or other body, if the document is addressed to the 
secretary, treasurer or other head of office of that body, 



corporation or society, at its principal office and is either- 
i) sent by registered post; or 
ii) delivered at the said office; 

(d) in any other  case, if the document is addressed to the person to 
be served and- 

i) is given or tendered to him; or 
ii) is sent by registered post to the person; or 
iii) if such person cannot be found, is affixed on some 

conspicuous part of his last known place of 
residence or business, if within rural area or is given 
or tendered to some adult member of his family or 
is affixed on some conspicuous part of the land or 
building to which it relates. 

  (2) Any document which is required or authorized to be served on the 
owner or occupier of any land or building may be addressed “the owner 
or the occupier”, as the case may be, of that land or building (naming 
that land or building) without further name or description, and shall be 
deemed to be duly served- 

(a) if the document so addressed is sent to be delivered in 
accordance with clause (b) of sub-section (1); or  

(b) if the document so addressed, or a copy thereof so addressed, is 
delivered to any person on the land or building or where there is 
no person on the land or building to whom it can be delivered is 
affixed to some conspicuous part of the land or building  

   (3) Where a document is served on a partnership firm in accordance 
with this section, the document shall be deemed to be served on each 
partner. 
   (4) For the purpose of enabling any document to be served on the 
owner of any property, the secretary may, by notice in writing, require 
the occupier, if any, of the property to state the name and address of the 
owner thereof. 
   (5) Where the person on whom a document is to be served is a minor, 
the service upon his guardian or any adult member of his family shall 
be deemed to be service upon the minor. 
      Explanation – A servant is not a member of the family within the 
meaning of this section. 

Notices etc. to 
fix reasonable 
time.  

271.  Where any notice, order or other document issued or made under 
this Chapter or any rule or regulation made there under requires 
anything to be done for the doing of which no time is fixed in this 
Chapter or the rule or regulation, the notice, order or other document 
shall specify a reasonable time for doing the same.  

Authenticatio
n.  

272.  All permissions, orders, decisions, notices and other documents of 
the Authority shall be authenticated by the signatures of the secretary or 
any other officer authorized by the Authority in this behalf. 

Mode of 
proof of 
records of 

273.   A copy of any receipt, application, plan, notice, entry in a 
register, or other document, in the possession of the Authority, if duly 
certified by the legal keeper thereof or other person authorized by the



Authority. certified by the legal keeper thereof, or other person authorized by the 
Authority, in this behalf, shall be received as prima facie  evidence of 
the existence of the document and shall be admitted as evidence of the 
matters and transactions recorded therein in every case, where, and to 
the same extent as, the original document would, if produced, have 
been admissible to prove such matters.  

Restriction on 
summoning 
of members, 
officers and 
other 
employees of 
Authority.  

274.   No member, officer or other employee of the Authority shall, in 
any legal proceedings to which the Authority is not a party, be required, 
to produce any register or document the contents of which can be 
proved under the preceding section by a certified copy, or to appear as 
a witness to prove the matters and transactions recorded therein, unless 
by order of the court made for special cause.  

Protection of 
action taken 
in good faith.  

275.   No suit, prosecution or other legal proceedings shall lie against 
any person for anything which is in good faith done or intended to be 
done under this Chapter or any rule or regulation made there under. 

Relation of 
Authority 
with police. 

276.  It shall be the duty of every police officer- 
i) to communicate without delay to the proper officer or the 

employee of the Authority any information which he 
receives of a design to commit or of the commission of any 
offence against the provisions of this Chapter or any rule or 
regulation made there under; and 

ii) to assist the member or any officer or other employee of the 
Authority in the lawful exercise of any power vesting in 
such member, officer or other employee under this Chapter 
or any rule or regulation made there under. 

Arrest of 
offenders. 

277.  (1) A police officer, not below the rank of sub-inspector, shall 
arrest any person who commits, in his view, any offence against this 
Chapter or any rule made there under, if the name and address of such 
person be unknown to him and if such person, on demand, declines to 
give his name and address, or gives such name or address which may 
officer his reason to believe to be false.  
      (2) The person so arrested shall, without unavoidable delay, be 
produced before the Judicial Magistrate authorized to try the offence 
for which the arrest has been made, and no person, so arrested, shall be 
detained in custody for a period exceeding twenty-four hours without 
an order from the above mentioned Magistrate. 

Exemption. 278.  Nothing in this Chapter, shall apply to the operational 
constructions. 

Savings. 279.  Notwithstanding any thing contained in this Chapter, the 
provisions of the Punjab Scheduled Roads and Controlled Areas 
Restriction of Unregulated Development Act, 1963 (Act 41 of 1963) 
and the Haryana Development and Regulation of Urban Areas Act, 
1975 (Act 8 of 1975), shall be applicable to the controlled area or urban 
area, as the case may be, declared under the said Acts. 

Power to 
relax. 

280.  The Government may, in public interest, relax the applicability of 
any restriction, condition, rule or regulation made under this Chapter.] 



                                    ----------------- 
 SCHEDULE 1 

[See sub-section (1) of section 4] 
FORM OF OATH OR AFFIRMATION 

 
 
1. A.B., do swear in the name of God that I will bear true faith and 
solemnly affirm  
 
 
allegiance to the Constitution of India as by law established and that I 
will faithfully and conscientiously discharge my duties as a _________  
___________________ of ______________________________ and 
that I will do right to all manner of people in accordance with the 
Constitution and the law, without fear or favor, affection or ill-will. 
 

 SCHEDULE II 
EXTENT OF EXECUTIVE AUTHORITY OF THE EXECUTIVE 

OFFICER 
[See section 74 (1) (d)] 

                Power to issue notices under instructions from the Chairman 
and Chairman of the Committees, for meetings of the Panchayat 
Samitis and Committees thereof. 
              Power to exercise administrative control over servants of the 
Panchayat Samiti engaged on the Community Development 
Programme. 
             Power to sign application to the Magistrate of competent 
jurisdiction for recovery of money claimable by the Panchayat Samiti. 
             Power as to acquisition of land or other immovable property by 
agreement. 
            Preparation of the budget for the consideration of the 
Committee for Finance and Taxation. 
            Power to make contract on behalf of the Panchayat Samiti 
subject to such terms, rates or maximum price as the Panchayat Samiti 
may fix in any case or class of cases.  
           Power to make contracts involving such sum as the Panchayat 
Samiti may be authorised in this behalf. 
           Power to keep custody of the common seal and to use it. 
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$ LEGISLATIVE DEPAEThENT 
; 

, ."/ . ,  
7... c ,. NoiiEc~ttion 
I-. 

- . i:,;, 
- -  ' tl .- 'The 22nd klay. 2003 

Y.Ff, ' No. Lcg. 1612003.-The following Act of t11c Legislaiurr: of ~ h c  State of 
,g' ' Hayana received Ihc assent nf  he Governor of I-Iaryana m the :!Oh Mny, 2003. 

.- . t-. .$:- . md is hereby published for general infornlarion :- 

1Tilrynnu Aet  No. 14 of 2003 

. g;, HARYANA PANCAAYATI RAJ (AMENDMEN%) ACT. 2003 
{':, 

C : .  I;: iLu 

. K .  ACT 
, , 4 ., 

(1. - . ,firr~Iter ro crrrlend tIic Ilnryntln I3ondluyati Raj Acr, 1534. 

1% ii cnacted by tllc Legislarurc of the Sratp, of Hary311.1 IT, ihe Fifty-louilh 
Y e u  of the Republic of hdin 3s follows :- 

t 
. . t : 1. This Act may be called the I-laryana Piulchay ati Raj (Amendment) Acr, SIlofl Ijtlc. 

[ ,  ?ooj, 
--i: ', 

E.1 . 2. For sections 1.1 and 15 of tile IJqanaPxichaya:.i Raj Act, 1994 Substi!ulionof 

Nreind-lcr callcd Llrc principal Act). the following sections s h ~ l l  be subsliwted *lions 

- i  -.  namely :- 15 of Iiaryana 

-- , I : .  Act I 1  01 189.1. 

!k, "14. Appointment of Gram Vikas Sd1nyak.-(1) Fur each Gram 
. 1;. 
:. . Pa~chayat therc rrrill be ,m officeof Gram Vik;is Sd~nyilk isfhich wiil be 

. f filled up on such icrrr~5 2nd corlditiorls :md in sucll m;u311cr as may be ; prescribed. Gram Vikas S311ayak shdl ; ~ S S ~ S L  the Gram Par~chayal in 
maintdniilg record of the Grsm Panchzpa~ md perfornr such other duties 
as may bc assigned by Ihe Gram Pmchaynl or  res scribed by Ihe 
Governmenr. I-le will also acr as a 1i11k k ~ w c e n  kie Gram Panchayat and 
[he Governn~cnt 311d will assis1 in effccling recoverii:~ of dues relating 
lo Government or State enterprises on cormnission basis which shall Ix 
dctcrn~incd by Liic Goverr~rnent from time to lime. He will be paid such 

[, h>!lor&u;n by the Grsrn Panchayxt as may bc pmscribed. 
;Y 

I.. (2) Gram Vikas Sahayak shall not be an employee of the 
. i, ' Government iuld consequenlfy he shall have 110 clArn lor r t p I a r  pay 
.! . , scale or lxllefit of scrviw ~onditions as applicabIc in c x e  of G ~ ~ ~ m r n e n t  

servant or for a i y  type of post rctiral Ixnefits. 

.,f 15. Appointmcnt of Circle Su~ervisors fcr a Croup of Gram 

f, : Panchayats.--For a g o ~ p  of Gram Pmchay~i.5 lic1.e n a y  be a Circle 

i I., - 
Supervisor from amonga the existin3 Gram Sachivs Lo s<~~~ervise the 

.f! 
. r. ,. I 

, ? .  - 1 '  -:, 
. , 

- .  

- .  , , 
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LEGISLATIVE DEPA1<TMEN7 

Notification 

The 29th July, 2001 

No. Leg. 2112004.- The following Act of the Legislature of the State of 
aryana received the assent of thii Governor of Haryana on the 8th July, 2004, 
ndis hereby pilblislied for general inforniation :- 

Haryana 4 c t  No. 19 of 2004 

THE IlARYANA PANCHAYATI RAT (AMENDMENT) ACT. 2004 

AN 

Ac-r 

further- to a ~ ~ z c r ~ d  tile Ha~-yoizrr Pnr~clla!;nri Raj A o .  1994. 

Bt it enacted by the Legislature of the Stare of' Haryana in the Fifty-fifth 
Yearof the Republic of India as follou~s:- 

1. (1) This Act may bz called the1~:ar):ana Panchapti I i a j  (Amendment) Snurl lillc anu 
cOmnleOCernenl. 

(2) Irshall bedccrncd to havc cilroe into force wi!h e!t=ctfrorn thc22nd 

2. After sub-section (2) ofsection 14 ot' the I-lal-yana Panchaya~i Raj Act, ~ ~ ~ ~ d ~ ~ ~ ~ t  
1994.thet'r>llo\\,inf sub-section sh.,ll be added, nanlzly :- seeLion 14 01 

H q u ~ ~ a  Acl I I 

"(3) No pzrson \vho is less than thirty-two years and more thanfifly '""4 

years of age on the dare of applica~ion to the prcscribed authority fur 
appoi~~tmrnt to theoffice of Gram Vikas Snhayak, shall be appoimed if 
hc is not inhabitanl ol' tile concerned sabha area : 

P~.ovided that inhabi!ants of nzarby village withln the same block 
having tlie prescribed q!talifica~ion may bcconsidcred if m candidale. 
liaving the plcscrlbed qlialificatiun, is availi~blz i11 tl'e uonccrned sabhn 
area. 

R .  S. MADAN. 
Secretsry !,i Govcl:ii~eni, I-?ar)a~ia. 

Le$islativi: Ilcparimcnr. 



HAiiYANA GOVT. G P J .  (EXTRA.), DEC. 7, 2 W  401 
( AGHN. 16, 1026 SAKA) 

LEGISLATIVE DEPARTMENT 

Notification 

f 'The 7th December, 7-004 

No. Leg. 28/2004.-The following Acl of the Legislature of the State of 
recetved thc assent of the Governor of Haryana on the 6th December, 
is hereby publislied for general infcirrnation :- 

Haryana Act No. 26 of 2004 

'17B HARYANA PANCHAYATI R.4.J (SECOND AMENDMENT) 
ACT. 2004 

AE: 

Acl' 

/urri~er to urnend the Haryrrna Punchayati Rizj Acr, 1994. 

Be it tcacted by the Legislature of the State ofHaryaoa i~ the Fifty-fifth Year 
the Republic of India as follows :- 

1. This AcLmay he called the H~~ryanaPwchayati Raj (Second Amendment) Short rill~. 
ct. 2004. 

2. In section Lhl ol1heHaryanaP:lnchaya~i Rsi Act. 1994 (Iiereinaflerci~lled Am'ndmcllI  0 :  

s i . c l in~ i  161 ',I 
the principill Act), - Haryana Act i I of 

(i) 111 clause ( i )  of proviso to sub-secii<i~i ! I ) ,  for the wrjrds 1')')4. 

"twn months", the words "foitr rnonths"shzlll he substitt>ted: 
(ii) for sub-section (4j, the following sub-section shiill he substituted, 

namely :- 
"(4) After the declariltion nF general elccfion results, thc names of 

elected Panches. Sarpanches.  Mctnbers, Chairmcn. 
Vice-Chni~.n~en. ('residents and Virr-T'residents shnli be 
publi!.hed in the 0ffici;ll Ciazetlr. by ilie Stale Election 
Cominission no1 earlier than one week hefore !hc cxpiry of 
the duration of the existing Gram Pilnchayilt. Panchnyal Samiti 
and Zilii Parishad : 

Provided that notification regarding all other election results 
shall he published i n  the Official Gazcttc hy the State Elcction 
Comrtlission lorthwith.". 

3. In sub-section (I)  of section 2 I 1  ol'tlie princip;ll Act. A o > c n d m c n l  i :  

( i )  for sign ":" existing :tt the cnd. the sign "." sh;~ll bc sobstitoted; ~ T ~ . ~ a ~ ~ ~  i:: I l l  ::i 
( i ~ )  proviso shall he omitted. 1994. 

R. S .  MADAN. 

Secretary to Government, H, rttyana, -. 
1,cgisl;ltive Deparirncnt. 



N o ,  1.cg. 7/2O(l6.-l'l1c fo l lvwi t i ;  Ac t  i>r l l i c  lL .c~ : i :< l ;~~~~rc  ,)( 11ic 
SI : I !~ o r  i i ; iryarxt i c c c i v c d  IIK :~sscn l  or l l i c  (iovc111<1r o f  II;IW>.:\~I:I or1 lhc 
9111 . / i ~ n ~ ~ i ~ r y .  ?GOO. i t i l c l  IS IICIC~Y ~ ) I ~ ~ J I I s I ~ c ~  i~:i g c i i ~ r i i l  i i i i ' o r~n :~~~oo  : ~ - -  

IWRZ'ANA ACT BG. 7 OF 2006 

T I  l l  I'Ah'CII!\Yh?'I RA.1 (AXIENDh:r-.iL'T) AC'i', 1005 

,AN 

,A c:'r 
/il,.l/!<,l. !O OI,!,.~!.! 11,:: //~!l:l~,,>l~! I'!!,t~l!~O~~!!l l?<!j.,i<.!, 15 !I./ 

2. I s s  I I I 1 1 1  I ; t i l i : ;  I I ,  I ,  I S ~ ~ l ~ < l i l ~ z ~ i n ~ >  0 1  

i i~l lowit ig sccliolia h a l l  bc s ~ ~ l ~ s i i l ~ i l c d ,  i i i~ t i i c l y  : - ~  <ccl>i>nr 14 ixl~d 

!5 n l  l l a r ) . a i i a  

"I . ;  A p p o i i ~ t ~ i i c ~ i l  ot 'Ornni S n c h i v s ,  l ' i ic rc  silall I> . :I 1ii;ltn S:~clliv I I of 

Tot uvc~y(>mt i iP; i~~cI iayal  or ~IOIIP o~G~a tn i ' ; i i ~ : l i : \ y ; l ~ .  \,-Ilo s11:111 1994. 

(i) I,I~I~II~~IIII ;~CCII~~IIC ~ I L I ~  II~~-Io-~I:IIc c1iI1.i:~ i l l  : icc~~~1111s, 
~ r c o r d  and o t l ~ c r  lp~oj lcr ly oTl l ic Ciralil I';tr~rlt;lyn; !ti:dcr 
l i iu scilc:al nupcivisioli o r i l i c  Sarp:~uicl~ ::n:l la  assisl liic 
C i r i ~ i n  l 'anch:~yal i l l  l l ic ~ i i s c l i n r ~ c  u l  i i  rl l it ics i l l id 
f i ~ ~ i c l i o t ~ s  L I I ~ ~ I  I l l is Acl (1s IIII(I<:~ m y  ~:.IICI I:tsv r o~ .  liic 

Ii111c IICI~I~ it1 r i~ rce ;  

(ii) n s i s l  i n  c;lrryii~;: oil1 Ihr r c o l ~ i l i o n i ;  o;' t l iu G r a m  
l'n1l~:ll~lytlls; illl(l 



!ti I ! ' \ \  O V '  i I \  I A N  17. 2000 
i I ! .  ?7 ,  1027 S!\I<,:\ ) 

( c j  sh:<Il rijill d ~ i l y  h:il;~n~:cs in c a s l ~  i ~ o r ~ h  

i .s,h 1.1:: 3. ( I )  .i-l'c office 0 1 -  (i12t11 ViLzs Sa11;1p,k crca[cd u,idcr I ~ I L  ! l a ~ y a ~ i a  

1; 
Panchayati Rn j  (Arnc~i~irncul) Act. 2003 ji-Jarynna Acl 14 o r  2003),  sllnll s l a t ~ d  
abolished and i.oi~scquci~lly llic ~[~cnrnl icnl  01111~ said ofiiccr silail foflll\~irh sland 

;. rc!ie\,cd o i ! ~ i s  <in!:c. 

(2) Any aclion lnkcn by tlic Gralii!3ac11iv duiin!: tile cnforccrnenl of thc 
liaryonn I'ancliayati ik1.1 (Arilcndincn!)Ac!, 2003(IIalya11aAct I4 of2003), sllall be 
dccmcd lo havc been don? or r;ih-II llr~rlci r!;c pr~liciyal Acl. 

i t .  S. ~ ~ ~ L E A Y ,  
L',. ...,. clnr:; 11, (;CI':CI 1nnien1, F!erynn;l. 

Lcpis1;rlive 1)cparlment. 



-- - - .. -- - 
PART I 

I T , ~ R Y , ~ N A  GOVDRhWISNT 
I 
3 I , I : (  ; I$:I ,A'I ' I \JI :  rw:r<\ irrh#l ,wl  

Kolilicaliorr 
: 

'rlic 2(,111 Ocrober. ZOO6 
1 
I Nu. :,ex. 32/2006.-l'l1c lollowi~i~: ~ ' c l  o r  11:e Lc::islalulc o f  lilc S1:1c 

ci!kjt.y:to;~ rocctvcd I I I C  ; I S S ~ : I I ~  <>f I I I C  G<~vc r~ to r  01' 11;1ry;tr1;1 or1 1 1 1 ~  i J ~ l ,  Oc l~~I)cr ,  . ... , 
:-.:,,<J, and is ilcrci,y (,ubiisitcii h r  gel~crili i)riu!rui!li?iit :- .. . 

I-I .~RYANA ACT NO. 2 8  0:" 2006 
f. 

THE IIAKYANA PANCIl.4YA'TI R.4.1 (AMI<NDIVlENT) 
: 2006 

> 
I 

Ni 
1, ACT 
i 
i jittrllcr fa u n o i d  i i~c  Nnrynuo I'rrrlellrryitli l<q j  Acl. 1994. 
I 
1 Bc i t  enacted by [he Le.iclaturc of the Sidle uf Hnryann in ihc Fifly- 
; 9:icnih Year 111 the Kej~ublic of Indin as ir:llorvs :- 
i 
? 1. This Aci may be called thc I-lnryana Panchaynii Kaj (Arnendmenl: 
/.A% 2006. 

! 2. For sub-scciiun (!) c~ i s cc i i n~ l  l i 01' fl?e I-Iaryana Pnnchaylti Raj Act. 
i ;BP I  (k.crcinaflsr called ilic pri<il;il,.d hci),  ilic i;,l:obviiig hub-scciic~n sh:lIl be 
l :::bitiiuicd, namely :- 
I 
i " ( ! j  Every Grain Sablia slinll hold rninin~um thrce ge l ie r~ l  meeii11g.5 
i encb year at S I I C ~ I  d;~ie, Iimc and irenue. as  m:ly be  iixcd by 
j 
i Block Devclopxncnt allil Panch.ry;~i Oificcr conccrncd.". 

i. 3. C I ~ U L C  (q) o f  scc~ion 175 of lhc principal Act. and ptuviso tl>crci~nrier 
t $:I[ be umiticd and sl~nll  bc dccmcd lo have bccn omitled with crfect from 
6:i i  Jz~nunry. 2005, escol,t i n  si1i8:liions wltclc ihc rc-cicciions :!Ttcr i-cniovai lhavc 
: r c n  ileid. 

4. ( I )  T h e  Naryann P:arlchi~yaLi Raj (Amendment) Or.i;;la ~ c e ,  2006 
6 ., ;?riyana Ordinance No. 3 of 2006). is lhcrcby rrpcalcd. 
1. 
I (2) Notwithstanding silch ;cvzal, anytllin. dune or  any aiiion raken 

l;mdCl ail14 ~ ) , < ~ I ( I L I I I c L :  LIIJII%c dommud I', 1111vv bee,, dullc I ~ , L ~ ~ ~  unda,, Ll,ls 
; rr: 
? 

i 

> .  ):' 

$ 
: 

!"I. S. SIJLLAI<. 

t. Stcuc~ary I,:, C;overo-ncl,t, !.~:lryi,na, 
l.~gs!;~:ive Dcpsrlmcnl, 

> : 
41 ?'I?-L.l< -!I.<; I,,, t,bd, 

Amcndlnenl oT 
secliun I I i v f  

Harymla Acl I I 
of 1994. 

Rcpcal and 
raving. 



The 9th April, 2007 

No. Lcg. 12/2007.-Tlle loilo~ving Act of the Lt-gislatnre af thc State of 
I-laiyana reccived rl~e assent of thc Govcrnor of Haryana on tIlu 2nd April, 2007, 
and is hcrcby ptihlishcd for gcncral informafion :- 

HAItYAKA Am' NO. 11 OF 200'7 

THE HARSANA PhlVCILiAYA'TX WJ (.4VIINI)RZENT) ACT, 20fl7 

ACT 

Bc it erlactcd by the Lc~islature of the Statc of I-Iarynna in the Filly-eightli 
Ycnr of lhc Rcpublic of lr~dio as foiio\vs :- 

I .  ?his Act may i ) ~ '  callcd tile I-iarynoa Panchnyati Raj ( - ~ ~ c ~ l t i ~ i ~ e n i j A c ~ .  Sllnr~ t r ~ t c  

2007. 

2.  111 scctiot: 19 uf IIIC IIarya~la I'anchayali Raj Act. 13!U (hcrcir~.~licr :\nltnJnlcntof 

callcd thc pril~aipai Act), 1111. brackets and figure "(I)" shall be oniucd. scctian 19 IJT 
l-larya~ra Acl I I a< 
1 {a. 

3. [u clausc ( i i )  of tllc proviso lo c!ause (a) of*s~rb-scclion ( 1 ) uFsocti~n Ari cl~tlnrcntoi 
4 1 of' thc prilrcipal A c ~ ,  ancr rhc words and figures "or 197 1 war'.", thc wortls ant1 S"C'~O" 

l tat yana Acl \ I o!' signs "or who idare freedom figbtarlchildren o f  licedom figl~tcr" shall bc ir~sertcd. ly,I. 

4. h subsection (6)  of section 5 I of the principal Act,-- hnwndrnmt of 
stcrian 51 u i  

(a) in cial~se (i), the word "arrd" shall bc omittcd: tin- -snz ACI 11 of 
i 59.3. 

(b) afier clavsc (i). thc following clausc shall be inscricd, nar~tcly :-- 

"(i-a) if lrr is  Serpancll bclonyiny to rcscrve catcgor;. to zl Parich 
of that rescrvc calcgory commanding majority, and i f  no Paln:l~ 
in tl13t calcgory is available, to a I'anch of gcucral category 
commanding majoriry in the Ciram Paachayat; and". 

5. 111 sub-scclion ( 1 )  of secliorl 1Gl of the principal Act, h e  signs and Anxr~i,n~crlto[' 

ivord "Up-Sarpanchcs" shall be omitted. suc~ior~ 161 ul' 
tlaryilna Act 1 L of' 
itm. 



!46 I-lfi.ltYt\NA GfJVI-. (ii!U. (EX+Kll.t\.], AI'K. 0,  'XI07 
(C:M?'R. 19. 1333 SAKA)  - 

~rihcr~iun r 4  6 .  It1 t he  principal ACI. 3llr.r Chuptcr XX1, ll~c followin5 C:l)nptcr sIlnli hc 
<-\xi;wr x XI1 I l l  ius~rrctl. t i; ln~tly:-  - 
l l ; i 1 ~ 3 ~ ~ . 1  .A& I I I 
01 I'l'IJ. '.ck*Mr~lcll ,XYH 

RURAL UEVKLOPMENT 
PART A 

Prcliminary 

Dcliot\icms. 1 In this Cl~aptcr unlcss thc context otlicrwise rcqt~ircs.- 

(3) "amenity" includes'roads, watcr supply, slrect lighting, 
drainage, sewcragc, public parks, sr:l~ools, playgrounds, 
hospitals, community ccntres and ~thur .  cornrnunily 
buildinzs, horticulrure, landscaping and any other public 
utility servicc as thc Govcrnrnent may, '311 notification 
specify, to bc an  amcrlity fbr tllc purpose$ ~ J T  {;]is Chapicr; 

(b) "Authnrity" illearis the ilnryana Rrt: a :  Ucvelnpmcnl 
Authority cvtlsritotcd iandcr sub-scction ( I  ] of sccrior~ 220; 

(c) "building" incltides - 

( i )  a bcrusc, oltr-Ilovsc, stable, latrinc, gollown, shed, hut. 
\r*all ailtl arry othcr structure wI~c.!tcr of masonry, 
bricks, rrlud, wood, ructal 01, alty ot:lrr material 
whaboevcr; 

( i i j  a stn~cturc on ~Ilccts or sit~iply rcslir~g on thc ground 
\villlout roundi~tions; 

( i i i l  a ship, vesscl, h(x~t, tcrit, varl and an:, r>th:r slruclurc. 
uscd for hun>an llabjtatior~ or used for kczping or 
storing any afiiclcs or ~ o o d s :  and 

(iv) i l ~ c  gardcns, grourtds, carriages nitd stables, if any, 
appurtenanl to any buildit~g which is inialdcd to bc 
used for rcsidc~ttial, industrial, commcruial or other 
puuposes, whcthcr in actual use or not; 

((1) "bt~iiding operations" includc rc-huilding operarions. 
srn~crrtrnl iilleralit>ns ( 11 ;  or ;!ll:fitions !o, htnldillgs iit~d otilcr 
operaiiotls nol.rn;rl ty t~ndcr~aken i l -  --ouncctinn with rhe 
construcrion of buildings; 

{c) "Chief Arlmi~~istrator" means tllc Chic? id  rdnistrator of 
the Authority; 

(0 "developmrnt plan'' nlcnns a plan prcpilrid under scction 
249 arid published under .sr:ction 256 of 11;is tict; 



I-I?\IIY.4N4 GOVT. GR'L. (EX'TR.4.). mK. 9. 20117 167 

(CFI'I'K. IO ,  1929 SAKA) - 

( h )  "13;strict I'lanning Cornrnirlcc" nloatls n co~vn~i trce  
constituted by thc Government as pcr thc provisions of 
article 24320 of thc Constitution of India and section 203B 
of tllc I.iary:o~a Mutlicipal Act, 1973 (24 or 1973:; 

( j )  "crccl or rc-clcci any buildir~g'' itlcl~rdca - 
( i )  any material alteratior. or cnlargemcr~t of a~:,  building; 

( i i )  t l~c conversion by stmctural akration into 3 place for 
human habitation of any Suilding not originally 
constructed for human habitntio~l; 

(iii) ~'nc conversion into ]nore than anc placc for I~uman 
i~abitation of a building originally coastruclcd as one 
such placr; 

( i v )  thc conversion of two or marc places ul' human 
habitation irllo a greater ~u~mbcr of such placc; 

(v) such alterations of a building as cffcct its drainage or 
sa~~itary a n a n g m c n ~ s ,  or nmlcrially affect i l s  si:clirity; 

(vi )  !he addirianaf any roonb. building, out-houscs or olt~er 
shuctul.es lo any buildipg; 

(vii) iiic construction in n watl adjoining any atr;!ct or land 
nut belonging to the owncr o f  tllu wall, clCa door Opedlng 
on to such strcct or land: 

b) "I2nd" incl~rdcs bcirefits to arise oct of land, 81x1 Ihir~gs :~(tarl~cd la tltc 
cart11 or penrnnenlly fastened ta anything at~ael~etj to tile car~h;  

(k) "mcans of acccss" includcs any nlcans of acccss, ~thether ,~rivaic, or 
ptiblic. for vchiclcs or ror pedcstrinris arld includes a road; 

(1) "rnernbcr" mcans a mclnbcr ofAuthorily and includcs Chain~~ati, Vice- 
Cliairnian and Chief Adtninisnator thcrcoc 

(1111 "occupicr" nlaans a person including a firm or otI:cr body of 
inrlividuals, WIIL'~IICI.  iticorporil~cd or n01.1vI10 O C C U ~ ~ C S  I:.r .i or building 
sold, 1c:tscrl or t~allsrcl'rcd in an)r~naniicr wllntsocvcr undcr this C'li;~p~cr 
and includcs h ~ s  successors i~nrt assignees: 

(n) "opcta~ional cunstmction" n:calls any construction, wl~elkcr tcniporary 
or pcrmancnt, which is ncccsssry for the operation, tnairltcnance, 
developnlcnt or cxzattion of any of lllu iolfo~ving services, namely:- 

( i )  railways; 

(ii! national higlnvays; 

( j  i I )  airways and acrodromcs; 



(iv) posls and rclcgr;lphs. tclcphu~~us. wirclcs; b .uadcasring i l ~ ~ d  otlicr 
tike fb rn~s  of cormil~t~rlicnricl~~: 

f v i )  any othcr service whic:~ the Governmcol may, if i t  is of Ihc 
opiniot~ that t l ~ c  opcrn~jon, maiatcnrrnce, dcvclopn~cnl OT 

csecritior~ of  such service is essential to lhe life. of the 
comrnuniry. by notification, declare to be a scrvicc For the 
purposes of this clause. 

Exp1nrlnriotr.-- For thc ren~oval of doub~;. iil is t~creby declared 
rhat thc constluctic~n 0 1 2  

( i )  new resideritial buildings (otl~cr illan gate, lodges and 
quarter for linlirctl csscntial operat~onal statTat1d the Iikc), 
roads and drains in railway coloilics, hospitals, clubs, 
inslilrdinns and scl~ools, in Ihc ca:ie of railways; md 

( i i )  a ncw hrlitding, 11cw slruchlre or ricw instaliation or ally 
cxtcnsior~ tl~crcof, i l l  the cast of : ~ r ~ y  oiller scrvice, 

shall not bc Jccmed lo he cons~ruction within h e  meaning of this clausc; 

( u) "Pandlayati Raj Inslitutions" mcans G n m  Panchagat, Pancbayat 
Snmiti or Xila Parishad, as the ? . I - . :  may bc, con.;r~carcd undcr 
this Act; 

(p) "pui;!ic placc" rncalls any ptacc or huild:c\g which is upcn to ll~e 
tist: and crl-ioyment of pubtic wlwthcr :i i..; ~ctunl ly  uscd or c~ljaycd 
by thc public or no(, 3 r d  whc~llcr I;lr  try is rrgi~laicd by any 
chargc or Ilor; 

(q) "rzguIa:iul~" rl;car;s a rcguiatiolr nla:!c q~.:dcr [his Cl~aplcr by thc 
Alrl\in~ I I ~ :  

( r )  "rural  nrca" rncans the csclu(l~ng :l\c n~u!iicipal ztrca or thc 
urban area, as Illc casc ntny hc: 

230 . (1 )  C V i t h  cfk'cct rronl such datc ,  as t h t  Guvenlmcnt rlray by 
notilicalion in Ihc Ofiicial Gazcttc spcciry in tlils bcllalf, the Govemmcnt 
shill[ establish and coasllturc for tbc purposcs or this Chlpter, an Authority 
to bc known as thc 'Harynna Rrrral D e v c l n p ~ ~ ~ c n l  .%uthority' v~i th  its 
I-lcndqunitur at such placc as 1I1c Cjovcrnmen! M;IY spccify. 

(2)  'Tilt Authorily cstnblishcd and ccr~stint~etl ~iildcr sub-section (1) 
shall bc a body colpolale having p~:i)ctl131 S E C C C ~ S ~ ~  a ~ d  2 cnnlnlon scal, 



i ( 3  j 'UIC Aud~cli~ity shall cor~sis~ of Chainiian, Vicc-Chairnun, Chi t i '  
! hdmirlislrator and such otiicr members, not more than tu~elve and 1101 Icss 
I than six. as tllc Govc~nment may, rrom time to time by notification appoint: 

Provided that the number of non-official rncrnburs shalI noi, at 
any timc e x c ~ c d  threc. 

221. (1) The terms of office and conditions or scrvicc of d ~ c  rnon~bers ~ , , c f o ~ c c  
shall be snch, as nuy be prescribcd. condirions of 

scrvicc of  rncnbcrs. 
( 2 )  'The Chief Adnunistrrtto~ shall be entitled to reccivc fro111 tllc 

! fund of tlle Autlmrity such salary and such aliowanccs? if any! as may be 
. . prescribed. 

I (3) Any membcr, other than thc Chicf Adminislralor, may bc paid 

i horn the fi~ncl of thc Authority such aIIowmccs, ifany. as may bc picscr~bccI. 

(4) Thc mem3crs sllalt ltold orfice during the picasnr: of the 
f 
I Gavemment. 

(5) The inc~nbcr m y  rcsign his olfice by giving rlotice in  v:r i~ing to 
d1e Goven~ment and, ou such resignation bcing ac~c?:crl by tile Gs\.cn~mclrl, 
hu sltall ceasc to be a melnbcr. 

! 222. Upon occurrcncc of anyvacancy in tl~c eifice oi'Chairman, Vicc- Filling of 
Chairman, ChiefAdministmlor or mumber, a ncw Chairmail. Vicc-Cllai~~nan, vacancies. 

I Chief Administrator or rnernbcr, as thccasc ntay bc, slrali t . .~ppointed. 
i 223.(1) The Authority shall mccl at such times and placcs and subject to Mccllngs 

the provisions of sub-seciions (2) and (3) obscnre sucli rulcs of procedure 
i 
! in regarc! to the transaction of its busincss at srlch mccrings as may OL' 
I provided by rcgulatior~s. 
I 

2 A! cvcry meeting of thc Autllorily, tJlc Clliiirman, if prcsent, or 
in his abscnce. the Vice-Chairnlau, and if Ihcrc bc no Chairn~an ur 'Vicc- 

i Chairman, present, then, anyonc of iis members, whom the mcmbcr prcscnt 
j may elect. shall presidc. 
I 
I (3) All qr~estions at a meeting of thc authority shall be dcc1,Jcd by a 
! 

majority votcs of rhe t1lcn1b:rs prcscnt and voting and j n  the cast o .equality 
i 
! of votcs, [he mcmher presiding shall hilvt: i t  scca~~d  or casting mtc:. 
I ( 3 )  Mir~urcs shall be kcpi of ihc namcs of tiit mzmbcrs present anJ 

of tlic proceedings at cach mceting in a book ro be kepr for tlic pulpose, 
I I 

I whichs!:sll bc. signed a1 tllc nest enslli~ig nlcrting by [hc nlcmbcr pi-csiding 
! 
I at such iuecli~lg and shalI be ope11 to inspcctian by any n~crnbcr dirrit~g 
I office I:ou rz. 
I 

1 
1 ( 5 )  I'or thc trnnsactiorl of bltsincss at a mcciing of the A11tho1,ity. tllc 

-. 4 . . .. - .- ! quoruln shall be onc-ti~ird or the nunlbcr of mcnibers ach~aily s :lli~lig for 

1. the time king but shall not, in auy case. bc less than four. 
1 , - 



: ~ ~ I > ~ > I ~ I I I I C I - . I  ,)I' 224. Sub.juc~ LO iicly ri~lus madc in rlds bcl)aif, !hc 4l!tllnr1ry may. Ik(lrr1 f i r ~ ~ t  
L.~~I~IIIIII:CCS 10 l i r ~ ~ c ,  : ~ ~ P W I I I  O I I ~  01. nwllc t :n~i~~nit~ccs  li)r tllc p~trpo?:c ol' sct:t~ring the 

ctl iclcnt Jiscll;irgc al'rlrc li~l~ctions ~ t ' ~ ) ~ c A u t l ; r . .  icy :ind in pal~icular for the 
purpose noC ensuril~g the efficier~t maintennncr of public anlenities and 
devcl~pmcnt projects. 

Tcmpurnry 225. (1) Thc Authority or any conmittec appointed :.~ndcr sectinr~ 224 m y  
jsrocla~inn uf associate wit l t  itself in s~1c1i rnar~ncr and for suc!~ purpose. as may be 
pcrsnns. prcscriberl. m y  pcrson whosc assistance or advicl: i t  may rcquirr: i n  

pcrfoming any of i ts f'i~rrctions undcr this Clmpier. 

( 2 )  ~ t l y  persou U S S O C ~ ~ ~ ~ C ~  'ivitll the Aulhuril) or any co;nnliltce wider 
sub-scction (1) for any purpose shall havc a rii?,kl to take part in rhe 
discussion of the Authority or cormltee relevan; :.s that purpose but shntl 
not have a right to Y O ~ C  at a mcciing. 

i'ztidrtrion ol'ncts "226. No act tlor~e or proccedi~lgs taken urldur ll~is Chaptcr shall be 
and proceedings. questioned on tlic ground merely of -- 

(a)  the csistcncr nf any vacancy in. or any dcfcct in tlrc 
constitutinr~ of. the Authority; 

(h)  any ~)w'son. assrroinicd U I I ~ L ' ~  S C C ~ I O R  225, h;iviilg vuled in 
cnr\tm\*cnt~on of (hs p;ovisions of this Act in this hehalc 

(cl thc failurc to surve a nohcc on zizy pcrson whr:rc no 
substantial injusricc hits rcsultcd l ~ c ~ r n  such failure; 

(d) an)' omission, dcfccr or irrcgularityt~ot aiTccting the merits 
of the COSL'. 

SI~J '~ ' .  227. ( 1 )  Subjcct tr; such con!rol at~d restrictians, as Inay bc prescribed, 
the Autllority rna? appoirit such nuinbcr of al-:ers and othcr cnlployces 
including experts for ~eclmica1 and fcga! work, as nuy be riccrssary for the 
efficient perfonnarlce of its functions and rnay determine {heir designation 
and sracles 

12) 'The officcr.~ iintl orllcr rmployocs of' 111.: Authority shall be 
c~tritlcti to rcccive. from ll~r l i t~ td  of  I I IC  r\nthurity. s ~ l c h  salaries and 
~l lowlr l~ccs,  i f  aliy, anti shall bc gnvcrncd by such c, ln l t  Ititrns uf service as 
may hc Jc[cr~~~incd by rcg~~lations m:tric in tl~is bell; !f. 

(3 )  'I 'h cxcrr-isc oF :in)' po\Vi:l'S or tliscItargc of  any dutius or 
Iunctioi~s ut~ticr sub-sccrion ( 1 )  by any ofliccr ur otl~r:r c:nployee shall be 
subject 10 such rcslristioos. uoadirinns and limitatious, if atly. as may be 
laid down by tlic Aull~ority. and sslnlI also bc suI>jcct to i ts  cur~trol and 
st~pcmision. 
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1 228. No psr:;,~n who has. dircctly ar ~ntiircctly, hy l~imsc\l'clr t h l c ! ~ ~ : : i ~  ri:ne,a\ 

I h i s  P ~ I I ~ C L .  o r  a ~ c n t ,  any shart: r,r inrcrcsr ill nily contract, by or o ~ i  hc\\al.-trl' r h w r a ~ ~ ~ 1 c ~ r ~ ' . \ ~  

illc Audlorily, or any mnpluynlcrll under, by or- or, tlchalf of the 1\111Ilt1lity, 
rrr~plr~yccs. I". c'f'lcc's " I " ~  

aihcnvisc than 3s im officer or employee thereof, siialL bcconlu ot rc!nairl 
nn officcr or cmploycc o f  the Authority. 

229. The objccts of thc Authority shall be to promote and :;:cure &juc[ivcsof 
rcgulatcd dcvelopn~cnt ofthc rural arca and devclopmcct zonc in and a,:ound Au~hnri!~. 

villages inctuding Lal Dora and to provide amcnitics, sznitntion and Iiygicnc 
in rural arcas and also to provide residcntial and housin: raciiitics 
particularly Tor wcakcr scction. 

230. SuGject to such exceptioi~s and conditions as tile G O ~ C ~ ~ C I I ~  Uulirs~nd functions 

may, by general or spccial ardcr, impose, it shall hc the d u q  of the Auli~ority of~ulbority. 

within the limits of fu t~ds  at its disposal to provide for and n~ake  
arrangements for carrying out the rcquircmcnts of rural arc3 in respect of  
the Collor.~ing t1uttcrs:- 

(h) l'rcparation o f  tlcvclo~rmcr~t plans for rcgulstion of tlic 
deveiopnxnt zorlc. 

I '  ( c )  Providing rgulated growth in and aroul~d villages. 

(dl Pravidiag alnenitics, sanitation and prnpcr hygicnc in rural 
areas. 

Development of residential and housing Cacilities in 
vlltagcs partic~rlarIy for wcoker scctio~~s by u c ~ p i i i t i o n  ;lnd 
developn~ci~t oC land. 

Providi~~g financial and ~eclmic;il support lo thc 1'; .~c':;lyati 
I b j  Insrihltions for [he devclopmcnt of rural : m a  and 
dcvclopn~cnt zonc io alld around villages. 

Distributions of l ~ o i ~ s e  sitcs in the ~lcveloplr~ent zrmc anti 
tnain~enance of rccord rhercof. 

~Main~cr~nnco nr builtfings u ~ ~ d c r  its conrnjl 0 1  rrstlslil tcd 
to i t  by the Goverrlmcnr or any public ailtllority. 

! (i) Maintct~ancc of gcncral sanitation. 

u) Cleauing of public roads, drains and other pt~blic places. 

(k) Mainlcnaacc of conlrnluiiry assets or any oihcr duties and 
functions as the Government may direct. 
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. I , & \  * -. 
Oisp[~s:li :~II:I l < c w ~ ~ ~ p t i < ~ ~ i  of 1 , : ~ t ~ d  

a 3  I. { I )  Subjcc~ ti,  u11y ~ l ~ t c c t ~ t ) ~ ) s  glvct! by ltlr Uuv~r~nmuni ut~dcr 1111s Act 

and the prov~sion of sub-sect~on (51, ~ l ~ c  Authority In:~y disposc of- . 

(a) any land transferred to it by the Govcrnnlent withcut 
undertaking or carrying oirt any devclopmenr therron: or 

{b) any such land after undertaking or carrying out such 
dcvclopment os i t  thinks fit, 

lo such pcrsons, in sue5 manner and subject to such iernls and conditions, 
as il considers expedient for securing developn~cnt. 

( 2 )  Nothing in this Ctlnptcr shall be construed as enabling tlle 
inrQ~ority 10 d i s p ~ s z  of larltl by way of gift, but subject tn this condition, 
refercnccs UI :his Chapter to thc disposal of \ ~ n d  :;ha11 be construed as 
rcfcrcncc to h i s t  rli~pn-of tlwranf it1 ally nlrltiuer, w11cilla1- Ily wny of mlo,  
rxchangc or ltase or by thc crcarion of any casement right or privilcgc or 
udler\visc. ' 

( 3 )  Subject to tlic p~*ovisiuns hercinbuforc conxined, tlic Authority 
I-iAiay sail. Icnse. or othcrwisc transfer \vhctltcl* by a:~ctiut~,  allormcat or 
utllcl-wise, any ht1d or bui!di~lg belonging 10 j l  on sucll tcmu and cnnrliiions 
as i t  I T I ; ~ ~ ,  by rcgulatiorls, providc. 

( 4 )  Tlie considcratiun mollcy h r  any tral\s:i:. u ~Acr sub-scctinn ( I )  
shall bc paid tn t11c Anlhority in such manlier I*; r,l;iy bc provided by 
regulations. 

( 5 )  Any land or bl~ilding or both. as \tic case may bc, s!lall continur 
to belong to tllc Authority until tbc cntirc considcraliu~~ money with i n~c r t s t  
and otllcr amount, i f  any. dud to Anthority, on accol~nt of ttrc sale of suc11 
larid or building or both is paid. 

(6) I!nril the conditions providud in the regulatiocs arc  f~uli?lled. 
thc transfcrce shall not transfcr his rights in the land or tluilding except 
with t i~e  pruvraus pcnnjssion of thc Authority. which rnay bc granted on 
such terns and conditions, as the Auu~ority rnay dccm f i t .  

! Kc-sumpiion :~nd 232.(1) \hrhcrc any transfcrec mnkcs deiault in IIIC  paymcnt or any !l'orft.iturc rt-r t ~ r u ~ c b  
toiuoirtli~irrr~s 01 

uo~~sirIcrirlir>r~ IIILIIIL'Y, 0 1 .  i l q  it>staf~llcnt, 0 1 1  ncco~lnt 33:. ~ h c  s;llc of any land 
or builditlg, or both, unr!cr scclioli 231, the kutho).ity may, by notice in . -  
wiling,  cal! 11poi1 t i l t  transferee to sl~ow cause z i i l ~ i n  i1 period of thirty 
(iqls, wliy a pt'nalty, which sllall not excced ten percc:nt of Lhc a ~ ~ l o u n t  due . 
from thc transkrce, bc 11ot ilrlposcd upon Ilitn. 

i (2)  After considering Ihc cause, if any. shc?\s?~ by tllc b a n s f ~ r c e  and 
~ C L ~ J '  giving him 3 reasoliablc opl~oflunity of being ]]card I ~ I  the matter, the ' 
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nuthrrriry rls?y. rc.;lsulls to br: ~ccc~riicd i l l  writing, n~:th-c 311 OC:~CI. i11111i~si~l_~ 
the pctta!ry ;~nd direct !h:lf rhc amn:liit of nloncy rluc atony c-il l \  h c  pcn;jliy 
.shnlI hc p:firl by lllc l r ; ~ n ~ t i ' l . t r  i ~ i t l l i t l  S I I ~ : ~  ~>rt.ic~ri :IS 1n;ly hc sircctli(:rl 111 ~ h t :  

tl!.t14-1'. 

( 3 )  I f  ~ h c  Iransfsrcc fails to p i y  lhc amount due lugetl>c~- wit11 tile 
pcnaIty in accordimcc with tile ortlcr rnadc under suh-sccliarr (2). or 
conunits a breach of any or\lcr cnnditio~~ of sale, t l~c Authorit.: may. by 
llolice in wrltlng, call upon rllc trsostertlc ro show causc withirl a ycl.t~>d of 
Lhirry <lay&. \vhy an orrirr of  resumptiun of  tllr land or building. or bnrh. as 
LIIC cilse nu)i bu. and tbrli.lturc ut't l ic wholc nr illly J7ilI'l o!' I~IC I I I I I ~ I C ~ ,  if 
any. paid ir~  rcspcct tllcrsor which in Iro casu sliall cxcccd ten ptr ccnt of 
tlie total amount of tflc consideration mode.): inttresr and 0 t h  dues payablc 
in respect oi'li~e salc of the land or building or holh, sIiould not bc mndc. 

(4) AAer considering tllc cause. if  any, shown by the trarisicrec in 
purstlancc ofa notice under sub-scctio11(3) arid any evidcncc tilot hr may 
produce in support of thc same and after giving him a ruasonnlhc o l > ~ x ~ r n r ~ ~ j t y  
of bcir~g heard i11 tllc mattcr, the Authority. may for reasons to ht rc~ardcd 
in writing, 11rakc an order resuming  he land or builil~ng ur  both. ;:s !hc case 
may bc, and directing the forfciturc as [mvidcd in sub-seciio,~ :3) o f  the 
neholc or any part of tho money paid in l.cspcct of such aile. 

Iiit~nrlcc, A r c o ~ ~ n t s  :rntl  At~rlit 

233 .( ! ) The Autl~oriv shall havc and maintain i i s  onn iilnd to wl.11ch stlall Funds of 
be cscd~tetI- Authority. 

(a) all  mcmeys rcceived by the Authoriry liom rbc Govcmnent 
ar~tl I ~ C  Ccntml Govcr~~lncn! by way of  grants. loans, 
advat~ces or othur~visc; 

( b }  all money borrowed by thc Authority, from sourc:cs other 
t l lz~i  the Govcmmcnl, by way 3f 193115 or d~bcllt!ires: 

(c)  ill1 Ices and fines rccuivcd by Bzc Au~Ilority; 

(d) all fcos, fincs and re~njttnncecharged by any other authority 
for mral development; 

(c) ail rnoncys received by lhc Authority from thc disposal of 
! ; I I I ~ S .  buildings and othcr propcrtics, !novnhle and 
imnlovable; 

!f) all moncys receivcd by the Authority by way of rcnrs and 
(~rnfits or in any 0111cr r?~al~~lcr or riwttl any r ~ l i l c r  sourut. 

( 2 )  The fund sliall be applied towards mcctirlg- 

(a) cxpcrldit~lrc illcurred in ~ h c  adtninislratiol~ of'..hi: Zhaptc'r; 

-. > - -  --...-.. . -.----:<.:,,.:. : - .' . . , -  
I . .  , 

, , ,  



I 
I (b) cost o f  acquisition nf Inid  for l)urprlscs or tl~is C'tla~)rcr: 

(LI) uxp~tlcliiurc for such cillicr Iiurposcs as t f lc  Ciuvcrnrncnt 
niay direct or pcrn~it. 

( 3 )  Thc Auihority shaIl keep its fund iu any Scheduled Bank. 

(4) Thc Authority may invest any porlion of i ls  fund in such securities 
or in such othcr rnanncr as may bc prescribed. 

, . 

(5 )  Thc income resulting from investments nlcntioiled in sub-section , -  

(4) and proceeds of !hc sale of the same shall bc credited ro die fund ordie , 

Autl~ori~y.  . , 

- : ; . I 1' Prlorilyol 235. All p ~ y m c n t  due from thc Altihoriiy on i~ccount of intercst on 

. . . , 

loans or 111e rcpisyrncllt o l ' loa~~s  shall bc rnnde in priority 10 all otl~cr ducs 
horn !he An~horily. 

234. 'The Al~thori~y may from tune to time, borrow moncy by lvay of , , Pnwcrnf 
: nuthofiiy to loans or debellturcs and advancc money from s~iclr sources, and on such 

bntrotv nnd advalicc tern= and conditions, as may be prcscribed. 
mncy. 

236. 'l'lic Authority s11all preparc in such Corrn, anJ at such tinlc evcry 
ycilr, YS Inay be ptcscribcd, 2 budgcl. it1 rcspcct r l f  111c finatlcial year next 
ensuing showing the cstii~~atcd reccipts and exptnditure of the Authori~y 
and shall fi~nvard to the Government such ouml:er of copies ti~ercof, as 
may bc prescribed. 

237. j i j Ti~c Autiiut~ ty s i d i  riiiir,:~ii; prcgzr Ircormts and other rclcvant 
records and pleparu all annual sratcment of accounts including the balance 
sheet in such Ibrm, :is may be prcscribed. 

(2) 'The accounrs of ihc A~irllorily sh2ll bc sul;jccl to audit amiually 
by the Accountarlt Gencral orlhc Govcnlmcnt and ;.ny expendituie illcurred 
by him in connection wit11 such audit shall bu payable by the Authority to 
lllc Avcoi~nt~at  Genet-al. . . 

( 3 )  'The Accollntant Gcncral or any pc-son appointed by him in 
col~~~cctiurl  wirh dtc at~dit of nrcr>c~+?ts 01'tbc Atl.11ority shall llavu lhc same 
right, privilege and nuthority in co~:~roction wit11 sucl~ audit as tllc Accounlarll ' 

Getleral lias in connection witIi thc audit of thc Covcrnmcn: sccoun~s. and 
i11 particuhr, slrall liavc tl~c riglit to dcr~~and t11c production orbooks, accounts 
connocled vauclicl~s arid othcr documents and pzpcrs. 

(4) Tile accounts of the Aulhorjry as certified by the Accountant 
Genera1 or any otl~er person appointed by him i t 1  this behaif together with - '  

ihe audit report tirereon shall be forwardud annually to the Govcrnn~ent. 



! 238. T11c hu t l i o~ iv  shall prcparc. fur c ~ r y  ycar. a rcpo1.t on its Rci'oll. 
:ictivities dllrin!: that yc:1r and suh~riit thc rcport to the Ciovcmncnt, i:i strch 

'i 
-7 239. Thc Authority shull corlstitute, for the bcnctit ol' its wlv~ l t .  tirnc l"O'id"n'FUnd~ 

i ,  ,.. ,;I paid mcmbers and for its officers and otlzcr employees -in such rn~nw-r a i d  
1 

. . s ,, 
subject to such conditions, as may be prcscribcd, such provident fund as it 

. - !  
. , , .  . . . - .  . , . 

" 5 may deem fit. 
. ' $  . , 4.. , ,- 

- I *  ., 240. The Authority may, by resolution, authorize that any power Dtlcgl ion by 1 exercisable by i t  and all or any of the dutics and functions imposed on i t  A"'hOri'y- 

1; , : .  under tlus Chapter or the rules or regulations rnade thereunder, except die 
pnwef t n  make regulations, may also he exercised by such officers O F  

- ,5 
Government or Panchayati Raj institutions, as may be rnet~tior~cd therein, 

. ,  .: , 

in such L i i S t S  and slibjcct to sucl~ conditions, if any, as may be spccificd 
therein. 

'>' 
.. . 24 1. T ic  Authority m y ,  witb the prcv~ous approval of thc Govcr nrncnt, powcrlomakc 

makc rcgulstiot~s cnn::istcnt wit11 this Chnptcr, and witholrt prcjudica: m rhc rc~"''in"S. 

gcncrality o r  t ! ~ i s  pohvcr such regulations may provide fvr- 

(a) thc sun~rnoning or holdit16 orthc mcutings ~ T t h c  Au:linrity, 
thc tirut: atid placc wl~crc suclr nlcetings nrr to hc I~cld and 
lhc conduct or busincss a1 such tncctings; - 

(b) the powcrs and dutics o f  the ot'ficcrs and other employees 
of Aulhority; 

(c) the salarics, allo\ranccs and conditiotls of service 01' 
officcrs and other employees of the Authority; 

(d) tllc crection of buildings; 

i c )  the tcnrls and conditions on which transfer 01'  I I : ~  right, 
titlc and intcrest in any 1a11d or building nuy be l~crn~it!ed; 

( f l  the managelncnt of the properties of  the A ~thority; 

(g) any other mnttcr which has to be, or may bc, dc~crmitled 
by rcgdations. 

242. 'rile Audlorily tmy authorkc any person to enrer into or upon Fowcrorcnlr): . 
any. laad or building other tha11 thc land or buildirig owlcd by tllc Central 
Govcrnnlcn~ with or witlwut assisiagts or workmen for the purposc of- 

(a) making any cnquir): inspection, mcnsurement or sur,vey or 
raking lcvels of sucli land or building; 



Impusir~uo or 
pc~lalty and modc 
ol'rccovery of 
iIKCJ1S. 

-- 

(!?) cxarni;:iug \+:nt-k; tinder c ~ ~ . l ~ . l r u c ~ i o i ~  and a s ~ ~ : - t a i ~ ~ r n p  111c 
CLXI(!;C sc:\vcr!: a t ~ d  tir:\t115; 

[ c )  iii!:!:~n~ o r  l>ori~\p. i:11c1 the s\~h-soi\; 

(d)  sctlil~g 0111 boitncfarics and it~~erdurl lincs of work; 

( c )  maki~lg levels, boundaries and lines by placing nrarks and 
cufiirig trc~~chcs: 

{f) doing any o thc r  i11i11g Iiccessary for tllc ~'i'fi~ic'iil 
ndninishi~tion of  h i s  Cbnptjlr: 

I'roviilcd that - 

(i) no such entry shall be nmdc cxcept benvecn the hours 
af sul~risc and sunsct 2nd withoul giving ~.easoaablc 
LIOI~L'C to tllc occt~pi~r .  or ir U~erc be no occupier. to 
the ownor of the Inrid or builtling; 

( i i )  s~~flicictit oppor~uliily shall it1 cvery lnsta~~cc be givcrl 
tn eil:rblc wortlcn. if all>; t i>  wi~hrlraw from s u d ~  land 
nr I>uildir~g; 

(iii) due regard shaI1 aliv::ys bc hod, so rar as may be 
compa~iblc wit11 tF:c ~:xigc~icics of ttw purposc fur 
which Ihc. cnlry is ;?;;dl:, to thc social and religious 
usaecs nfthc nccupznl.; of the land or building enrcred. 

243. h i y  person who obsrrucrs the entry of a pcrson auihorized undcr 
sectior~ 232 to enter into or up011 any land 01 building other than the Iznd or 
building o w e d  by tlic Central Govcrnrne~~t or lnolests such person after 
such cntry, shall bc punishable with imprijo~lerit for a tcrm \vlliclt may 
cxtcnc! to six n1ontIls or with l i~lc which roay cstend to 011c thousand njpccs, 
or wirh bolh. 

24-1.(1) Wherc any pcrsoll rnakrs dcfiult in t l~c  payncnt of- 

( i )  any rent duc in respect of any Icase of any land or building 
or both, as ihe case may be, ilndcr section 231; or 

(i i)  any fee or co~~tributivn payable under this Chaptct in 
rcspect of any land or building or both, 

Ibc Autlioriry may dirccl that in additi* 1 to tlic mnaunt ofarrears. a sum not 
cxcueding tl~at amount shall be recovcrud fic~m rIic pcrson by way ofpcnalty: 

Provided thal no such direction shall bc made ii~llcss tIlc person 
aifccted thereby has bccn given a reasonaMe opportunity of being heard in 
t11c matter. 



(2) Wl~crc any pcrson mnkcs dchui! in the pnymcnt of' :iny nrnounl. 

\lt:ing t ! ! ~  :II:c;I~~ I~rll:rl~y 01. \)nth rlirc.c~cc! t c l  I I C  ~ i : ~ i r l  t~r~der  sub-src~ilrll 

I) .  .,llthh : I I I I ~ ~ I ~ I I ~  LII:~\- 111. L~.I'~~VL'II-O( I;U)III 111111. i l l  I I I ( *  !;:I1Htn III:LIU~C+I. ill, t i i r*  
nrrcars 01' li7t1ii rcvcIlitc. 

245.E I ) If the pcrsoa commiiting an offence uudcr this Chnptcr is a 
company, every person, \rho, at tl~e timc ~ h c  otyence was colm~ittcd, was 
in charge of. and was responsible lo, the company for the conduct of thc 
busincss of the Company, as wcll as rllc Company, shall bc docmcd to be 
guilty of thu offence and shail be liable to b c  proceeded against and punisi~ed 
accordingly: 

Provided h i  nothing contained in ths sub-section shall rcrlder 
any such person liablc to any punishment provided under this C'aplcr if Iic 
proves that the offetice \ms cammittetl without his howlcdgc or that he 
excrciscd all due dilige~icc to prevcnt the commission of such offcncc. 

(2) Notwithstanding anything contained in sub-secrim j 1). \vhcre an 
oficncc u~ider this Chapter has bcen conmlithd by a conlpany and i. i.i 

proved that tllc offc~~ce has been cornrnjttcd wit11 ihe conscn! or comlih ~111::: 

of, or is altribiilable to any ncglect on the part of any di:ccior, o~anagcr, 
secretary or otllcr oficcr, sucll director, manager, secretary or otllcr oflicc:- 
shalt he dcen~ec! !o be guilty of that offcnce and shall hc liable Lq b~:  
proccedcd agaiast and punidled accord i~~~ ly .  

1 Exp!oarrrioil. - For t l~e purpose of this section- 

(a) "company" means a body corporare and includrs a firm or 
other as so cia ti or^ of individuals; and 

I ib) "dircc~or" in rclation to:d fiml mcans a partner in thc firm. 

246. AII fincs rcalizcd irl connection \hth prosecution undcr this Art 
shall be paid to the Auiho~iry ul~lzss n0Lified by dir; Govenm~cnt lo b; 
rctained by Panchapti Rnj Institutions. 

247.  Except as ottlcrwise provided for in this Chapter, any vio1a:ioil 
of any of tile rulcs or regulations rnadc thereunder shaIl bc punishabIe witk 
fine which may exlcnd to three t imes of the market vaIut: of thc land over 
wvhich violation has bccn rnadc, and in the case of continuing violations, 
with an adclitional i?,~c, wvhich may extelld upto one pcrcenl of thc fine 
inlposed per day duriz1.g which such violation conlinucs and the court, whilc 
passing any senlccce on corlviction ol  any person for the violation of any 
r ~ l r  e!' rrgule!inr!, may dirrr! !!!at any property nr pnrf llit?rcof. in rc::p:;t 
of which tlie rulc or rcguk!ion has bccr~ vialatcd, sllall bc fortciied to -;lc 
Aurhoriiy: 

Provided that if a building is begun, crcctcd cbr re-ercclcrt in 
violation of any or h c  building rc~wlations, the Chief Adn~inistra .;, shalt 

Fines whcn 
rcntiscd to hcpaid 
to Aulhority. 

Pcnslly for brsach 
of rules and 
rc~ulations. 
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i,c C,,,,,~,CtC!~t l a ,  tc1~uit-c L ~ L -  t ,t l~~~itl l~; If> bt: a!tc1ccl (11, ~ic!t~t~ltsl~c<l, 1>y :I 

wriircti !~wlicc tlcli~crarf rhc owclcr lhcrcrtf: \k;iU>i11 a ~?cr i tx\  of six rnclnflls 
( 3 1 -  11s I ~ ; x v I I I ~ ~ ,  iir!;i111~ 411 I i ; t v i ~ ~ i ~ !  I X . ~ I L  < : I I I I I ~ ~ , : ~ ( ~ I ~ ,  :G 1111: C ~ I S C  I T \ ~ S Y  be. SIICIL 
~raticc sl~ail >!so spcciljr ille pcrioci iltlrir~g wl~icll such ailcraliol~ i)r 
dcmolirio~t has to hc uornpletcd and is thc notlcc is nut complied nvitl~, thc 
CIlicf Administt;ito~- s l~al l  be cun-tpctcnt to dcn~olish the said building at 
the ~ x p ~ n s c  of h e  owier: 

Provitlcrl furi11t.r thai the Cilicf~Jni~lis1::ttur map. inslcart ol'rcq~~irit~g 
idrcral~orx or dcnlolilinn of any such building. ncccpl hy way of ~ u m p ~ s l t l ~ r i .  
such sum as hc may 3ct.m reasonable. 

248. ( 1 )  Any offcncc. p~~nis;.tabte undcr this Chaprcr may, either bcforc 
or aiier the inst~tution of procczdings, be cnmpoundcd by the Autllority or 
by any pcrsou. or I'aslcllayati Raj lnstitu~ior~s authorized by tlic Authority in 
this bchatl: 

( 2 )  Where a n  offence Ilas bccrl con~poundcd, thc offender, if in 
cusiody, sllail bu tlischargcdand no further prcccsdings s l~al l  be taken against 
Ililn in rcspuct of rhc offence compottndcd. 

I'rcpnration of D c v d o p ~ ~ ~ c n l  Pi311 and Developarcnt of Land 

249. ( 1 )  Tllc Uistrrut Plaluling i:on~~nittt-c in cor~sultation witb tllc 
Au~harity shall prepare dcvelopnlent plan fi3r st1r.h villagcsl as considcrsd 
necessary, for rckplation of irs devclc --:En\ zunc. 

( 2 )  A pfa11 may- 

(a) contain rcscrvnlior~ or lan i l  for residential, conuncrcial, 
intlusrrial, open spaccs. rca? tlctwvork and odtcr ancillary 
usages: 

(h) colltai11 prnvisions concerning mutters necessary for 
proper devclopmcnt of the zone or any are;? thcrcof 
according to plan. 

( 3 )  The District Planning C o M a c c  shall publish !IIC plan for thc 
purpose of invilins objrciions al~cl stlggc;:til~ns from thc public as may be 
prescr ibcd. 

(4) Alicr co~~si(I~i-ing the objcclicn:,, suggcs!inns, reprcscnraiions 
and rcconm~cndatioz~s, if any, lllc District ILl;urning Cornlitlee may revise 
and forward the plan to !he Authority for recornmending i t  t~ the 
Governmerit Tc.r approval. 

250.(1) Silbjcct 10 such conditions a s  may  be spccificd by thc 
Govcmmcn~, the Authority ur the Panchayati Raj Institution, as the case 
nmy bc. shall ul~dertakc dc.vc.cIopment of land ~r:iQlin the devrlop~ncnt zone 
ciillcr ilsclf or allow public or private partics ro develop the land fbr 



2 )  Xi, li111J within IIIC dcvclapultrr~t zollc sl1:lll c::ccpI \ P I I I I  ihl: 
f-,  - pcrr~dssiur~ gratl~cd untlcr s~lb-scctlo~l (1) bc dcvcIopcd or fiagir~cntcd for 

.I 

. . . . cnnlrncrcial purposes, hut lnay be uscd f a r  pct~ona:  rcsidsntial 0 1 -  
. > 

.: . . , I . ,  apricu~turrll purposes. as was bcirly usctl on t i i t  datc of publication of 
. .  ! , .  * 

. . -  , . . . . . ,  ; . • - 2  - -  no;ifi;atlnii of dc;.::oi;i;i~~t zoiic oiA ~l lc  p~~h:icaiioa fif dcvc!z~n:c:;: p!~!!. 
: as the case may 3e. 

, I .  
: , , 

' I - . , 
(31 No ro~~srructic~n within the dcvelopmccr zone shaI1 be carrier1 

, , ' , orit withour gettiny the blrilding plans approved and rleccssary pclmissior~ 
. . - from thc authority 3s may bt prcscribcd. 

5 I > - 
' 2sj. Savc as provided in sectio11250, no psrson in dcvc lopn~c~>~ znnr 

, -  : 
, . 

, st1;lll- 
. . .  

. . , '. t, 
. . (i) witll-aul vbtnining pcrmisrion Vrnm the Aiithnri;y, tr3nsfe1- 

. . . .  . .  
. . . . - !  

, . 
, . . I  

or ap1.c~ 10 ( T B I I S ~ C T  in any ~llalule~ plnts by l iagncn~it~t:  
. :  

, I  
tiic li~url or mnkc an :~dvcrtiscinctlt or rcccivc any a!llollnl 

, . .  
J is rcspcct \hercot'; 
! 

( i i )  crcc( ur rc-erccl any bt~ilrl it~g it1 rcspccl o f  u.111cIl 
pcrniission has not hccn granrcd; 

, , 

( i i i )  crcct ur rc-ercci any huildit~g or makc or cxrcr~d any 
excavation or layout any nicnus ur access to a road un a . . . . .  
tIcvc1;lpmcnt zorlc S ~ V C  in accordance w i f l ~  thc plan a ~ d  rhc 

. , 
- : .I rcstrictior~s and condiriors rcf~mcd lo in section 249 with 
. . thc prcrlious pemlissior. of the Authority. 

, . 

, "-' 
, .. 

' . I  1 -. - ,. . Control by Covcrnrncnt :lndPaud~ayati Raj Institoti?us 
. I., 
! ' J  5 2  1 )  Tl~c Authority sllail carry out such directions 3s may be issucd In 
-' t 

; it, fiolll time to time by the Govenlment ior the cflicicnt aclrninistration ofhis 
. . .  
: r :  ..... Chaptcr. 

.! 
. , : . .  . . .  ....... . - ,  

. .  ' 7  

.. , .:., - .  , . ,. f ,  2 The Govcmmcn~ may, at illty limc c,ithcr 011 its OWJI motion or on ......... . . . .  . . . . . .  . . , applisatinn madc to it in this behalf, call for the records of any case disposed 
, - 

.,'-:.':- of, or ordcr (~asscd by the Auil~ority ror lllo pur~~osc of satisfyir~g itsclf as 
,, . 

. , j ,  , -  '! to t11c lcgnlity or prapriety or corrccmcss af atiy ordcr passcrl or Jil.cc~ior~ ...... 
-.. , i  issued and may pzss sucll ordcr or issue such dircclion in relation thercto 
. I  

. . t  as i t  thinks f i t  : 
> 

-, . 
,,-: Provictcd that thc Govc~.nmcrti sllalt not pass ;in ordcr aduct-scly 

. , . 

.. , .:; affecting any pcrson without affording such pcrson an uppo~unity of being 
, .., hcnrtl. 

. , , . 
. . -  

,. -- 1 - . . 

l ' ~ ~ ) h ~ I ~ ~ t i n n  [>I\ 

fiag~~cntaliorr of' 
Inlid and nrticr 
rlc~~slupmct~tal 
~c I i \ ' l t l~S  ill 
clcvclupr~ra~t LIrnr. 



. , 1 1  
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: plan. 
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1 ( ~ 0  t-t ARY ANA G#\rI'. GAL. (IIX'I'lZh.), ~ \P l t .  3 ,  2fl07 
(<:I i-i7R, 1<>. 19;?a> St\KA; 

(3) The f;clvcrtltrjc~,t m:rydcp~ltc: arlv r,Dii r:r !n irlspcct or csar~linn ~lrr: 
otlicc of'tlle A ~ i r l ~ t ~ i t y .  trr its rlcvclopr~~cr~t wclrk~ ntld It> ftpOr( tllcrco~l arrd 
ihr: ufficcr.so depotcd may. f h r  t l ~ c  pltrposcs of such ir~spcction o r  
csnminatiot~, call lor -- 

(a) any ~ ' ~ t r a c t  from any proceedings of the Authority or any 
committec consti~uted undcr this Chapter. recorti, 
corrcspo~idencc, plan or othcr docilrnents; 

(b) any rcturn, estimates, statement of accounts or statistics; 

f c) any report, 

and the Authority sball furnish the samc. 

253. Thc Auihority shall funis11 to tlw Ciovemnent such reports, 
returns, record and otller informatiori as thc Government nlay, f ~ o m  time 
lo tinlc, require. 

254. When any land, othcr than the land owned by the Central 
Government, is rcquired for the purpose of Uus Chapter, the Government 
may, at the rcqucst of the Authority, proceed to acquirc it under thc 
provisions of Lhu rand Acquisition Act, 1894 (Act 1 of 1834), and on 
payment by thc Au~hnrity of thc compcnsatis~~ :~rvardcd urlder that Act artd 
of any other charges incurred irl acquiring the I.cnri, :hc land s11alI vest in the 
Authority. 

255. The Govemnlcnt m y ,  on the rccvrrmc~dation of the Authority 
or otherwise. if it  considers necessary, by notification in (hc Oficial 
Gaetre, notify any area witl~in l,aI Dora and adji~cent to it witliirl a specified 
distance beyond La1 Dora of any villagc in the rural area, to bc dcvclopment 
zone. 

256.(I) Thc Government may citi~cr approve thc plan without 
~nodificatiot~s or with such modifications as i t  may considcr necessary or 
reject thc plan with directions to the District Planning Comrnittec to prepare 
a fresh pian i l ~ ~ ~ r d i l l g  to such directions. 

(2) The Government shall cnusc to bc  publishcd by notification tho 
plun upprovad by It undcr sub-scctlon ( I )  for tltc purpose of inviting 
objections thereon. 

257.j 1 ) Thc Authority may makc any r r.- -c&ulcnt, in the master plan a5 it 
thinks fit, whicll may in its opinion do nst affi:ct important alterations in 
the character of lllc plan and which do not relrtte to Llre cxtcnt of land uses 
or the standards oipopulatio~~ density. 

( 2 )  'nit Govcrnrnent rnay make amend~ncnts in the masier plan 
whctlrcr sucli amendmcnrs arc ofthc nalurc spccjficd in sub-section ( I )  or 
utllerwisc. 



(3j ' Bcfuru 111nkin3 any amcnc\mcnls in the plan, thc ~Iulhorily. or the 

I i o \ ' ~ r ~ \ r i i ~ t i l  sl~:~ll  ~,ublisll  a notice ill at Icilsl orlc ~ ~ c \ ~ s p ; l p c r  11avit:g 
L + I ~ ~ : o I : ~ ~ ~ c I ~ ~  i a s  1\14: It~cnI I ~ L - V ~ ~ ~ O ~ I I ~ V I I I  i i ~ t ; ~  i ~ ~ v i ! i ~ q . l ,  n l > i c : r : l i o t ~ ~  : I I * ~  stlkr,f:tq%fit+!!!: 
Iiot~l any person  wid^ rcspcct tu thc yroposcd arnclrd~rlcnts, bdtlrc s~tch 
dukc as may be specified in the notice and shall consider a11 objections anti 
suggestions that may be received by the Authority or the Governnlcnt. 

(4) Every ~mcndmcnt nladc under this section shall bc puhlishcti in 
such lnanner as the Autl~orjty or thc Government, as the casc may bc, nxly 
spccify and the anlendmc~lts shall c-ome into operation either on the dzlc 
of thc f irs t  publication or on such othcr date as I ~ C  Authority or the 
Govcmmcnt, as the casc may bc, may fix. 

(5) Whcn the AuiIlority makes arqf anlcndrnents in h e  p!an i:nr',cr 
.sub-section ( I )  it shall report to the Government, the 5 1 1  particu;ars of 
such amcndrncnts within thir~y days of thc Jatc on which such atr.cta111icuts 
come inlo operation. 

6 )  I f  any qucstian arises whethcr {Ilc arnendmcnts proposcd to bc 
llladc by the Authority arc amendments which affect important altcralions 
in the cl~aracter of tllc pian or whell~cr they relate to the extent of Iand uses 
or the sta~~dards ofpopulation dcnsity, it shall bc refcrrcd l o  thc Ciove~nrnent, 
whose dccisiorl thcrcoi~ shall be final. 

(7) Any i e f c r c ~ ~ c c  to dre rwster plan sl\all be consllucd as a rcfercncc 
to t l ~ c  rnaslcr plan as iunendcd undcr this section. 

258.(1) If, in the opinion of the Govcrnmeut, the Authority i:; not 
cornpeterlt to exercise or perform or ncglecls or fails to exerci:;~ or 
perform any power coofcrred or duty imposed upon it by or ur~Get any 
provision of this Chapter, thc Government or. any pcrson appoinlcd i r ~  this 
behalf by the Govcmncnt may cxercise such power or perronn sucll duty. 

(2) Any cxpcnscs inci~rrcd by rhc Govcrm~~ent or by such person in 
cxcrcising such powcr or perforn~ing such duty shall bc paid out of rhc 
fi;n:! of th: Antheri?:., and if t ! ~  A1,itho~ity fa i ls  to pay the expenses, thcn 
thc Govcm~rcllt 11uy nlakc an order directing any pcrson who, for thc time 
being, has custody of such fund to pay sucli expenses from suclr hnd,  and 
such person shall bc hound to obcy such order. 

259.(1) Any pcrson aggriovcd by an ordcr of tlic District l I ! ~ r . r ; i ~ ~ g  
Comnlitrcc or the Authority passed undcr thisChaplcr may, withiri ;t ~cr iod  
of thirty days from 81c datc of thc cornnlu~~ication of such ordcr, pr,tfcr an 
appcal to Lhe Govcrnrnc~~t in such C u m  and manner, z: o ~ s y  bc ~rtscrihcd : 

Provided that rhc Govcrnmsnt may entertain Ihc appeal atter rh~: expiry 
01' the said period of thirty days, if it is satisfied that the appellant was 
prevented by suficierrt cause from filing the appcaI in time. 

Gnccmmcnl or any 
person zppoin~cd 
by i t  niay CXCTC~SE 

or perform Julics 
cunfcmd or? 
imposed on - 
Autl~oriry. . 
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(2) 'I'hc C;ovcrilm~.nr may. after hcaring 111c iippcal, co~lfinn, vary ur 
rcversc ~ h c  urticr appcrrlcd !i.on~ and may i ~ u s s  such ordcr as i t  dccms fit. 

( 3 )  'fill. Ciovcrr~n-I~II~ may, ccithcr 0x1 il.; rlrivs rnotio;~ or 011 an qqd~disl ior~ 

rcccivcd in U ~ i s  behalf, at any l i n ~ c  v/illu;~ ii pri . . fsix months from ~ h c  datc 

of the order, call for tltc rccord of any proc:eudi~lgs in which thc Autilarity 
has passed :in crdcr for thc puipose of satiifjring itself as to t l ~ c  legality or 
propriciy of such order anti may  pass such ordcr in rclation ihcreto ns i t  
lhirlks fit : 

Provided that the Ciovement shall not pass an order tlnder dlis section 
prejudicial to any person without giving hiru a reasanabIc opportluuty of 
being heard. 

2GC,{1) Wherc ~ h c  Govcmn~ent is satisjed t l~nt the purposes for which 
the Authority is constituted under this Chapter have been substantially 
achieved so as to render thc csntinuca existznce of the Authority in the 
opinioa r;f thc G~\rer,~c,t_ !!nnccrssary, thc Government may, by 
~wiif ication in  rile Official Gazcttc declarc that the Autl~ority shall bc 
ilissolvcd with cl'fcct fro111 such datras may bc specified in thc ~~otification; 
and tllc Authority s l ~ ; ~ l l  bc dcerncZto be dissolved accordingly. 

(2) From the date spcrrficd undcr si:b.section (1) - 

(a) 31i propcrtlts, funds anti cl!lcs ~v l l i ch  are \.cstcci in, or 
tcalizable b! the Authority, shall vest in, or bc realimblc by 
the Go\wmncnt; 

(b) all 1iabilili.s ~vhich arc enfo:ccable against the Authority ' 
shall bc e:furceablc agains! thc Govcmnlcnt; and for the 
p u ~ o s c  rf carrying out any developmcnr which has nor 
been full cnrricd oul by tho: Atitl~oriry and for thc purpose 
of  rcnli.infl propcrticu. ,~rris  ; u ~ i r l  ducs rcfcrrcri to in 
clause a), thc functions of thc Authori ty shalt be discharged 
by f i d o v c i m e ~ ~ t .  

261. (1) Thc Gover~nenr may, by notification in the Official Gazette, Jirect 
that any power exerc;able by it undcr this Ci~aptcr, except the pomcr to m k c  
rulrs, m y  also bc acrciscd by sucll oficcr or Panchayati Raj I~~stitution, as 
may hc mcn[iorlctd~ercin, 111 such cases a id  subject lo such contlitions, if 
any, as may be qcificd rtlercit~. 

(2) Thc tovcnvncnt may, by tiotifica[ior~ in rl~e OficiaI Gazette, direct 
t11;lt any porvf cxcrcisablc by the Autltarity under this Chapter may bt 
exercised by jch othcr officer uf tIlc Authority or Panchayati Kaj Imlitl;iion, 
as nuy bc +..ntioncd thcrcia, in such cascs and subject to such conditions, 
ifany, as n ? ~  bc spccificd thercin. 



. , (3 111 particc~lar. a~rrl willlolii prcj~jrrilicc lo 1hc guneralily of I ~ C  

foregoing power. such. rulcs [nay provide for alI or any of thc roIlowing 
i- i . , n~auers, namely:- 
: !  

(a) the: tcmis and conditiorlr oC scrvicc uf thc rncrzlb~ts 'undcr 
sub-section (1) of scciio.~ 221; 

(h} lllc appoill~il~cn: of cotnmirlees under sccrion 224: 

f c )  the mal~ncr and purpose for associaling pcrsalls undcr 
scction 225: 

(d) the control aid  rcstricli011 in rt'latio~ to appointmcnL of 
ofilcers and ollicr employees under sub-sectinn (1)  of 
scction 227: 

( ihc invcsmcnt of fund undcr sub-section (4) of scclion 
233; 

(f) the procedure to bc folloi~ed for borro\..iug rnoncy by wag 
of loans or dcbcnttrres a t ~ d  tl~eir re-paymunt and [hc i e m s  
a n d  conditions for advancing n lo~~ey  iintlcr sc;tioil 234; 

( the form of tl!c burlset of thc Authority and tl:.t. nl;tnner of 
prc.pariog the same under section 236; 

(h) tl~c fonn of batancc shcer and statement of account undsr 
sub-sectinn [ I )  of section 237; 

(i) tllc Torn1 of tile an~lual repon and ~ h c  date on or bcforc 
wllicli il sitnll he submitted to thc Ciuverninent tllldcr 

scction 238; 

(j) the mnnncr and constitution o f  tllc prtlvide~lt fund Tor whole 
t ir i le paid members and afiiccrs and othcr employees of' 
the Authority and rile conditions s~rbjcct to wbicll such firnd 
may br. constihltcd undcr section 239; 

(k) dlc manncr oI' [lie pubiicaliun ul' the plan utlder section 
243; 

( I )  the forrn atid llranncr in which zn appcal map be filcd urtclcr 
scction 259; 

(m) (he form ant! nmnner in wl~ich devclopmcnl charges sIlall 
be wayable under section 266; 

I , , [n) any other inatter wliich has ro bc, or may be, prescribed by 
, , 

: ? nrlcs. 
- ,  . 

.. ! , :  
. ,  - 

8 ,  8 .  

, . , , 

i : :  
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(1) ~ u ~ ~ :  nllc. m;il{c uniicr :lhil~i~:. sh31I i~ laid, i1.5 stlnn ns may 
ill.. ;I jlur j (  i s  maric, I,eli,rr: I ; I ~  Iloqlsc c ~ f  I I I : .  State Lcgislahirc, whilc i t  is in 

,. , ~ s ~ i i > ~ ~ .  , . 11' lt~r 1 IOII~C :il:rccs it, ~ i ~ n k i n g  nrly tt~odilicatiorl irl IIW n~lc rhc 
\ll-,llac ,lgrc*.s \\,J\ t111: r d c  ilwlild not bc ~ t u r t c .  Ihrr rrdc sllictl t\\cfcai\tr 

liav~: cffcct only ia suc11 rnodificrl fonn cr bc of no crrcct, as tllc case m y  
bc; so, howtvcr, rhar any such moditlcntiun or ;~~mulmcn t  sllall be Without 
prqiudicc to tl~c validity of an).thing previously donc undcr thnt rule. 

263. .rhc C i o v e m n t  my rcmovc, :?on3 ofiice any mcmber - 
(i) who, withot~t excusc, sut'ficicnt in rhc opinion of the 

Govcrnn~cnt, is abscnt for more than four cansecutivc , 

~ntctings of t I ~e  Authorirj ; 

(i i)  who has, it1 t h c  opinio~l ;f ,he Govcmnient, so abused his 
positiu11 as a mcmbcr v; ta render his continuance in the 
Au~horit~' (ctrimental [G thc In~crcst of the Authority. 

264. Thc G o v c m e n [  tilay ~wke sn:n graAs, acii~aflce~ md  bms 10 

ftlc Autl~ority, as ihc Gnvernmcfit may deem ncccsssq, for h c  pcrIorma~~cc 
of dic f~tnctions uadcr this Ch~ptcr and all grants, loans and advanccs so 
made shall bc o n  sliclr torrns and canoitions, as t1ic Government may 
dctcrh~itic. 

265. I r nuy dtCtic\il\y aariscs i r r  giving crrfcc t to \he provisioi~s of  his 
Ctlnptcr, d ~ c  Govcrruncnt nlily, by notified ordcr, 1101 j::consislent with the 
provisior~s of this Ctlnpter, rernovc tl~e tlificulty. 

Charge for 266. Wherc, in the npininn n f  the Govcrnmcnt, it is necessary that thc 
omunitiss providcd by lllc Authority in a ma1 irrca should be extended to 
any land or building situated withill thc said arca or within such dishnce 
from thc said area as it my d~crncxpedicnt, sacb amenitits shall be extended 
to such land or building and tI lc olvtlcr rrf such land or bui1dine; shall bc 
Ijablc to pay to €he Authority. in th:: manner prcscribcd. such development 
chargcs therefor, as may hc fixcd by the Governrmnt having regard to thc 
cxpcnscs to bc ir~cirrrc~l Tor providinr s u h  amcnilics and tlic bunelits 10 bc 
extended lo thc land 01. building. 

M c r ~  ~kr,, w 6ccrs 267. Mi members, oficcrs and cpl'nc:. employees of the Authority shall 
7 .  

and r~r~nluwus lo bc dcc:!rec! I:, 5c ;:rrk!ir <:rrvantc u,itl~ir~ tlic nlcauicg u f  section 2 1 of the 
Ilc public scrvants 

Ixdian Pere l  Coric, 1860 (Act 45 of 1360). 

, .  Jrrr~sdtctinn of 268. No cuurt idenor to h a t  of n 3udiciaI Magistrate shall try an 
cailrrs. 

offer~cc punis11abIc under his Chapter. 



269. s o  Ft.osci;rr;i~ll for ;illy t~ffcr~cc pullishab3c imda- this I:'Ji;~l>lcr S ~ r ~ ~ ~ ~ t ~ ~ ~  it,? 

shall i lc  malilutcl\ ~.?,ccpi \villi \hc prz~imrs  sanciion nl'\llr r2u\?~acit \ .  or ;I~I? 
~''~*'''''''''''''~ 

cl!'iit'cr : I L I I ~ I ~ ~ : ~ , ~ I !  11)' f t l t  t!iii~l(ll~ll>~. 

37(1.( 1 )  \ j : I  r I I I i d  y I 
:"nl'-"rt 
! l l l t l C C  CtC 

Cliaptcr or any nrlc or rcyulaliun madc itsreundcr ro bt: suncd ripon any 
pcrstln slral!, snvc as obci~visu: provitlcd in ~hb  Chapter or :;uc!i rulc 01' 

rl-gnlarion. bc dsa~icd In bc duly scrvcd - 
(a)  wl~crc Lhu person 10 bc sc~~vcd is a ~ ~ ~ r n p a u y ,  1711- e ;;r-cn~ncnt 

i s  addtcsscd ro [he Scc~+aary of ~hc:  said curtl1:;Llly. at ils 
rc~islcrcd office or at ijs principal office or ~ l a c c  o r  
busitless and is ciher- 

( i i ]  dcliirrreci a1 rhz registered office or at the princi~al  
office or plauc oi'busil~css of 1Jrc said GonlpJlly; 

(b) whrrc the pcrson lo bc scntcd 1s a partncrskip ijnn. i f  thr 
dacu~ncmt is addrcsscd tu tl~c said partnership fim~. a1 I &  

pril~cipill place fir bssincss, idcnlirying i t  by tllc ~~; ln ic  or 
style 1111dcr xv l~ ich its bus~~\css is cdrricd un and is cithcr-- 

( i )  scrlt by rzgis~crcd post; or 
( i i )  dulivcrrd at the said placc of burb~ess; 

(c j  wiicrc !hs pcrson ro bc scrvcd is a public. body. or a 
cur l~o~a t io i~  or society or other body, if tl~c :Ioc~~;r~ent is 
adrlresscd to rite sccrela~y, trcasurcr or olt~cr hca:l of office 
i;: thGt tGdy, ;,G:ri;o:-b ,,..,,, ..-... ..- .,. sclclcp.r, i l c  princip~i ufl?ec 
~ I G  i5  c i~ l~cr -  

t i l  sent hy rcgistcrctl po.ct: or 

(ir) dcIivcrcJ at tlic said office; 

(d) in any ollitlr casc, i t -  tlic documcnt is sddrcss.;d to tl;c 
pcrson to be scn,cd 2nd -- 

( i )  is given or rcndered to kine or 

i i )  is st111 by I t-gis~ercd post lc lhc pcIsnn, I rr 

(iii) if such pcrsun canno1 bc fqund. is aCf sr:d un sonit 
con~picuous part of l?is Inst know11 ; I, uc of residence 
or b~sincss, if willjin mral :ma or 1s givct~ or te~~dcrcd 
tu some arlult nlcmbcr uf his family ar is i~fl ixcd on 
sonlc conspicuaus pan of thc land or buildins l o  rvltic!~ 
it rclntcs. 

(2 )  Ally doculuznt wl~ich i s  ruquircd or authorized tn hc srrccd on 
tbc owlcr or occupier of any lsrtd or buildins map bc acldresscd "111c owner 
or thc occupier", as h e  cast may be, of that land or building (natning thar 
Iznd or building) ~ ~ ~ l t ~ o u l  hrdlcr name or dcsctiption. and slla:l bc dcsmrd 



Modt of proof of 
records of 
Aultlor~ty. 

Kcsrrrc:~un on 
sunlrlmnrlrgor 
nxmbcrs, olliccrs. 
and uthcr 
cmployccs (11' 
Aulitonly. 

10 he July s c ~ c i l -  - 

(b) if thc documcnt so addrcssc-1. as a copy rhercof sc 
addressed, is delivered lo any pcr,sou on the land or building 
or where therc is no pcrsoll on ti:c iand or building to whorn 
it can bc dclivcrcd is afixcd ro somc conspic~intls part of 
the Pand or building. 

( 3 )  Where a docunle~lt 1s servcd or, a partncrslup firm jn accordance 
wiU~ this scction, thc document dm11 bz deemed to bc servcd on eachpartner. 

(4) For tllc purposc of enabling any dociimcnt to be served on the 
omler of any propcriy, DIC sccrctary may, by no~icc in writinz, require the 
occupier. if any, of rhe property to stale the name and address of rhc owner 
tllcrco F. 

(5) Whcrc rhc pcrson on whmn il tlncum1:ni is 10 he szrvcd is a mittnr. 
thc scrvicc t1pc)n his guarrlia~l or any adult ~ni:~~:lscr of his Family shall bc 
(lccmof ta bc survicc lipon ttic n~inor. 

271. Wherc any noticc, ordcr ar other document issued or madc under 
this Chapter or aIly III te or reg~ulntion mnarlu tllcrcimdcr rcquircs anything to 
fic do~le fo~, the doing of which no timc is fixcci la this Chapter or thc rulc 
or regulation. thc 1:ottce. ardcr or other dncumcnt shall specify a acasonable 
timc for doiug the same. 

272. Ail pemissions, orders, decisin;~:.. toticcs and orber docunlcals 
of thc Authority shall be atlthcnlicatcd by th,i signatures of the secretary or 
any otl~cr oficcr authorized by thc Authorily in this behalf. 

273. Acapy orany reccipt, applicatiot~, plan, noticc, enlry in a register, 
or other documcnt, in thc possession of thc Authority, if duly certified by 
the legal kcepcr thcrcof, or oLer pcrson a~lthorizcd by tltc Authority, in 
this behalf, shall bc received as primufi~ciu cvide~~cc of the cxistencc of 
rhc documcnt and shalt bc admi~cd as cvidencc of Ihc mattcrs and 
transactions recordcd thcrcirl in every casc, whcrc, and to ihc samc extent 
as, t l~c  original document would, if praducctl, h a w  becn admissible to provc 
sucll mattcrs. 

274. h'o mcrnbcr, otliccr or ulher cn:ploycc of thc Authority shall, in 
any lcgal proceedings to wl~ictt the Autharily is not a party, bc rcquircd, 10 
producc any rcgistcr or docurntrnt tile cunlcats of- which can be provcd 
under Ihe preccdir~g scclion by a ccfli5 1 copy, or to appear as a witness to 
provc thc matters and transilctivns recorded tbcrcin, uoless by order of the 
coun nnde for special cause. 



275. Na suit, prosecutin11 or oIllcr legd procecdir~ss sh,lll liu against 
ntiy pursot, lbr a ~ i y t i ~ j n ~ y  xvl~ich 1s in good hit11 tio!lc o r  irltcrlrIctl lo hi' ~ ! o t t ~  

I 111r  l l * t -  this ( '11:1jl(t~t~ tlr ;111y I 1111: or ~ - c ~ : ~ t l ; ~ t i o ~ ~  11l;iC1~ I 1 1 ~ 1 - C I I I I ~ I C I  

2 T b .  11 sllall bz tile duty of cvcry !~olicc ofliccr- !(d:lrton 4.:' 

hulhuri~y w i ~ h  
policc. (i)  to con~~nm~icatc ~v~rhout delay to  he proper officer or lhc 

employcc uf  tllc ~\uthuri ty any iuformat~on which ht 
rcccivcs a tlesizn to cornmil or of rhe c-utnmissior~ ul 
any offcl~cc against lhc provisiosls or h i s  Chapter or any 
n~le or regulation made thercuudet; and 

( i i )  lo assist 111~' rnc~ribcr or any oi'ricer or othcr elnployce 0 1 '  
the Authority in the la\vful excrcise of any power vesting 
in sucll rncmbcr. ofi'iccr or othcr employce tinder this 
Chaptcr or any rule or regulation made thereunder. 

277. ( 1 ) A police officer. not below thc rank of sub-inspector. shall arrest 
a t ~ y  person ~vhu co~mniu, in his view, any oI1k11cc agair~sl i l l is Cbaptcr or 
any rille 111adc thcrcuntier, i T  thc namc and addrcss o f  :such person hc 
nnknou,n to llim and if such pcrsun, on dcmaiid, dcclincs '-0 y,ivc his aatne 
and ;~ddress. or gives sudl name or address \vhicl~ such c I'lizcr has rcasol; 
ra bdicve to be faisc. 

(2) 'Che pcrsori st1 ;~~.~,cslct i  sllall, wi:lioul un:~vc~id:!blc dclay, hc 
yrorlaccd before the Judicial Magisuate authorimd to It) !!lc olfcncc Ibr 
which zhc arrcst has bcen rude, and no pcrsun, so arrcsled. shall bs: dctained 
in custody for a pcriod excecding twetliy-tour hours without an order 50111 
thc above mcntioried Magistrate. 

278 .  Nolhiug in this Cllapicr, s11aIi apply 1 0  tllc opera t ional  
constructions. 

279. Nohvithstanding any thing coiltaincd in tliis Chapter, the 
provisions of the Punjab Schcdulcd Roads and ControIlcd Arcas Restriction 
of Unrcguhted Development Act, 19G3 (Act 41 of 1963) and the Haryana 
Dcvclopmcnt and Rcyrlation of Urban .4rms Act, 1975 ( k t  S of  ! 9751, 
shall be applicable to the co~~irolled arca or urban arca, a; thc case may be, 
dec!arcd ondcr the said Acts. 

280. The Govzmmcnt may, in public intcrcst, relax thc applicability 
o f  any restriction, condition, rulc or rcgulalion made i~ntlor chis Chaptcr.". 



NU. I , c ~ .  35/2007.-~l 'h~ f ~ l l t l w i n g  Act o f  thc I,cgisf3turc ot' 
t i l t  St:tlc rrl' Ilat.yn~,n rcccivcd tliz asbejli of 1I1c Gnverilor of I-in~'yaen 0 1 1  ~ h t :  

10th Ortt>bcr, 31307. i l l a l l  is hcrchy publislrcd for gentrat infur~latiotl :- 

IUHYANA ACT NO. 22 or zqr:? 

THE I l h l ~ Y A N A  PANCFlAYATI RAJ (SECOND Ahl.ENDh.IEW1) 
ACT, 2007 

ACT 

1Jc it cn;lclcd by ihc l.egislnt!~rc ol' lhc Siatc of I-Iaryann in !Ite Fifty- 
cighlh Ycnr o i  the Republic uf l n d ~ n  ns follows:- 

, . Afrcr seclicrn 173 c ~ f  [he Ilaryana 1'envh:~yart K,?I A C I .  Ir)+l 
! (her<in;ificr caljed thc pr.incip~I Act), thc following sertior~ shall bc i~hcrlc,J;. 

namely :- 

"173.4. Application o f  certain scclions of CcnlraI Act 43 of 
1951 lu IIaryann A c t  I1 of 1994.-Thc pr~ \~ is ions  r-rc sections 
300. 33A, I34A. 134U, 1358 and 135C uf die Reprzser~ratitsn of 
the Pcuplr: Act. 19.51 (Ccntriil ACI 43 OT 1951)7 shaIl m~tlori . i  

rr~rtfrrr~r[rr apply to lhc pruv~sir>ns of h i s  Aur : 

I'rovidcd that provisir~ns of scct i i~~~ 13.513 shail be ;[pplirrablc 
to ihc residents c>f the nrcn.". 

3. In scctir~n 175 of thc pritlr'ipd Act. for cluusr: ( I-) ,  tl~e IoIlo~v.ny 
d;rusrs shall be substirutcd, namely :- 

" ( 1 . )  admits thc cl i~im against Gram Panchayai ~ v i t t n r ~ t  pl.r)pcr 
;lurhar~zar~on in this regard; 



1'1~t~videJ t h ; ~ ~  111c cl tz~~u;rl i t ' i iat iu~~s  1t l l i I r~1 '  i l i l ~ a ~ s  (1.1 an3 
is1  shall br: ;I pcrrod of six ycacs ' . 

An~cnt lanvnt  or 4. In sub-section ( i )  of section IS7 nf' [he pri~cinnl Act.- 
5cclic111 1 S i  o i  

I .. - .  . . . - 
ti;uyonn nci I 1 o i  ( i )  i n  clause (g). for sign "." existing at tlie end. lllc sign and 

.. ... I [)9n word ":orw shall be substirutcd: and 

( i i )  after clause Ig), the following clause shall t s  ndded at thc 
end, namely :- 

" ( 1 1 )  nlakcs thlsc declaration or sub~n~ts  false contents !n 
rhe affidavit or conceals any information, as \he case 
tnny be, a1 thc lime of f i l i n ~ ,  nomination.". 

43336-L.K.-t1.G.P.. Chd. 
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 ¼28 pS=] 1939 'kd½ 

fo/kk;h ifjf’k"V 

Øekad fo"k; oLrq       ì`"B 

Hkkx I vf/kfu;e  

 gfj;k.kk iapk;rh jkt ¼f}rh; la’kks/ku½ vf/kfu;e] 2015 161 
 ¼2017 dk gfj;k.kk vf/kfu;e la[;k 1½ 
  ¼dsoy fgUnh esa½ 

Hkkx II v/;kns’k     

 dqN ugha 

Hkkx III izR;k;ksftr fo/kku  
 dqN ugha 

Hkkx IV ’kqf)&iphZ] iqu% izdk’ku rFkk izfrLFkkiu 

dqN ugha 
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161 

 

Hkkx &I 

gfj;k.kk ljdkj 

fof/k rFkk fo/kk;h foHkkx 

vf/klwpuk 

fnukad 18 vizSy] 2017 

la[;k ySt- 1@2017 +& fn gfj;k.kk iWu~pkbvWVh jkt ¼lsd*UM vWes*UMesUV½ ,sDV] 2015] dk 
fuEufyf[kr fgUnh vuqokn gfj;k.kk ds jkT;iky dh fnukad 6 vizSy] 2017 dh Lohdf̀r ds v/khu 
,rn~}kjk izdkf’kr fd;k tkrk gS vkSj ;g gfj;k.kk jktHkk"kk vf/kfu;e] 1969 ¼1969 dk 17½] dh /kkjk 
4&d ds [k.M ¼d½ ds v/khu mDr vf/kfu;e dk fgUnh Hkk"kk esa izkekf.kd ikB le>k tk,xk%&”  

2017 dk gfj;k.kk vf/kfu;e la[;k 1 

gfj;k.kk iapk;rh jkt ¼f}rh; la’kks/ku½ vf/kfu;e] 2015 

gfj;k.kk iapk;rh jkt vf/kfu;e] 
1994] dks vkxs la’kksf/kr 

djus ds fy, 
vf/kfu;e 

Hkkjr x.kjkT; ds fN;klBosa o"kZ esa gfj;k.kk jkT; fo/kkue.My }kjk fuEufyf[kr :i esa  
;g vf/kfu;fer gks%& 

1- ;g vf/kfu;e gfj;k.kk iapk;rh jkt ¼f}rh; la’kks/ku½ vf/kfu;e] 2015] dgk tk ldrk gSA laf{kIr ukeA 

2- gfj;k.kk iapk;rh jkt vf/kfu;e] 1994 dh /kkjk 2 ds [k.M (xi) esa] ÞgkFkh]Þ 'kCn rFkk fpg~u 
dk yksi dj fn;k tk,xkA   

1994 dk gfj;k.kk 
vf/kfu;e 11 dh 
/kkjk 2 dk 
la’kks/kuA 

 
 
 

 
 dqynhi tSu] 
 lfpo] gfj;k.kk ljdkj] 
 fof/k rFkk fo/kk;h foHkkxA 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

55218—L.R.—H.G.P., Chd.           



(xxxvi) 

Regd. No. CHD/0093/2015–2017 

 
Haryana Government Gazette 

EXTRAORDINARY 
Published by Authority 

© Govt.  of   Haryana  

No. 94-2017/Ext. p.Mhx<+] cq/kokj] fnukad 31 ebZ] 2017 

 ¼9 T;s"B] 1939 'kd½ 

fo/kk;h ifjf’k"V 

Øekad fo"k; oLrq       ì`"B 

Hkkx I vf/kfu;e  

 gfj;k.kk iapk;rh jkt ¼la’kks/ku½ vf/kfu;e] 2017 ¼2017 dk gfj;k.kk vf/kfu;e la[;k 8½ 165 

  ¼dsoy fgUnh esa½ 

Hkkx II v/;kns’k     

 dqN ugha 

Hkkx III izR;k;ksftr fo/kku  

 vf/klwpuk la[;k dk0 vk0 38@g0 v0 11@1994@/kk0 211@2017] fnukad 31-5-2017 437&438 

 & xzke iapk;r pUnw rFkk othjiqj] [k.M xq:xzke rFkk xzke iapk;r cq<sjk] [k.M Qk:[kuxj] 

 ftyk xq:xzke ds iapksa vkSj ljiapksa ds vke pquko 30 twu] 2017 rd djokus ckjsA 

¼izkf/kd̀r vaxzsth vuqokn lfgr½  

Hkkx IV ’kqf)&iphZ] iqu% izdk’ku rFkk izfrLFkkiu 

dqN ugha 
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Hkkx&I 

gfj;k.kk ljdkj 

fof/k rFkk fo/kk;h foHkkx 

vf/klwpuk 

fnukad 31 ebZ] 2017 

la[;k ySt- 8@2017 +& fn gfj;k.kk iWu~pkbvWVh jkt ¼vWes^UMesUV½ ,sDV] 2017] dk fuEufyf[kr 

fgUnh vuqokn gfj;k.kk ds jkT;iky dh fnukad 18 ebZ] 2017 dh Lohd̀fr ds v/khu ,rn~}kjk izdkf'kr 

fd;k tkrk gS vkSj ;g gfj;k.kk jktHkk"kk vf/kfu;e] 1969 ¼1969 dk 17½] dh /kkjk 4&d ds [k.M ¼d½ 

ds v/khu mDr vf/kfu;e dk fgUnh Hkk"kk esa izkekf.kd ikB le>k tk,xk %& 

2017 dk gfj;k.kk vf/kfu;e la[;k 8 

gfj;k.kk iapk;rh jkt ¼la’kks/ku½ vf/kfu;e] 2017 

gfj;k.kk iapk;rh jkt vf/kfu;e] 1994 

dks vkxs la’kksf/kr 

djus ds fy, 

vf/kfu;e 

Hkkjr x.kjkT; ds vM+lBosa o"kZ esa gfj;k.kk jkT; fo/kkue.My }kjk fuEufyf[kr :i esa  

;g vf/kfu;fer gks%& 

1- ;g vf/kfu;e gfj;k.kk iapk;rh jkt ¼la’kks/ku½ vf/kfu;e] 2017] dgk tk ldrk gSA laf{kIr ukeA 

2- gfj;k.kk iapk;rh jkt vf/kfu;e] 1994 dh /kkjk 24 dh mi&/kkjk ¼3½ ds LFkku ij] fuEufyf[kr 

mi&/kkjk izfrLFkkfir dh tk,xh] vFkkZr~ %&  

^^¼3½ dksbZ Hkh O;fDr ,sls izkf/kdkjh dh iwoZ vuqKk ds fcuk vkSj ,sls fucU/kuksa rFkk 'krksZa] tks 

fofgr dh tk,a] ds v/;/khu fdlh Ikz;kstu ds fy,] fdlh jhfr esa xkao esa fdlh xyh] 

iVjh ;k ukyh dks ugha [kksnsxk] ifjofrZr ;k {kfrxzLr ugha djsxkA**A 

1994 ds gfj;k.kk 

vf/kfu;e 11 dh /kkjk 

24 dk la’kks/kuA 

 

 

 dqynhi tSu] 

 lfpo] gfj;k.kk ljdkj] 

 fof/k rFkk fo/kk;h foHkkxA 

 

 

 

 

 

 

 

 

 

  

 

55359—L.R.—H.G.P., Chd.           
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PART-1 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 22ndOctober, 2018 

No. Leg. 36/2018.— The following Act of the Legislature of the State of Haryana received 

the assent of the Governor of Haryana on the 2nd October, 2018 and is herby published for general 

information:– 

HARYANA ACT NO. 31 OF 2018.        

THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2018 

AN 

ACT 

Further to amend the Haryana Panchayati Raj Act, 1994. 

 Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the 

Republic of India as follows:- 

1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2018. Short title,  

2. In section 163 of the Haryana panchayati Raj (Amendment) Act, 1994 (hereinafter called 

the principal Act), after the words “and rules made thereunder” shall be inserted. 

Definitions. 

3.       Section 164, 165 and 166 of the principal Act shall be omitted. 

 

Omission of 
sections 164, 

165 and 166  

of Haryana  
Act 11 of 1994. 

 

 

MEENAKSHI I. MEHTA, 

Additional Legal Remembrancer &  

Special Secretary to Government Haryana, 

Law and Legislative Department. 

 

 

 

 

 

 

 

 

 
8410—L.R.—H.G.P., Pkl. 
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PART- I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 17th July, 2019 

No. Leg.26/2019.— The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 16th June, 2019 and is hereby published for general 
information:- 

HARYANA ACT NO. 25 OF 2019 

TTHHEE  HHAARRYYAANNAA  PPAANNCCHHAAYYAATTII  RRAAJJ  ((AAMMEENNDDMMEENNTT))  AACCTT,,  22001199  

AN 

ACT 

further to amend the Haryana Panchayati Raj Act, 1994. 

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the 
Republic of India as follows:— 

1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2019. Short title. 

2. In section 45A of the Haryana Panchayati Raj Act, 1994 (hereinafter called the  
principal Act),- 

(i)  in sub-section (1), for the word “prescribed”, the words “specified in the policy 
notified from time to time in this regard” shall be substituted; and  

(ii)  in sub-section (2), for the word “prescribed”, the words “specified in the policy 
notified from time to time in this regard” shall be substituted.  

Amendment of 
section 45A of 
Haryana Act 11 of 
1994. 

3. Clause (v) of sub-section (2) of section 209 of the principal Act shall be omitted.  Amendment of 
section 209 of 
Haryana Act 11 of 
1994. 

 

 
 
 MEENAKSHI I. MEHTA, 
 SECRETARY TO GOVERNMENT, HARYANA, 
 LAW AND LEGISLATIVE DEPARTMENT. 

 

 
 
 
 

57199—L.R.—H.G.P., Chd.   
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PART - I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 17th December, 2019 

 No. Leg. 43/2019.— The following Act of the Legislature of the State of Haryana received 

the assent of the Governor of Haryana on the 5th December, 2019 and is hereby published for 

general information:- 

HARYANA ACT NO. 41 OF 2019 

THE HARYANA PANCHAYATI RAJ (SECOND AMENDMENT) ACT, 2019 

AN 

ACT 

 further to amend the Haryana Panchayati Raj Act, 1994. 

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the 

Republic of India as follows:- 

1. This Act may be called the Haryana Panchayati Raj (Second Amendment) Act, 2019. Short title. 

2. After clause (lix) of section 2 of the Haryana Panchayati Raj Act, 1994 (hereinafter called 

the principal Act), the following clause shall be inserted, namely:– 

„(lix-a) “session” means a series of sittings of a Panchayat Samiti or Zila Parishad, as the 

case may be;‟. 

Amendment of 

section 2 of 

Haryana Act 11 

of 1994. 

3. In section 31 of the principal Act,– 

(i) for sub-section (1), the following sub-section shall be substituted, namely:– 

“(1) A Gram Sabha may, by resolution passed by one-tenth of its members, 

at any time during the period commencing from the 1st day of April and ending on 

the 31st day of December of any year, direct that intoxicating liquor shall not be sold 

at any licensed shop within the local area of the Gram Panchayat.”; 

(ii) in sub–section (2), for the figures and words “31st day of October”, the figures and 

words “15th day of January” shall be substituted. 

Amendment of 

section 31 of 

Haryana Act 11 

of 1994. 

4. In section 66 of the principal Act,– 

(i)  for the sign “.” existing at the end, the sign “:” shall be substituted; and  

(ii)  the following proviso shall be added, namely:– 

“Provided that in addition to the aforesaid meetings, every Panchayat Samiti 

shall hold at least one session in every six months of a duration of not less than two 

days.”.  

Amendment of 

section 66 of 
Haryana Act 11 

of 1994. 

5. In section 126 of the principal Act,– 

(i)  for the sign “.” existing at the end, the sign “:” shall be substituted; and  

(ii)  the following proviso shall be added, namely:– 

“Provided that in addition to the aforesaid meetings, every Zila Parishad shall 

hold at least one session in every six months of a duration of not less than two days.”. 

 The above Bill was passed by the Haryana Vidhan Sabha on the 26th November, 2019.  

Amendment of 

section 126 of 

Haryana Act 11 

of 1994. 

BIMLESH TANWAR, 

Administrative Secretary to Government, Haryana, 

Law and Legislative Department. 

 

57575—L.R.—H.G.P., Chd. 
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PART-I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 4th May, 2020 

No. Leg.12/2020.—  The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 20th April, 2020 and is hereby published for general 
information:- 

HARYANA ACT NO. 11  OF 2020 

THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2020 

AN 

ACT 

further to amend the Haryana Panchayati Raj Act, 1994. 

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2020. Short title. 

2. In section 2 of the Haryana Panchayati Raj Act, 1994 (hereinafter called the principal Act),- 

(a) for clause (ii), the following clause shall be substituted, namely:- 

‘(ii) “Adult” means a person, male or female or transgender, who has attained the 
age of eighteen years;’; 

(b) after clause (lxx), the following clause shall be inserted namely:- 

(lxx-a) “Ward Sabha” means a body consisting of persons registered in the voters 
list of each constituency of each Gram Panchayat.”.   

Amendment of 
section 2 of 
Haryana Act 11 of 
1994. 

3. For sub-section (1) of section 3 of the principal Act, the following sub-section shall be 
substituted, namely:- 

“(1) Every Gram Panchayat, Panchayat Samiti and Zila Parishad unless sooner dissolved 
under any law for the time being in force, shall continue for a period of five years from the 
date of notification issued by the State Election Commission in which elected 
representative are notified.”. 

Amendment of 
section 3 of 
Haryana Act 11 of 
1994. 

4. After section 3 of the principal Act, the following section shall be inserted, namely:- 

“3A.  Ward Sabha.— 

(1)   Subject to the general orders of the Government, every Ward Sabha shall 
meet at least once in six months. 

(2) The quorum for the meeting of a Ward Sabha shall be not less than one-
tenth of the total number of members of the Ward Sabha or twenty 
members, whichever is less. 

(3) The Ward Sabha shall, exercise the following powers and discharge the 
following functions in such manner, as may be prescribed, namely:- 

(a) generate proposals and determine the priority of schemes and 
development programme to be implemented in the area of the Ward 
Sabha and forward the same to the Gram Sabha for inclusion in Gram 
Panchayat development plan; 

(b) identify the most eligible persons from the area of Ward Sabha for 
beneficiary oriented schemes on the basis of criteria fixed and 
prepare list of eligible beneficiaries in the order of priority and 
forward the same to the Gram Panchayat; 

(c) verify the eligibility of persons getting various kinds of welfare 
assistance from Government such as pensions and subsidies; 

Insertion of 
section 3A in 
Haryana Act 11 
of 1994. 
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 (d) get the information from the officers of the Gram Panchayat as to the 
services they shall render and the works they propose to do in the 
succeeding period of six months after the meeting of the Ward Sabha; 

(e)  get information from the Gram Panchayat on the rational of every 
decision of the Gram Panchayat concerning the area of the Ward 
Sabha; 

(f)  get information from the Gram Panchayat on the follow up action 
taken on the decisions of the Ward Sabha; 

(g)  provide and mobilize voluntary labour and contributions in cash and 
kind for development work and supervise such development works 
through volunteer teams; 

(h)  make efforts to ensure that the members of Ward Sabha pay taxes and 
repay loans to the Gram Panchayat; 

(i)  suggest the location of streetlights, street or community water taps, 
public wells, public sanitation units, irrigation facilities and such other 
public amenity schemes within the area of the Ward Sabha; 

(j)  identify the deficiencies in the water supply and street lighting 
arrangements in the area of Ward Sabha and suggest remedial 
measures; 

(k)  impart awareness on matters of public interest such as cleanliness, 
preservation of the environment and prevention of pollution; 

(l)  assist the employees of the Gram Panchayat in sanitation arrangements 
in the area of Ward Sabha and render voluntary service in the removal 
of garbage; 

(m)  promote programme of adult education within the area of Ward Sabha; 

(n)  assist the activities of public health centers in the area of the Ward 
Sabha especially in disease prevention and family welfare and to 
prevent incidence of epidemics and natural calamities; 

(o)  promote harmony and unity among various groups of people in the 
area of the Ward Sabha and to arrange cultural festivals and sports 
meets to give expression to the talents of the people of the locality; and 

(p)  exercise such other powers and discharge such other functions, as may 
be prescribed. 

(4) The procedure for convening and conducting the meetings of the Ward Sabha 
shall be such, as may be prescribed. 

(5)  Every meeting of a Ward Sabha shall be presided over by the member of the 
Gram Panchayat elected from the area of the concerned Ward Sabha and in 
his absence, by any other member of the Gram Panchayat to be nominated by 
the Sarpanch. 

(6)  All resolutions in respect of any issue in the meeting of the Ward Sabha shall 
be passed by a majority of the members present and voting.”. 

Amendment of 
section 11 of 
Haryana Act 11 
of 1994. 

5. In section 11 of the principal Act,- 

(i) after sub-section (7), the following sub-section shall be inserted, namely:- 

“(7A) For any general meeting of the Gram Sabha, one-tenth of the members of 
Gram Sabha or three hundred members, whichever is less, shall form a quorum.”; 

(ii) in sub-section (8), in the end, the words and signs shall be added, namely:- 
“In case such functionary does not attend the meeting, without reasonable cause the 
Gram Sachiv shall report his absence to the Government.”. 

Substitution of 
section 17 of 
Haryana Act 11 
of 1994. 

6. For section 17 of the principal Act, the following section shall be substituted, namely:- 

“17.  Modification or cancellation of resolution.- (1) A Gram Panchayat may modify, 
amend, vary or cancel its resolution within a period of three months from the date of its 
passing: 

Provided that such resolution for modifying, amending, varying or cancelling thereof 
shall be supported by three-fourth of the total number of panches of such Gram Panchayat. 
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(2) In case a resolution is required to be passed by a Gram Panchayat for sale, lease or 
exchange of its land, in which approval of the Government is required, the proposal 
shall be placed before Gram Sabha for its suggestion and approval before a 
resolution is passed by the Gram Panchayat and is forwarded to the Government for 
approval. 

(3) No resolution of a Gram Panchayat shall be modified, amended, varied or cancelled 
by a Gram Panchayat after the expiry of a period of three months, except with the 
prior approval of Government. 

(4) The Gram Panchayat shall act upon its resolution within a period of three months 
from the date of passing of the resolution or approval by the competent authority, if 
required.”. 

 

7. In sub-section (1) of section 20 of the principal Act,- 

(i) for the sign “.” existing at the end, the sign “:” shall be substituted; and 

(ii) the following proviso shall be added, namely:-  

 “Provided that the Gram Panchayat shall prepare a report of the work not 
done, during the previous year and also record the reasons.”. 

Amendment of 
section 20 of 
Haryana Act 11 of 
1994. 

8. In sub-section (4) of section 24 of the principal Act, for the words “one thousand rupees”, 
the words “five thousand rupees” shall be substituted. 

Amendment of 
section 24 of 
Haryana Act 11 
of 1994. 

9. In section 25 of the principal Act,- 

(i) for clause (s), the following clause shall be substituted, namely:- 

“(s) regulate and prohibit burning of residuals of crops;”; 

(ii) after clause (s), the following clause shall be added, namely:- 

“(u) specify the manner and the measures to regulate water conservation in the 
village; 

(v) regulate the management of stray cattle; 

(w) prohibit open defecation in village.”. 

Amendment of 
section 25 of 
Haryana Act 11 
of 1994. 

10. For section 27 of the principal Act, the following section shall be substituted, namely:- 

 “27. Penalty for disobedience of a special or general order of Gram Panchayat.- Any 
person who disobeys an order passed under sections 24 or 25 by the Gram Panchayat, shall be 
liable to a penalty of minimum one hundred rupees which may extend to maximum two thousand 
rupees and if the breach is continuous with a further penalty which may extend to one hundred 
rupees for everyday after the first breach during which the breach continues: 

 Provided that the penalty for recurring breach shall not exceed the sum of ten thousand 
rupees: 

 Provided further that if the amount of penalty is not deposited within a period of thirty 
days, it shall be recovered as arrear of land revenue within six months.”. 

Substitution of 
section 27 of 
Haryana Act 11 
of 1994. 

11. In section 28 of the principal Act, for the word “Director”, the words “concerned Deputy 
Commissioner” shall be substituted. 

 

Amendment of 
section 28 of 
Haryana Act 11 
of 1994. 

12. In sub-section (3) of section 35 of the principal Act, for the words “fifty rupees”, the 
words “five hundred rupees” shall be substituted. 

 

Amendment of 
section 35 of 
Haryana Act 11 
of 1994. 

13. In sub-section (2) of section 43 of the principal Act, for the words “as may be prescribed”, 
the words “of fifty rupees” shall be substituted. 

 

Amendment of 
section 43 of 
Haryana Act 11 
of 1994. 

14. In sub-section (1) of section 54 of the principal Act, for the words “five hundred rupees”, 
the words “one thousand rupees” shall be substituted.  

 

Amendment of 
section 54 of 
Haryana Act 11 
of 1994. 

15. In sub-section (4) of section 125 of the principal Act, for the words “five hundred rupees”, 
the words “five thousand rupees” shall be substituted. 

 

Amendment of 
section 125 of 
Haryana Act 11 
of 1994. 
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Amendment of 
section 171 of 
Haryana Act 11 
of 1994. 

16. In clause (b) of section 171 of the principal Act, for the words “one thousand rupees”, the 
words “five thousand rupees” shall be substituted. 

 

Amendment of 
section 172 of 
Haryana Act 11 
of 1994. 

17. In sub-section (1) of section 172 of the principal Act, for the words “five hundred rupees”, 
the words “five thousand rupees” shall be substituted. 

 

Amendment of 
section 176 of 
Haryana Act 11 
of 1994. 

18. After sub-section (5) of section 176 of the principal Act, the following sub-section shall be 
added, namely:- 

 “(6) Any person, aggrieved by an order passed by the civil court under sub-section (4), 
may within a period of thirty days from the date of such order, prefer an appeal to the District 
Judge having ordinary jurisdiction in the area. The District Judge may after hearing the 
appeal, confirm, vary or reverse the order. The decision of the District Judge shall be final.”. 

Amendment of 
section 180 of 
Haryana Act 11 
of 1994. 

19. In sub-section (2) of section 180 of the principal Act, for the words “one thousand rupees”, 
the words “five thousand rupees” shall be substituted.  

 

Amendment of 
section 181 of 
Haryana Act 11 
of 1994. 

20. In sub-section (2) of section 181 of the principal Act, for the words “one thousand rupees”, 
the words “five thousand rupees” shall be substituted. 

 

Amendment of 
section 182 of 
Haryana Act 11 
of 1994. 

21. In sub-section (3) of section 182 of the principal Act, for the words “one thousand rupees”, 
the words “five thousand rupees” shall be substituted. 

 

Amendment of 
section 183 of 
Haryana Act 11 
of 1994. 

22. In sub-section (2) of section 183 of the principal Act, for the words “five hundred rupees”, 
the words “five thousand rupees” shall be substituted. 

 

Amendment of 
section 184 of 
Haryana Act 11 
of 1994. 

23. In sub-section (3) of section 184 of the principal Act, for the words “one thousand rupees”, 
the words “five thousand rupees” shall be substituted. 

 

Amendment of 
section 185 of 
Haryana Act 11 
of 1994. 

24. In sub-section (1) of section 185 of the principal Act, for the words “two thousand rupees”, 
the words “five thousand rupees” shall be substituted. 

 

Amendment of 
section 186 of 
Haryana Act 11 
of 1994. 

25. In sub-section (1) of section 186 of the principal Act, for the words “five hundred rupees”, 
the words “five thousand rupees” shall be substituted. 

 

Amendment of 
section 187 of 
Haryana Act 11 
of 1994. 

26. In sub-section (2) of section 187 of the principal Act,- 

(i) in clause (a), for the words “rupees one thousand”, the words “ten thousand 
rupees” shall be substituted; 

(ii) in clause (b), for the words “five hundred rupees”, the words “five thousand 
rupees” shall be substituted. 

 

Amendment of 
section 243 of 
Haryana Act 11 
of 1994. 

27. In section 243 of the principal Act, for the words “one thousand rupees”, the words “five 
thousand rupees” shall be substituted. 

 

 

 

 BIMLESH TANWAR, 
 SECRETARY TO GOVERNMENT, HARYANA, 
 LAW AND LEGISLATIVE DEPARTMENT. 

  
 
 

8756—L.R.—H.G.P., Pkl. 
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HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 7th December, 2020 

No. Leg. 41/2020.— The following Act of the Legislature of the State of Haryana received 

the assent of the Governor of Haryana on the 26th November, 2020 and is hereby published for 

general information:– 

HARYANA ACT NO. 31 OF 2020 

THE HARYANA PANCHAYATI RAJ (SECOND AMENDMENT) ACT, 2020 

AN 

ACT 

further to amend the Haryana Panchayati Raj Act, 1994. 

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the 

Republic of India as follows:– 

1. This Act may be called the Haryana Panchayati Raj (Second Amendment) Act, 2020. Short title. 

2.  For section 9 of the Haryana Panchayati Raj Act, 1994 (hereinafter called the principal 

Act), the following section shall be substituted, namely:- 

―9.  Reservation and equal representation in Gram Panchayat.– (1) All 

wards in a Gram Panchayat and all Gram Panchayats in a block shall for the purpose of 

this section be sequentially numbered in such  manner, as may be prescribed: 

Provided that for such sequential numbering, the wards or Gram Panchayats 

reserved for the Scheduled Castes shall be considered as one group and the remaining 

wards or Gram Panchayats as another group. 

(2)   The offices of panch in every Gram Panchayat shall be reserved for the 

Scheduled Castes in such a way that the number of seats reserved for the Scheduled Castes 

shall bear, as nearly as may be, the same proportion to the total number of seats in that 

Gram Panchayat as the population of the Scheduled Castes to the total population in that 

Gram Sabha area and such seats shall be allotted to such wards having maximum 

percentage of population belonging to the Scheduled Castes.  

Substitution of 
section 9 of 

Haryana Act 11 
of 1994. 

 

(3)   To ensure equal representation, a woman who is otherwise qualified to be 

elected, may contest from such ward of a Gram Panchayat that receives an even number in 

the sequential numbering arrived at for that group under sub-section (1) and a person other 

than woman,  who is otherwise qualified to be elected, may contest from such ward of a 

Gram Panchayat that receives an odd number in the sequential numbering arrived at for 

that group under sub-section (1) in any general election and vice versa in the next general 

election: 

Provided that if in any Gram Panchayat there is only one ward reserved for the 

Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to 

the Scheduled Castes shall be allowed to contest from such ward. 

(4)   Every Panchayat shall have one panch belonging to Backward Classes if its 

population is two percent or more of the total population of the sabha area and such seat 

shall be allotted to such ward having maximum percentage of population of persons 

belonging to Backward Classes. 

Explanation.— In case the same ward of a Gram Panchayat is eligible for reservation 

of Scheduled Castes and Backward Classes, preference shall be given 

to Scheduled Castes and the next eligible ward of Gram Panchayat 

shall be reserved for the Backward Class. 
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 (5)     The offices of Sarpanch of Gram Panchayats in a block shall be reserved for 

the Scheduled Castes and the number of offices reserved  shall bear the same proportion to 

the total number of offices of Sarpanches in the block, as the population of Scheduled Castes 

in the block bears to the total population of that block and such seats shall be rotated to 

different Gram Panchayats, firstly having the largest maximum percentage population of 

Scheduled Castes and secondly having the next largest maximum percentage population of 

Scheduled Castes and so on until the last eligible Gram Panchayat is reserved and thereafter 

the cycle shall start again: 

Provided that the office of the Sarpanch shall be reserved for Scheduled Castes 

only if the population of Scheduled Castes in that Gram Panchayat is more than ten percent 

of the total population. 

(6) To ensure equal representation, a woman who is otherwise qualified to be 

elected, may contest from such a Gram Panchayat that receives an even number in the 

sequential numbering arrived at for that group under sub-section (1) and a person other than 

woman, who is otherwise qualified to be elected, may contest from such a Gram Panchayat 

that receives an odd number in the sequential numbering arrived at for that group under sub-

section (1) for the office of Sarpanch in any general elections and vice versa in the next 

general elections. 

(7)   Eight percent of the total number of offices of Sarpanch in a block and 

rounded off to the next higher integer in case the decimal value is 0.5 or more shall be 

reserved through draw of lots for Backward Classes (A) and such seats shall be rotated 

amongst Gram Panchayats in every succeeding general election: 

Provided that in case any Gram Panchayat is reserved through draw of lots but has no 

member in Gram Sabha belonging to Backward Classes (A) otherwise qualified to be elected 

as Sarpanch, then for replacing such Gram Panchayat, the draw of lots shall be held amongst 

the remaining unreserved Gram Panchayats. 

(8)  The number of wards shall be re-fixed after every decennial census in such 

manner, as may be prescribed.”. 

Substitution of 

section 10 of 
Haryana Act 11 

of 1994. 

3. For section 10 of the principal Act, the following section shall be substituted, namely :- 

―10.  Term of office.– (1)  The term of office of Sarpanch shall be five years unless 

removed otherwise. 

(2)  A Sarpanch may be removed from his office by an order of such authority, as 

may be prescribed consequent to a resolution passed, by not less than two-third voters of the 

members of the Gram Sabha present and voting cast through a secret ballot, on a date and 

time duration specified by such authority:   

Provided that no such ballot shall be held unless a requisition in this behalf is made to 

the prescribed authority by not less than one-half of the total members of the Gram Sabha.  

(3)  On the requisition made under sub-section (2), the authority as specified in 

sub-section (2) shall after inquiring into the genuineness thereof, notify the date and time 

duration for the purpose of the secret ballot of the Gram Sabha within a period of thirty days 

from the date of receipt of the requisition: 

Provided that no such process shall be initiated within a period of one year from the 

date of election of the Sarpanch and any subsequent resolution for removal shall not be 

maintainable within the interval of one year of the last ballot of the Gram Sabha to consider 

a resolution for removal of the Sarpanch.”. 

Substitution of 
section 59 of 

Haryana Act 11 

of 1994. 

4. For section 59 of the principal Act, the following section shall be substituted, namely:- 

―59.  Reservation and equal representation.– (1) All wards in a Panchayat Samiti 

and all Panchayats Samitis in the State shall for the purpose of this section be sequentially 

numbered in such manner, as may be prescribed:  

Provided that for such sequential numbering, the wards and Panchayat Samitis 

reserved for the Scheduled Castes shall be considered as one group and the remaining wards 

and Panchayat Samitis as another group.  
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(2)   The offices of member in every Panchayat Samiti shall be reserved for the 

Scheduled Castes in such a way that the number of seats reserved for Scheduled Castes 

shall bear, as nearly as may be, the same proportion to the total number of seats in that 

Panchayat Samiti as the population of the Scheduled Castes to the total population in that 

Panchayat Samiti area and such seats shall be allotted to such wards having maximum 

percentage of population belonging to the Scheduled Castes.  

(3)   To ensure equal representation, a woman who is otherwise qualified to be 

elected, may contest from such ward of a Panchayat Samiti that receives an even number 

in the sequential numbering arrived at for that group under sub-section (1) and a person 

other than woman,  who is otherwise qualified to be elected, may contest from such ward 

of a Panchayat Samiti that receives an odd number in the sequential numbering arrived at 

for that group under sub-section (1) in any general election and vice versa in the next 

general election: 

Provided that if in any Panchayat Samiti there is only one ward reserved for the 

Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to 

the Scheduled Castes shall be allowed to contest from such ward.  

(4)   Eight percent of the total number of offices of members in a Panchayat 

Samiti and rounded off to the next higher integer in case the decimal value is 0.5 or more, 

shall be reserved through draw of lots for Backward Classes (A) subject to the condition 

that the total number of such offices reserved shall not be less than two and such seats 

shall be rotated amongst different wards in every succeeding general election.  

(5)   The offices of Chairman of Panchayat Samitis in a State shall be reserved 

for Scheduled Castes and the number of offices reserved  shall bear the same proportion to 

the total number of offices of Chairman in the State, as the population of Scheduled Castes 

in the State bears to the total population of the State and such seats shall be rotated to 

different Panchayat Samitis in the State, firstly having the largest maximum percentage of 

population of Scheduled Castes and secondly  having the next largest maximum 

percentage of population of Scheduled Castes and so on until the last eligible Panchayat 

Samiti is reserved and thereafter the cycle shall start again: 

Provided that the office of the Chairman in a Panchayat Samiti shall be reserved for 

Scheduled Castes only if the population of Scheduled Castes in that Panchayat Samiti is 

more than ten percent of the total population.  

(6) To ensure equal representation, a woman who is otherwise qualified to be 

elected, may contest from such a Panchayat Samiti that receives an even number in the 

sequential numbering arrived at for that group under sub-section (1) and a person other 

than woman, who is otherwise qualified to be elected, may contest from such Panchayat 

Samiti that receives an odd number in the sequential numbering arrived at for that group 

under sub-section (1) for the office of Chairman in any general election and vice versa in 

the next general election. 

(7)  The number of wards shall be re-fixed after every decennial census in such 

manner, as may be prescribed.”. 

 

5. After section 62 of the principal Act, the following section shall be inserted, namely:- 

―62A. Term of office of members.– (1)  The term of office of member Panchayat 

Samiti shall be five years unless removed otherwise. 

(2) A member of the Panchayat Samiti may be removed from his office by an 

order of authority, as may be prescribed consequent to a resolution passed, by not less 

than two-third voters of the concerned ward present and voting cast through a secret 

ballot, on a date and time duration specified by such authority: 

Provided that no such ballot shall be held unless a requisition in this behalf is made 

to the prescribed authority by not less than one-half of the total voters of the concerned 

ward. 

(3) On the requisition made under sub-section (2), the authority as specified in 

sub-section (2) shall after inquiring into the genuineness thereof, notify the date and time 

duration for the purpose of the secret ballot of the concerned ward within a period of thirty 

days from the date of receipt of the requisition: 

Insertion of section 
62A in Haryana Act 

11 of 1994. 
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 Provided that no such process shall be initiated within a period of one year from the 

date of election of the member and any subsequent resolution for removal shall not be 

maintainable within the interval of one year of the last ballot of the concerned ward to 

consider a resolution for removal of that member of the Panchayat Samiti.”. 

Substitution of 

section 120 of 
Haryana Act 11 

of 1994. 

6.  For section 120 of the principal Act, the following section shall be substituted, namely:- 

―120.  Reservation and equal representation.– (1) All wards in a Zila Parishad and 

all Zila Parishads in the State shall for the purpose of this section be sequentially numbered 

in such  manner, as may be prescribed:  

Provided that for such sequential numbering, the wards of Zila Parishad reserved for 

the Scheduled Castes shall be considered as one group and the remaining wards of Zila 

Parishad as another group. 

(2)   The offices of member in every Zila Parishad shall be reserved for the 

Scheduled Castes in such a way that the number of seats reserved for Scheduled Castes shall 

bear, as nearly as may be, the same proportion to the total number of seats in that Zila 

Parishad as the population of the Scheduled Castes to the total population in that Zila 

Parishad area and such seats shall be allotted to such wards having maximum percentage of 

population belonging to Scheduled Castes.  

(3)   To ensure equal representation, a woman who is otherwise qualified to be 

elected, may contest from such ward of a Zila Parishad that receives an even number in the 

sequential numbering arrived at for that group under sub-section (1) and a person other than 

woman,  who is otherwise qualified to be elected, may contest from such ward of a Zila 

Parishad that receives an odd number in the sequential numbering arrived at for that group 

under sub-section (1) in any general election and vice versa in the next general election: 

Provided that if in any Zila Parishad there is only one ward reserved for the 

Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to 

the Scheduled Castes, shall be allowed to contest from such ward. 

(4) Eight percent of the total number of offices of members in a Zila Parishad and 

rounded off to the next higher integer in case the decimal value is 0.5 or more, shall be 

reserved through draw of lots for Backward Classes (A) subject to the condition that the total 

number of such offices reserved shall not be less than two and such seats shall be rotated 

amongst different wards in every succeeding general election. 

(5) The offices of President of Zila Parishads in the State shall be reserved for 

Scheduled Castes and the number of offices reserved  shall bear the same proportion to the 

total number of offices of President in the State,  as the population of Scheduled Castes in 

the State bears to the total population of that State and such seats shall be rotated to different 

Zila Parishads, firstly having the largest maximum percentage of population of Scheduled 

Castes and secondly  having the next largest maximum percentage of population of 

Scheduled Castes and so on until the last eligible Zila Parishad is reserved and thereafter the 

cycle shall start again: 

Provided that the office of the President in a Zila Parishad shall be reserved for 

Scheduled Castes only if the population of Scheduled Castes in that Zila Parishad is more 

than ten percent of the total population. 

(6) To ensure equal representation, a woman who is otherwise qualified to be 

elected, may contest from such ward of a Zila Parishad that receives an even number in the 

sequential numbering arrived at for that group under sub-section (1) and a person other than 

woman, who is otherwise qualified to be elected, may contest from such ward of a Zila 

Parishad that receives an odd number in the sequential numbering arrived at for that group 

under sub-section (1) in any general election and vice versa in the next general election. 

(7)  The number of wards shall be re-fixed after every decennial census in such 

manner, as may be prescribed.”. 

Insertion of 
section 123A in 

Haryana Act 11 

of 1994. 

7. After section 123 of the principal Act, the following section shall be inserted, namely:- 

―123A. Term of office of members.– (1)  The term of office of member Zila 

Parishad shall be five years unless removed otherwise. 
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(2) A member of the Zila Parishad may be removed from his office by an order 

of such authority, as may be prescribed consequent to a resolution passed, by not less than 

two-third voters of the concerned ward present and voting cast through a secret ballot, on 

a date and time duration specified by such authority: 

Provided that no such ballot shall be held unless a requisition in this behalf is made 

to the prescribed authority by not less than one-half of the total voters of the concerned 

ward. 

(3) On the requisition made under sub-section (2), the authority specified in 

sub-section (2) shall after inquiring into the genuineness thereof, notify the date and time 

duration for the purpose of the secret ballot of the concerned ward within a period of thirty 

days from the date of receipt of the requisition: 

 Provided that no such process shall be initiated within a period of one year 

from the date of election of the member and any subsequent resolution for removal shall 

not be maintainable within the interval of one year of the last ballot of the concerned ward 

to consider a resolution for removal of that member of the Zila Parishad.”.  

 

8. (1) Notwithstanding anything contained in this Act, any vacancy arising after the 

commencement of the Haryana Panchayati Raj (Second Amendment) Act, 2020 but before the 

first general elections to the Panchayati Raj Institutions to be held after the commencement of the 

Haryana Panchayati Raj (Second Amendment) Act, 2020 shall be filled up in accordance with the 

law in force prior to commencement of the Haryana Panchayati Raj (Second Amendment)  

Act, 2020. 

 (2) Notwithstanding anything contained in this Act, the provisions regarding removal 

of Sarpanch, member of Panchayat Samiti and Zila Parishad as provided in the Haryana 

Panchayati Raj (Second Amendment) Act, 2020 shall be applicable after the first general 

elections to the Panchayati Raj Institutions to be held after the commencement of the Haryana 

Panchayati Raj (Second Amendment) Act, 2020. 

 

Savings.   

  

 

BIMLESH TANWAR, 

Administrative Secretary to Government, 

Haryana, Law and Legislative Department. 

 

 

 

8990—L.R.—H.G.P. Pkl. 
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PART - I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification   

The 5th April, 2021 

No. Leg. 13/2021.— The following Act of the Legislature of the State of Haryana 
received the assent of the Governor of Haryana on the 31st March, 2021 and is hereby published 
for general information:- 

HARYANA ACT NO. 13 OF 2021  

THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2021 

AN 

ACT 

further to amend the Haryana Panchayati Raj Act, 1994. 

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2021. Short title. 

2. For sub-section (1) of section 3 of the Haryana Panchayati Raj Act, 1994, the following 
sub-section shall be substituted and shall be deemed to have been substituted with effect from the 
4th May, 2020, namely:-  

“(1)  Every Gram Panchayat, Panchayat Samiti and Zila Parishad, unless sooner 
dissolved under any law for the time being in force, shall continue for five years from the 
date appointed for its first meeting and no longer: 

Provided that all the Gram Panchayats and Panchayat Samitis existing 
immediately on the commencement of the Constitution (Seventy-third Amendment)  
Act, 1992, shall continue till the expiration of their duration, unless sooner dissolved by a 
resolution passed to that effect by the Assembly.”. 

Amendment of 
section 3 of 
Haryana Act 11 of 
1994. 

 
 
 
 
 BIMLESH TANWAR, 
 Administrative Secretary to Government, Haryana,  
 Law and Legislative Department. 

 
 
 
 

 
9140—L.R.—H.G.P., Pkl. 
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PART - I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification   

The 24th January, 2023 

No. Leg. 3/2023.— The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 16th January, 2023 and is hereby published for 
general information:- 

HARYANA ACT NO. 3 OF 2023  
THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2022 

AN 
ACT 

further to amend the Haryana Panchayati Raj Act, 1994. 

Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2022. Short title. 

2. After clause (xxi) of section 2 of the Haryana Panchayati Raj Act, 1994 (hereinafter called 
the principal Act), the following clause shall be inserted, namely:- 

‘(xxi-a) “Divisional Commissioner” means the Divisional Commissioner of the 
division;’. 

Amendment of 
section 2 of 
Haryana Act 11 of 
1994. 

3. In section 9 of the principal Act,- 
 (a) for sub-section (4), the following sub-section shall be substituted and shall be 

deemed to have been substituted with effect from the 2nd September, 2022, 
namely:- 

“(4)  The wards of panch shall be reserved for the Backward Classes (A) in 
every Gram Panchayat and the number of wards so reserved shall bear, as nearly as 
may be, the same proportion to the total number of wards in that Gram Panchayat 
as one-half of the percentage of population of Backward Classes (A) to the total 
population in that Gram Sabha area and rounded off to the next higher integer in 
case the decimal value is 0.5 or more and such wards shall be allotted by draw of 
lots among the wards other than that reserved for Scheduled Castes and also by 
rotation in the subsequent elections: 

Provided that every Gram Panchayat shall have at least one panch belonging 
to the Backward Classes (A) if its population is two percent or more of the total 
population of the sabha area and such ward shall be allotted by draw of lots among 
the wards other than that reserved for Scheduled Castes and also by rotation in the 
subsequent elections: 

Provided further that where the number of wards so reserved for Backward 
Classes (A) under this sub-section added to the number of wards reserved for the 
Scheduled Castes exceeds fifty percent of the total number of wards in that Gram 
Panchayat, then the number of wards reserved for the Backward Classes (A) shall 
be restricted to such largest number that shall lead to the total of the wards reserved 
for the Backward Classes (A) and Scheduled Castes not exceeding fifty percent of 
the total wards in that Gram Panchayat. 

Explanation.-For the purposes of reservation of Backward Classes (A) under this  
sub-section, the population of the Gram Sabha area and the population of 
Backward Classes (A) in said sabha area shall be such, as may be drawn  
from the Family Information Data Repository established under the 
provisions of the Haryana Parivar Pehchan Act, 2021 (20 of 2021), on such 
date, as may be notified by the Government.”;  

Amendment of 
section 9 of 
Haryana Act 11 of 
1994. 
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 (b) for sub-section (7), the following sub-section shall be substituted and shall be deemed 
to have been substituted with effect from the 2nd September, 2022, namely:-  

“(7)  Eight percent of the total number of offices of Sarpanch in a block and 
rounded off to the next higher integer in case the decimal value is 0.5 or more shall 
be reserved for Backward Classes (A) and shall be allotted by draw of lots among the 
highest three times the number of Gram Panchayats proposed for reservation for 
Backward Classes (A) which are having the largest percentage of population of 
Backward Classes (A) after excluding those Gram Panchayats where the post of 
Sarpanch is already reserved for Scheduled Castes under sub-section (5) and also by 
rotation in the subsequent elections: 

Provided that where the number of offices of Sarpanch in a block so reserved 
for Backward Classes (A) under this sub-section added to the number of offices of 
Sarpanch reserved for the Scheduled Castes in that block exceeds fifty percent of the 
total number of offices of Sarpanch in that block, then the number of offices of 
Sarpanch reserved for the Backward Classes (A) shall be restricted to such largest 
number that shall lead to the total of the offices of Sarpanch reserved for the 
Backward Classes (A) and Scheduled Castes not exceeding fifty percent of the total 
offices of Sarpanch in that block. 

Explanation.-For the purposes of reservation of Backward Classes (A) under this 
sub-section, the population of the block and the population of Backward 
Classes (A) in said block shall be such, as may be drawn from the Family 
Information Data Repository established under the provisions of the Haryana 
Parivar Pehchan Act, 2021 (20 of 2021), on such date, as may be notified by 
the Government.”. 

Amendment of 
section 51 of 
Haryana Act 11 
of 1994. 

4. In section 51 of the principal Act,- 
(i) after sub-section (3), the following sub-section shall be inserted, namely:- 

“(3A)    The Director or the Deputy Commissioner, as the case may be, shall 
assess the amount due, if any, from the person removed under sub-section (3) on 
account of any loss, waste or mis-application of Gram Fund or property as 
consequence of his negligence or misconduct and the Deputy Commissioner shall 
recover the amount of loss within a period of three months from the date of order and 
if the amount is not recovered within the said period, the same shall be recovered as 
arrears of land revenue.”; 

(ii) in sub-section (5), for the word “Government” occurring at the end, the words 
“Divisional Commissioner” shall be substituted. 

Amendment of 
section 53 of 
Haryana Act 11 
of 1994. 

5. In section 53 of the principal Act,- 
(i)       in sub-section (2),- 

(a)   for the words “Block Development and Panchayat Officer”, the words and 
sign “Sub-Divisional Officer” shall be substituted; 

(b)  the words “and take necessary steps for its recovery” existing at the end shall 
be omitted; 

(ii)      after sub-section (4), the following sub-section shall be inserted, namely:- 
“(4A) The Deputy Commissioner shall recover the amount of loss assessed by 

the Sub-Divisional Officer within a period of three months from the date of order and 
if the amount is not recovered within the said period, the same shall be recovered as 
arrears of land revenue.”. 

Amendment of 
section 59 of 
Haryana Act 11 
of 1994. 
 

6. For sub-section (4) of section 59 of the principal Act, the following sub-section shall be 
substituted and shall be deemed to have been substituted with effect from the 2nd September, 2022, 
namely:- 
  “(4)The wards of member shall be reserved for the Backward Classes (A) in 
 every Panchayat Samiti and the number of wards so reserved shall bear, as nearly as may be, 
 the same proportion to the total number of wards in that Panchayat Samiti as one-half of the  
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 percentage of population of Backward Classes (A) to the total population in that block and 
 rounded off to the next higher integer in case the decimal value is 0.5 or more and such 
 wards shall be allotted by draw of lots among the wards other than that reserved for 
 Scheduled Castes and also by rotation in the subsequent elections: 
  Provided that where the number of wards of Panchayat Samiti so reserved for 
 Backward Classes (A) added to the number of wards reserved for the Scheduled Castes 
 exceeds fifty percent of the total number of wards in that block, then the number of wards 
 reserved for the Backward Classes (A) shall be restricted to such largest number that lead 
 to the total of the wards reserved for the Backward Classes (A) and Scheduled Castes not 
 exceeding fifty percent of the total number of wards in that Panchayat Samiti. 

Explanation.-For the purposes of reservation of Backward Classes (A) under this  
sub-section, the population of the block and the population of Backward 
Classes (A) in said block shall be such, as may be drawn from the Family 
Information Data Repository established under the provisions of the 
Haryana Parivar Pehchan Act, 2021 (20 of 2021), on such date, as may be 
notified by the Government.”. 

 

7. For sub-section (4) of section 120 of the principal Act, the following sub-section shall be 
substituted and shall be deemed to have been substituted with effect from the 2nd September, 
2022, namely:- 

“(4) The wards of member shall be reserved for the Backward Classes (A) in every 
Zila Parishad and the number of wards so reserved shall bear, as nearly as may be, the 
same proportion to the total number of wards in that Zila Parishad area as one-half of the 
percentage of population of Backward Classes (A) to the total population in that Zila 
Parishad area and rounded off to the next higher integer in case the decimal value is 0.5 or 
more and shall be allotted by draw of lots among the highest three times of the number of 
wards of Zila Parishad proposed for reservation of Backward Classes (A) which are 
having the largest percentage population of Backward Classes (A) after excluding those 
wards of Zila Parishad already reserved for Scheduled Castes and also by rotation in the 
subsequent elections: 

Provided that where the number of wards of Zila Parishad so reserved for 
Backward Classes (A) under this sub-section added to the number of wards reserved for 
the Scheduled Castes exceeds fifty percent of the total number of wards in that Zila 
Parishad, then the number of wards of Zila Parishad reserved for the Backward Classes 
(A) shall be restricted to such largest number that shall lead to the total of the wards 
reserved for the Backward Classes (A) and Scheduled Castes not exceeding fifty percent 
of the total number of wards in that Zila Parishad. 
Explanation.-For the purposes of reservation of Backward Classes (A) under this  

sub-section, the population of the Zila Parishad area and the population of 
Backward Classes (A) in said area shall be such, as may be drawn from the 
Family Information Data Repository established under the provisions of the 
Haryana Parivar Pehchan Act, 2021 (20 of 2021), on such date, as may be 
notified by the Government.”. 

Amendment of 
section 120 of 
Haryana Act 11 of 
1994. 
 

8. (1) The Haryana Panchayati Raj (Amendment) Ordinance, 2022 (Haryana Ordinance 
No. 1 of 2022), is hereby repealed.  
 (2) Notwithstanding such repeal, anything done or any action taken under the said 
Ordinance shall be deemed to have been done or taken under this Act. 

Repeal and 
saving. 

 
 
 BIMLESH TANWAR, 
 ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,  
 LAW AND LEGISLATIVE DEPARTMENT. 
 
 

10149—L.R.—H.G.P., Pkl. 
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